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*0133
LOK SABHA 

Wednesday, 16th April, 1088

Th* Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Choir]

ORAL ANSWERS TO QUESTIONS 

Working Journalist!

+
’  Dr. Bam Subhaf Singh: 
Sardar A. S. Salgal:
Shri K. C. Shanna:
Shri Baghunath Singh: 
Shrlmatl Farvathl

•1677. J Kriahnan:
I tnri S. M. Banerjee:
I §hri Narayanankutty 
[ Menon:

Shri Bhakt Darshan:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether Government are aware 
that the working journalists of cer
tain newspaper establishments, who 
had prior to the judgment of the 
Supreme Court regarding Working 
Journalists Wage Board Award been 
given certain increments in emolu
ments, have received notices from 
their management of the withdrawal 
of those increments;

(b) if so, the names of those estab
lishments;

(c) whether Government have re
ceived any complaints regarding the 
victimisation of the staff by same 
newspaper proprietors; and

(d) if so, the action taken by Gov
ernment in the matter?

10134

The Deputy Minister of L abor 
(Shri Abid All): (a) Certain com* 
plaints have been received.

(b) The information is not avail
able. The State Governments have 
been addressed in the matter.

(c) Complaints have been received 
that some working journalists have 
been discharged.

(d) The complaints have been for
warded to the State Governments.

Dr. Bam Snbhag Singh: May 1
know the names of the newspaper 
establishments from which the com
plaints have been received of dis
charge of working journaGsts, and 
also the names of those journalists 
who have been discharged?

Mr. Speaker: How many have
been discharged?

Shri Abid All: The exact numbei 
is not available. The U.P.I. proposes 
to withdraw—it is not about dis
charge—they propose to withdraw 
the increase which was allowed after 
this Wage Board Award. And Ex
press Newspaper» Limited, Delhi 
staff have complained that their emo
luments are also to be reduced and 
tome person (has been discharged 
there.

Dr. Bam Snbhag Singh: Is it true
that these newspaper establishments 
who have been just now named by the 
hon. Minister are making a deliberate 
attempt to discharge such workers of 
the Working Journalists Federation 
who have held very important posi
tions in the Federation; and, if so, 
will Government do anything in re
gard to seeing that they are not being 
discharged?

Shri Abid All: It has been com
plained that the President of the 
Indian Federation of Working
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Journalists who was working in 
ITJP.I. has been discharged.

Sardar A. S. Salgal: Is The Indian 
Experm  one of them?

Shri Abid All: Yes, Sir, that is 
what I have said.

Sardar A. S. Salgal: Has the man
agement of this paper dropped tne 
name of one Bhaskar Rao and asked 
him to accept a junior job <under the 
new resident editor?

Mr. Speaker: I won’t allow that
question. We are not going into in
dividual cases here.

Sardar A. S. Saigal: Is it a fact
that this newspaper has engaged new 
men on lesser scale of pay totalling 
about Rs. 16,500 on the one hand, 
and at the same time has gone to 
the Supreme Court, basing its appeal 
on the pay soale recommended by 
the Wage Board?

Shri Abid All: Express News
papers Limited was a party before 
the Supreme Court. With regard to 
the other point mentioned by the 
hon. Member, we have not received 
any information.

fir? : gjfar f ; i  % 
*ra*T *rsi «rt ^
ipiTsr | *>. *f f  ai

skirt t  ■

f t  m;ww %tf; sr
tWr <nrfeff f t  rrr sr̂ tT £ 

?rt qr feirr 
SRT f t  31TT,

*5 art
sjtfr f$n#T spt»n i

Shri C. D. Pande: May I know if 
Government wiM consider the advis
ability of awarding an interim and 
ad hoc arrangement till the legisla
tion is corrected?

T h e  M in is te r  o f  L a b o u r  a a d  S m -  
l l q r a e a t  a a d  P l a n n in g  { S h r i  M a l a ) :
The position should be dear. We 
have now the Supreme Court judg
ment, and there is the Act which is 
subject to some kind of correction as 
e result of the judgment of the 
Supreme Court. What we should do 
about it, we have to consider. The 
important position now is that we 
are very soon, in the next few days, 
going to meet representatives of the 
parties. The intention is that tbere 
should be a discussion, frank dis
cussion with goodwill, in order to 
reach an amicable settlement on all 
matters in dispute, including the 
complaints to which reference has 
been made here. So, in anticipation 
of that it will not be very proper for 
us to say anything very much now.

Shri Feroze Gandhi: May I know
whetner till such time as this good
will is reached, some protection
could be extended to these em
ployees under the provisions of the 
industrial Disputes Act and also
whether the Minister would request 
tne proprietors’ organisation to main
tain the status q u o  till these nego
tiations have been completed?

Sbii Nanda: Yes, Sir, regarding
me latier part of the question this 
has already been done informally, 
and that will be the first thing to be 
taken up at the time of the discus
sions that thej- must maintain the 
status quo if they want to have the 
goodwill of the other side. Regard
ing any other thing to be done on 
an interim basis, the period between 
now and the time of the Conference 
is so short that I do not think we can 
think of anything earlier than that.

Shri S. M. Banerjee: The hon.
Minister has stated that the Central 
Government has addressed the State 
Governments and Has also stated that 
a tripartite conference is guing to be 
held. May I know whether Govern
ment is also considering the question 
of bringing an ordinance to protect the
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Interests of the working journalists 
in case all effects fail?

Shri Nanda: I have already
answered it. Why should I anticipate 
the conclusions which might emerge 
from the Conference to be held in the 
next few days?

Shri Narayanaokutty Menon: May 
I know whether the Government is 
aware that in the wake of the victory 
they had in the Supreme T'.ourt, 
large-scale victimisation has been 
done by newspaper proprietors; and 
may I know, instead of referring 
these individual cases to the State 
Governments, whether the Central 
Government itself will take some 
measures to see that these victimi
sations are stopped and also some 
remedy is given in the case of news
papermen who are already victim
ised?

Shri Nan da: There are two courses 
open. One is the procedure under 
the Industrial Disputes Act which is 
open to the parties to take; and we 
have asked the State Governments to 
look into it. The other is that as 
a result of a proper understanding 
between the parties, these things 
might also be resolved. Our hope is 
that it will be done.

n w  n h r : t o  ^  ^  fc
f r  gsfta jfT $■
TTHT ffWKf # 97TR Vt

Pp % srenfcr
^rert ft*

^  #  «rt
fe rn r  *T?ft | fa  ttrt w**rti vt 

ftra# *rnr & 53*m $t

Shri Nan da: This does not arise
immediately, because the absence of 
those powers has not affected any
thing which is now pending. But we 
might consider also as to what we 
might have to do to the Act in order 
to, naki  It more effective.

Sardar A. S. Salgal: In view of
the grave situation and unrest, will the 
Government consider amending the 
Working Journalists Act to provide 
positive relief in case* of demotions, 
transfers, etc.?

Shri Nan da: I have just answered 
a similar question.

*lt *wr n N  : wr
WfiSW WIT ¥lft*T ft «RTT% Vt

^«T fa  >PT
Tf* SPJT «PTT*rHT WrpRT % SR̂TPT
% *TT SPTfrT $ ?
The Minister of Industry (Shri 

Manubhal Shah): A licence was
granted to a private firm in Decem
ber, 1955, to establish a cement fac
tory at Dehra Dun with an annual 
capacity of 2 lakhs tons. No effective 
steps have been taken by the firm 
so far, as limestone of suitable 
quality and requisite quantities has 
not been found to be available in the 
area.

ntt :  «rs u *r  ft
it?  Ortvr *n?Tr jf fa  invfhr
t f j t  t f t  % sft finnr srcw t it 
^ t  'mrr j  *frfa #  j q  tftr $t 

«rr 1 y s f t rq  A srrfa T  ^ t t  f  f a  
»fTt tft vt art̂ rr i  1

Shri M. L. Dwivedi: This is a ques
tion in Hindi Hie answer should 
have been given in Hindi first

«ft VpTlf WT̂  t <15* *t
u*¥. 3  ^♦ . ^ - - _ *“V ft *v - _ — .w?T T3RTVT vTmeT TT STTV ZH

?Wt «ft, spTtf vr 
ftm *nir *rr 1 Itfvr ^  vt 

wrfHcrt vr v r ft *wrr #  *?t
fa?TT t  ^

fCTT T̂SRT I  I
triir: <ftt ftmr j»i «r41 

ftr #  aft 1 % =fT "RTWHJ
tpi# ÎMl €T, giRlT % ftlXl (WW
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f r  Art *wr t  w fn r
^  wrarr sr̂ f air | ?

W5 '• faR̂TST ̂ SIT $ ft?
b v  vr vr w r t  iiflr *prtt
1 1 W f* H  p n r r  t ,

firflrejfr « r o  *n**r tftr q^fr ^o 
«fr« iflr qnfhT vk | fir *ft̂ t 
^  ̂  wr «r»r ftm *w?it |, ft? 3W *r?*t r*._ .4 ■s r» _. gy. ft*f m T3RT fW ZT  W
in $t *?r ?r«TTf *rr *rafr t, ^ r  Vftfit#

■ft »W wfrt : WT %
« tt?t 3  jt?  *nr v r f | fo  
S' $♦ «hr m$£r # iftr
tf- *5<r wpt ftrem tflr 
^  m  w  arrft *im  *t ttot arrar $ 
« fa n n r ,p r % s n ^ ^ * f t $ g i  fk*nx 
Pph wt t?t $ ?

«ft«rj*nf *n$: W ,a t 'f * w « im  
«np<V F m ff #  «r$*r tft « r  fc, 

S i f t s r  *r$f v t  *rj?r f t w ? r  $  1

%  f a *  &  * t  ,̂000 5*  
^  VT <TPTC *flT
fFvffi *r ^  |
^  ̂  ^  ir f lf  fv s rr  v r  « v a r  1

#t fBUft : WT *1?  HFWT 5^t | 
f f c * «  «fto % 3fr  W w I  ^ T T T J T ^

i q p ^ r  #  aft * t f o r  f i w T  w  * r  t o  
*Rftj|T «n*ap ftw  I ?

•ft «rpnf wm :
fl* WTfa* w i f e #  *5T

W F ^ V  $  * 5  ?ft «T*0(T 55TT $ , % P f t
ft w w r  r r f t  w#r $1#  %  f a *
TO WWW (  I

Cement httarin tat Orim
•1681. Start Sanganna: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of 
Orissa or any private concerns from 
Orissa have applied to Government 
for licences to start new cement fac
tories in Orissa;

(b) if so, whether licences have 
been granted; and

(c) their proposed location In 
Orissa?

The Minister of Industry (Bhrl 
Manubhai Shah): (a) Only one
application from a private company 
has been received for setting up a 
cement factory in Orissa.

(b) The application is under con
sideration.

(c) The proposed location is Maha- 
devpalli in Sambalpur district.

Shri Banganna: What is the name 
of the applicant who has applied for
the Licence?

Shri Manubhai Shah:. Generally, 
the names are not given. If the 
hon. Member are interested.........

Mr. Speaker: If he is interested, he 
would have known the name. If 
he is not interested, naturally it 
need not be given.

Shri Fanigrahl: May I know whe
ther there is any proposal for ex
panding the cement production in the 
existing cement factory in Rajgang- 
/ur?

Shri Manubhai Shah: Yes please 29
schemes of Expansion have already 
been approved in the country.

Shri Sanganaa: What is the output 
of the existing cement factories and 
to what extent does it fall short odt 
the popular and Government demand?

Shri Manubhai Shah: In the
current year the estimated produc
tion is 7 to 7* million tons. So, tt 
will be short of the demand of the
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country by 2 minion to S million 
tons. Therefore. in the Second Plan 
we nave targeted for a rated capacity 
of 16 million tons and production of 
14 million tons.

Shri Panigrahl: May I know whe- 
there it has been finally decided to 
allocate a cement factory for Orissa 
in the Second Plan?

Shri Mannbhai Shah: The allo
cation, as I have explained to this hon. 
House several times, is not done on 
an ad hoc basis or Statewise. If there 
are limestone deposits which can be 
properly utilized, and if parties are 
coming forward, we give licences to 
those factories. As the House is aware, 
we have already licenced 55 units and 
they are going into production during 
the Second Plan.

Shri K. N. Pandey: May I know
whether the Churk Cement Factory 
is also amongst those whose capacity 
is being extended?

Shri Mannbhai Shah: Yes, it is
being doubled. In course of time, 
we hope to bring it to 3,000 'tons per 
day.

Export Promotion Council for Films
*1683. Shri Bam Krishan: Will the 

Minister of Information and Broad
casting be pleased to refer to the 
reply given to Starred Question No. 
833 on the 5th December, 1057 and 
state whether a final decision has 
since been taken regarding the pro
posal to set up an Export Promotion 
Council for Alma?

The Parliamentary Secretary to the 
Minister of Information and Broad
casting (Shri A. C. JToshl): The ques
tion of setting up of an Export Pro
motion Council for Indian films is 
under examination by the Ministry 
of Commerce and Industry and this 
Ministry.

Shri Bam KrtaOhan: In view of the 
fact that Indian films are very popu
lar outside India, will the Govern
ment decide to set up this Council 
•oanr .

The Minister of lafonaatton and 
Broadcasting (Dr. Keskar): The
Government is desirous of helping 
the film industry, as any other in
dustry, to increase its export outside. 
The question of the setting up of the 
Export Promotion Council has one 
or two small difficulties, because in 
the formation of such a Council the 
general rule is that the industry con
tributes something. And the point 
under discussion is whether it is pos
sible for the industry also to partici- 
financially in the setting up of the 
Council.

Shri Bam Krlshan: What is the 
position of export of films to Pakistan 
at present?

Mr. Speaker: Details do not arise
out of this question. This relates to 
the Export Promotion Council—how 
far exports have been made to various 
countries.

Dr. Keskar: Approximately, about
90 films have been exported to Pak
istan.

Shri Bamanathan Chettiar: Who
are the members of this Council?

Dr. Keskar: The very principle as 
to whether there should be a Council 
and what should be its nature are 
under examination.

Export of Indian Tussar Silk

naaa f  Shri Bagunath Singh: 
\Shri BUhwaaath Boy:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) whether it is a fact that an 
agreement for the export at Indian 
tussar silk to America has been signed 
between the U .SA and India; and

(b) if so, what axe the terms of 
agreement?

The Minister of Industry (Shri 
Mannbhai Shah): (a) Yes, Sir.

(b) A copy of the agreement la 
laid on the Table of the Lok Sabha 
[See Appendix VII, annexure No. M).
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Shri B U m n th  Boy: May I know 
whether under this Agreement there 
is some immediate demand from 
America for exports?

Shri Mannbhai Shah: Alter the
initial stalemate, more people have 
started exporting.

Shri Bamanathan Chettiar: What
is the total amount of export of 
tussar silk to America and what is 
the likely quantum of dollars that 
we will get by these exports?

Shri Mannbhai Shah: No separate
trading account is kept. Unfortu
nately, also the tussar silk is not 
classified independently from others. 
But from the moment we started 
issuing export licences, the trend has 
been on the upward side.

Shri Taagamaal: May I know how
many exporters-cum-producers have 
been issued certificates for handling 
this export?

Shri Mannbhai Shah: As the state*
ment clearly indicates, the new 
scheme has come into operation only 
very recently. It is too early to assess 
tib« actual exports or the certificates

of origin that were issued by fee 
Government of India.

Shri THrtnnala Kao: Which are the 
States where tussar silk is manufac
tured on a large scale?

Shri Mannbhai Shah: Madhya
Pradesh, West Bengal, Orissa and 
Andhra.

Powerloom Factories

*1 6 8 8 . Shri Taagaawnl: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) whether Government are aware 
of the fact that the Managements of 
several Powerloom Factories in the 
country have reduced their loom 
capacity during March, 1958;

(b) whether Virudhunagar Textile 
Mills in Madras State has reduced the 
loom capacity to 99; and

(c) what action is proposed in the 
matter?

The Minister of Industry (Shri 
Mannbhai Shah): (a) Yes, Sir.

(b) Messers. Virdhunagar Textile 
Mills Ltd., Madras had reported to 
the Textile Commission in March, 
1958 that they had reduced the work
ing looms to 100 from 200 due to in
crease in fxcise duty.

(c) Government of India have an
nounced that Factories having more 
than 100 looms but not more than 800 
powers looms will pay a compound 
rate of duty of Rs. 90 per loom with 
effect from 1st April, 1958.

Shri Tangnmanl: May I know the 
number of power loom factories that 
have been closed since March, 1958 
as a result of the original announce
ment of enhancement o f duty?

Shri Mannbhai Shah: As a result of 
this change in the levy, about 2,000 
power looms are likely to be affected. 
But the actual looms so far affected 
have been very few. And it is our 
constant endeavour to see that very 
few of them close, if non* at alL
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BfcrlttufcMmBMd Btat: So far u
power loans in West Bengal are con
cerned, about three factories have re
duced the power looms to 99 as a re
sult of which 4,000 workers have been 
thrown out of employment. May 1 
know whether Government has taken 
any action to remedy the situation?

Shri Mannbhai Shah: The facts are 
not quite like that. If the hon. Mem
ber gives more detailed information, 
we shall certainly look into it. So 
fas as our information goes, excepting 
one mill which has over 300 power 
looms, to which we cannot possibly 
give any help, no power loom factories 
have been closed down so far. We 
are constantly taking steps to remedy 
the situation. If any particular case 
is brought to our notice, we shall 
certainly take all the necessary steps.

Shri Tatagamani: May I know whe
ther as a result of the concessions 
which were announced recently 200 
looms have been restored in the 
Virudbunagar Textile Mills?

Shri Manubhai Shah; As a result ol 
the concessions recently announced, 
four power loom factories have al
ready withdrawn their notice of 
closure.

Shri linachandran: May I know the 
number of factories that have been 
closed down in Kerala?

Shri Manubhai Shah: I have no
State-wise details.

Mr. Speaker: This relates to the
Madras State.

Shri Narayanankatty Menon: May
I know whether Government will 
consider the case of some factories 
which have closed down because of 
the increased excise duty, even 
though the number of spindles in the 
factories might be more than that pre
scribed by the Government, for grant
ing this duty concession?

Shri Maaobhai Shah: The question 
of (he hon. Member has been rather

of a long nature, but wbat I can escur* 
him is that not only for the power- 
loom industry but for any industry in 
the country if there ia any economic 
reason where the Government can 
remedy the situation we are always 
constantly on the watch to see that 
the situation is remedied and the 
factories are allowed to continue to 
operate.

Shri Tangamani: May I ask one
question?

Mr. Speaker: I have already allow
ed several question.

Shri Tangamani: May I know whe
ther the Government will refuse to 
grant licences to those employers who 
split up their units just to evade taxes, 
i.e., where they have got 200 looms, 
and they reduce it to 99 looms aud 
want to set u d  another factory will 
they be given licences?

Shri Manubhai Shah: As the hon. 
Member is aware, within the same 
Tex-Mark quantum any unit can be 
established and it is formalised by 
the normal application to the Textile 
Commissioner.

Shri Tangamani rose—

Mr. Speaker: Hon. Member is
suggesting that that ought not to be 
done. The hon. Minister says he ii 
going to do it.

Shri Manubhai Shah: Just to en
large the reply I may say that if the 
party wants to break up the units into 
less than 100 and applies to 'he Tex. 
tile Commissioner within the ceiling of 
the power looms we will certainly 
approve that and the dismemberment 
could be done.

Shri Tangamani rose—

Mr. Speaker: I cannot allow any 
argument in this matter. We clearly 
see that the policy of the Government 
is different from what the hon. Mem
ber wants the Government to adopt
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ask questions must be alert with their 
supplementaries.
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Shri Manubhai Shah: There is a 

total ban on the import of built up 
scooters but in the past 3,000 to 4,000 
units per year were imported.

Shri Jmeblra Alva: Are plans re
garding models of manufacture

the price to be charged in India? Uo 
they not fix the price when the whoi* 
matter comes before them for con
sideration?

Shri Manubhai Shah: Generally the 
prices are governed by the demand 
and supply but, as 1 have already 
mentioned in the statement, tne 
prices of scooters, scooterettas, tuio- 
cydes or moior-cycles are not at ail 
mucn higher than the imported price. 
We have verified it by the price 
charged for the import of components 
and the manufacturing cost cnargea 
by the present manuiacturers. bo, is 
the hon. Member refers to any of 
tne three manufactures 1 can assure 
him that the difference m price is 
not very large.

Shri Rameshwar Tantia: From the 
statement we find that a Bombay 
firm is making ail these scooters. 
May 1 know whether we will not 
insist on them to make the spare 
part also instead of importing them 
irom foreign countries'/

Shri Manubhai Shah: They are
making all the spare parts and com
ponents. What 1 mean by compo
nents is the deletion of parts in the 
course of a phased programme of 
production. No unit can be made to 
manuiacture 100 per cent parts im
mediately. There is a phased pro
gramme of three or four years. As 
the period goes by, the import of 
components gets reduced.

Shri Heda: Since there is no
competition the law of suppiy and 
demand would not come into play. 
Therefore may 1 know how cur 
prices compare with the prices of 
the foreign collaborators in their own 
country?

Shri Mapnbhai Shah: That is ex
actly what I mentioned. It is very 
difficult* firstly, to ascertain the 
prices of the imported scooters or 
any of these items. But what we 
have compared is that if the whole
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scooters were to be Imported to India, 
the difference in price of that scooter 
and the price charged by the present 
manufacturer here is not too large 
and whatever difference is there— 
it is 20 to 25 per cent—is due to the 
fact that volume of production is not 
adequate to make it an economic 
unit.

Shri M. R. Krishna: l s it not a
fact that the Canteen Stores Depart
ment is still importing a large num
ber of scooters for defence purposes?

Shri Manubhai Shah; In the last 
licensing period we have totally 
banned, except some special items 
which the Defence Ministry unavoid
ably require for the purpose.

wHr : * tt 'Mrc %
®*TPT W 1% ITiT m f t  ftr
*rsn*T *t 3 sitt
'fonr *ptt t  vjt vr

if  Ttf jft̂ RTtr tcnx ?

Shri Manubhai Shah: I -»m very
glad that the hon. Member has re
ferred to this very important ques
tion. "We have planned for complete 
self-sufficiency in auto-cycles, scoo
ters, motor cycles and three-wheelers 
in the next three years.

Shri Tangamani: We find from the 
statement that the Bombay Arm is 
manufacturing auto-cycles and that 
the manufacturing cost is not 
Rs. 200. May I know the manufactur
ing cost of these auto-cycles?

Shri Manubhai Shah: It is a^ain
the same question put in another form. 
As I have already pointed out to the 
House, the cost of the locally manu
facture one is not very much higher 
than that of the imported one. The 
difference is about 20 to 25 per cent, 
and it is accounted for by the small 
volume of production by the present 
units. Once the demand goes up and 
the production capacity increases 
than want we have now, the price 
will come down.

London Jut* Association 

*1690. Shri Rameahwar Tutlt:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
London Jute Association has recently 
decided to deal in the Pakistan raw 
jute only directly with firms in Pakis
tan and not via India, as previously 
has been the practice;

(b) whether it is a fact that some 
of the London Jute Agents have re
moved their offices from Calcutta to 
East Pakistan; and

(c) if so, how far this new situation 
will affect Calcutta as a traditional 
jute centre in the East?

The Minister of Industry (Shri 
(Manubhai Shah): (a) Government
have seen some reports to this cffect.

(b) No such information has come 
to the notice of Government.

(c) This situation is not likely to 
affect the position of Calcutta as a 
traditional jute centre in the East.

Shri Bameshwar Taiatia: For the
last ten years since Pakistan came 
into existence this trade was being 
done through Calcutta. That was the 
normal channel for this trade and 
this new move by the Pakistan Jute 
Board is just to injure the Calcutta 
trade. Therefore are we thinking to 
take some action to control the import 
of low quality cutting or some thing 
like that?

Shri Manubhai Shah: As the hon. 
Member is fully conversant with this 
trade, this diversion of the mere 
commission agency is not at all going 
to affect our trade pattern or the 
qantity of export from this country. 
So, it will not be right to assume 
that this particular move either on 
behalf of the London Jute Associa
tion or of the Pakistan Government 
will at all harm either our jute in
terests or the national interests.
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Shri m — f l a  Ohattfcur: What
is the position in regard to the nego
tiations held between the represen
tatives of the Dundee Jute Associa
tion, who came recently to Calcutta, 
and the Indian Jute Association?

Shri Mannbhai Shah: This really
does not arise out of this question but 
we have continuous negotiations with 
different world jute interests from 
time to time. Those are implemented 
by the Indian Jute Association on our 
side and tha Dundee Jute Association 
on their side.

Shri Joachim Alva: As the hon.
Minister said just now that they have 
no information about this move, may 
I ask if they know about the report 
that appeared in the London Econo- 
mitt mentioning that Pakistan insist
ed on the transfer of these British 
firms and the Economist went so far 
as to say that it was improper to 
force their firms and other firms in 
Calcutta to open offices in Pakistan? 
At least after knowing about this 
have Government taken the trouble 
to have consultations with the 
British and other offices in Calcutta 
and devise some measures.

Shri Mannbhai Shah: If he hon. 
Member looks into this question he 
will find that this is the question cf 
export of Pakistan jute to London 
via Calcutta. It is the legitimate 
desire of every country to develop 
its own export trade through its 
own offices. It is a minor question 
and our national interests are not 
harmed.

Pakistani Nationals in Punjab

*1691. Shri Dal jit Singh: Will the
Prime Minister be pleased to state:;

(a) the total number of Pakistani 
nationals who visited various places 
in Punjab during 1957;

(b) the number of those who over
stayed even after the expiry of their 
visas during the same period; and

(c) the number of vases in which 
visas were extended?

The Parliamentary Secretary to 
the Minister of Katennal Attain (Shri 
Sadath All Khan): (a) 34,163.

(b) 710.
(c) 137.
Shri DaUtt Singh: May 1 know

whether the facilities given in India 
are given in Pakistan to Indians?

Shri Sadath All Khan: I could not 
follow the question.

Mr. Speaker: lie wants to know
whether the facilities given to Pak
istani nationals in India are given to 
our nationals in Pakistan.

The Prime Minister and the Minis
ter of External Affairs (Shri 
Jawaharlal Nehru1): The agreement
applies to both sides. Whether in 
individual cases it is given or not, is 
an individual matter.

Shri Daljlt Singh: Generally when 
a request is made by Indians to visit 
Hindu and Sikh shrines in Pakistan, 
the Pakistan Government delays its 
permission or replies at the nick of 
the time on account of which the 
Indians cannot be prepared to go. 
May I know whether Government 
propose to appoint a special officer to 
avoid such difficulties?

Shri Jawaharlal Nehru: I do not
understand how a special officer here 
can prevent difficulties arising out of 
delays in Pakistan offices.

Shri Hem Barua: Is it a fact that
Pakistani nationals, who come here on 
visas, after coming to this country 
get themselves lost among their com
munity men here then tear off their 
visas and it becomes difficult to un
earth them?

Shri Jawaharlal Nehru: That has
happened sometimes.

Shri D. C. Sharma: May I know
how many of the Pakistani nationals 
who applied for permission were re
fused such permission, and haw
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many of the Indians who applied for 
permission to go to Pakistan w«re 
refused permits?

Shri Sadath All Khan: Sir, I re
quire notice to answer that question.

Displaced Persons at Sealdah Station
+

f  Shri S. M. Banerjee:
*1692. •{ Shri Tannmanl:

^Shrimati Parvathl Krlshnan
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to 
state:

(a) whether the number of displaced 
persons from East Pakistan has in
creased in Sealdah Station since Feb
ruary, 1958; and

(b) if so, steps taken by Govern
ment to rehabilitate them?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) It is not possible to 
supply the required information till a 
fresh census is made.

(b) The question of the rehabilita
tion of eligible displaced families can 
only be considered after a decision to 
clear the Sealdah Station has been 
taken.

Shri S. M. Banerjee: May I know
whether a conference of the Rehabili
tation Ministers—Central and State 
and the representatives of all political 
parties in West Bengal is likely to be 
held to solve the refugee problem of 
West Bengal?

Shri Mehr Chand Khanna: I have
no information on the subject.

Shri S. M. Banerjee: I want to know 
whether there is such a proposal, 
because you have been saying to us: 
“If my friends opposite co-operate". I 
am asking this question whether there 
is any proposal whether you wish to 
hold a conference of the Rehabilitation 
Ministers along with the representa
tives of all political parties.

Shri Mehr Chand Khanna: I have
neither received any proposal of that

nature nor is one under my considera
tion.

Shri S. M. Banerjee: May I know
whether he could assess the number at 
refugees, and when that particular 
number will be available to this 
House?

Shri Mehr Chand Khanna: Last time
when we took the census the number 
involved was round about 7,000. Of 
them, refugee families with some ldnd 
of documents was 919 and the families 
without any documents—from my 
point of view, possibly non-refugees— 
was 1016.

Shri S. M. Banerjee: May I know
how many of these refugees have been 
given rehabilitation doles?

Shri Mehr Chand Khanna: There is
no question of giving any rehabilita
tion doles to the Sealdah Station 
refugees—that is not my camp.

Shri T. K. Chaudhuri: May I know
what has happened to the promise at 
the hon. Minister, about September 
last year, that he is taking effective 
steps to rehabilitate the displaced 
persons now lodged in Sealdah Sta
tion? May I know whether he has 
changed his mind, or he is likely to 
take some more time to formulate a 
clear-cut policy?

Shri Mehr Chand Khanna: I
have no idea about the promise that 
the hon. Member is referring to; but 
the question of clearance of Sealdah 
Station has been under our constant 
consideration.

Shri Tangamani: The hon. Minis
ter stated that there are as many as 
919 families consisting of 3708 mem
bers at the Sealdah Station who are 
genuine refugees, but the others have 
not got the proper documents. May I 
know what steps Government propose 
to take for at least housing these 919 
families?

Shri Mehr Chand Khanna: I did
not say that they were all genuine 
refugees; they have got some kind of 
documentary evidence with them. 
Some of them have deserted ftom
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within the Stats of West Bengal,—I 
think the number of such families 
la round about 300—some have come 
from outside, some have got forged 
migration certificates and some have 
got some kind of border slips. The 
main question is, if you divide them 
into two parts as displaced persons and 
non-displaced persons, before we clear 
the Sealdah Station we have to take a 
Arm decision that once we clear it, it 
will not be squatted upon again. Our 
experience in the past in this connec
tion has been highly unsatisfactory.

Shrimati Renu Chakravartty: May I
know when a decision will be taken?

Shri Mehr Chand Khanna: I have
discussed this question recently with 
the State Government and we have not 
been able to arrive at any definite de
cision as yet; because, till the State 
Government is In a position to take 
charge of those who are non-displaced 
persons and also make some kind of 
arrangement to see that this Station 
will not be again squatted upon, it is 
not an easy matter to tackle. I may 
add one thing more. About a year 
ago we had cleared this Station of
11,000 persons and within a few 
months again squatting started. In 
August we started taking a census. 
During the period the census was being 
taken 400 families came, and within 
two months another 400 families 
more came. So we are where we 
were in the beginning. In August 
there were about 1,000 families. The 
moment we started having a fresh cen
sus another 800 families came. I do 
not want to take another census till 
we have taken a definite decision that 
we are going to clear the Sealdah Sta
tion.
Non-Utilisation of Irrigation Facilities

*1993. Shri Paaigrahi: Will the 
Minister of Planning be pleased to 
■tate:

(a) whether the Programme Advi
sers of the Planning Commission were 
asked to conduct an on-the-spot study 
of the position in each State with re

gard to non-utilisation at irrigational 
facilities in the State*;

(b) the names of the States visited 
by the Programme Advisers and whe
ther they have submitted any report; 
and

(c) if so, the main suggestions and 
findings of the Programme Advisers 
team?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) The States of Andhra Pradesh, 
Bihar, Madhya Pradesh, Mysore, 
Orissa, Punjab, Rajasthan, Uttar Pra
desh and West Bengal, have been visit
ed so far.

(c) The reports of Advisers (Pro
gramme Administration) are under 
study. In due course, it is proposed to 
lay a statement on the Table of the 
House on this subject.

Shri Panigrahl: May I know whe
ther any assessment has been made 
by the Planning Commission with re
gard to the irrigation potential created 
in the First Five Year Plan and in the 
two years of the Second Plan, and how 
much of this has been utilised?

Shri S. N. Mishra: In regard to the 
First Five Year Plan we have already 
given an estimate of the potential 
created in the Review of the working 
of the First Five Year Plan. In regard 
to the first two years of the Second 
Five Year Plan, it is the precise pur
pose of the visit of these Advisers 
that they should accurately report 
certain figures. They have submitted 
some reports which are under study. 
On the basis of information supplied 
by some of the States we have got 
some figures, but some factual infor
mation is still awaited. We would 
like to give rather firm figures.

Shri Thlramala Rao: With regard to 
part (c) of the question, may I know 
whether there has been any improve
ment in the irrigated area brought 
under cultivation under the Tunga- 
bhadra Scheme according to the report 
submitted by these Advisers?
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Star! ft. N. Mrium: This is a specific 
question; I do not have information on 
this point just now.

Shri Panlgrabl: May I know if any 
assessment has been made about the 
irrigational facilities not utilised by 
the different States; and, if so, what is 
the percentage?

Shri S. N. Mishra: Sir, I have al
ready said that some figure is avail
able on the basis of information given 
by six or seven States, but that is not 
a firm figure. We are still awaiting 
some factual information from some 
States I should like to indicate that 
it is about 27 to 28 lakh acfes on the 
basis of information relating to six or 
seven States—but the picture is essen
tially incomplete.

Shri Ranga: Are Government consi
dering any scheme, or have they con
sidered any scheme by which the* 
can go into shares with State Govern
ments in order to induce people to 
take advantage of irrigational facili
ties?

Mr. Speaker: What is the sugges
tion of the hon. Member?

Shri Ranga: It was complained by
State Governments that they do not 
have the necessary resources to pro
vide credit and various other facilities 
to peasants to make use of the irriga
tional facilities. May I know whether 
the Government of India have got any 
scheme by which they can offer to 
bear some of the cost of these various 
facilities that will have to be provided?

Shri S. N. Mishra: The Advisers
Programme Administration had been 
authorised to sanction necessary ad
justments within the Plan for this pur
pose. I am told by my colleague that 
in regard to Tungabhadra a loan was 
granted for this purpose. There are 
some funds, as the hon. Member 
knows, under the Community Deve
lopment and National Extension Ser
vice Programme for minor irrigation, 
and these funds should be utilised 
particularly for this purpose.

Shrimati Manjola Deri: May I
know why the State of Assam was not 
visited by these Advisers?

Shri S. N. Mishra: Every State
where irrigation potential has been 
created would be visited. I only gave 
the names of only these States so far 
visited; if there is a sizeable irrigation 
potential created in Assam, that State 
also will be visited.

Wet Mica Grinding Plant
•1696. Shri Rameshwar Tantia: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether there is any proposal 
to set up a Wet Mica Grinding plant 
in India; and

(b) if so, what would be the cost 
of the plant and where this plant 
would be located?

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b) A Wet Mica Grinding Plant is 
proposed to be located at Bhilwara in 
Rajasthan. Its estimated cost is about 
Rs. 10 lakhs

Shri Rameshwar Tantia: May I
know how much foreign exchange we 
will save by the setting up of this 
plant?

Shri Manubhai Shah: It will earn us 
foreign exchange to the extent of 
about Rs. 30 lakhs to Rs. 40 lakhs a 
year when fully developed.

Shri Rameshwar Tantia; May I
know whether we are setting up this 
plant in collaboration with other 
countries?

Shri Manubhai Shah: Yes, Sir; there 
is a foreign technical collaborators— 
American—and the plant is to be set 
up in the public sector.

Shri Heda: May I know whether
this plant will be able to serve the 
mica mining areas of Bihar and 
Andhra Pradesh?
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8hrl Mannbhot Shah: No, Sir.
This is meant, for the present, only 
for Rajasthan. If we succeed there, 
it is quite likely that we might set 
up more plants in different parts of 
the country.

Mine Accident near Aaanaol
*1697. Shri Ram Kristian: Will the 

Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that Are 
broke out on the 23rd February, 1958 
in coal pit of the Bankshimulia near 
Asansol; and

(b) if so, the nature of the loss 
suffered and the number of persons 
killed?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes.

(b) No one was killed, nor any 
material loss was suffered except for 
the expenditure involved in isolating 
the affected area and in suspending the 
normal coal raising work in the mine 
for one shift of 8 hours as a precau
tionary measure.

Shri Ram Krishan: May I know how 
the fire was caused?

Shri Abid Ali: It was an abandoned 
mine. The Are was caused by sponta
neous heating.

Shri Muhammed Elias: What is the 
reason for this fire?

Shri Abid Ali: I did not hear the 
question.

Mr. Speaker: What is the cause of 
the accident?

Shri Abid Ali: I said that there
was spontaneous heating.

Shri Joachim Alva: Is there any
Are expert attached to the Labour 
Ministry and does this Are expert go 
and visit the places after the report 
has come here?

The Minister of Labour, Employment 
and Planning (Shri Nan da): We have 

Coal organisation manned by

experts, and naturally they k m  to 
deal with all these risks.

Shrimati Renn Chakravartty: May
I know whether the enquiry on this 
Bankshimulia accident will also be 
added on to the enquiry that is being 
undertaken for the Chinakuri mine 
disaster and the Bhowrah accident 
across the river?

Shri Abid Ali: That is entirely a
separate question.

Shri Tangamani: In view of the fact 
that this accident has followed almost 
three days after the Chinakuri acci
dent where 202 people were killed, 
may I know what steps Government 
have taken to prevent such Are and 
explosions in the coal mines?

Shri Abid Ali: This particular por
tion was sealed off. There was no loss 
of life; as I submitted, it was an 
abandoned mine. All the coal has 
already been taken out and because 
of spontaneous heating, a Are took 
place. All precautionary measures 
have been taken.

Handicraft Corporation

f  Shri S. M. Banerjee:
*1698-/ Shri Tangamani:

I Shri Frabhat Kar:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) whether a Handicraft Corpora

tion is being formed; and
(b) if so, what will be its composi

tion?

The Minister of Industry (Shri 
Mannbhai Shah): (a) and (b). Hie
Indian Handicrafts Development Cor
poration has just been set up as a 
private limited Company wholly 
owned by the Central Government. It 
is likely to have a Board of seven 
Directors including a Chairman and 
a Managing Director, the personnel 
for which is yet to be settled.

Shri S. M. Banerjee: May I know 
the purpose and function of tills Cor
poration?
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Shri BSmmUmI Shah; It will pro
mote both internal and external mar
keting of the handicrafts.

Hut Tyagi: in view of the fact that 
there is already in existence a num
ber of organisations such as the Khadi 
and Village Industries Commission, the 
Handloom Board, the Silk Board, the 
Handicrafts Board and the Small Scale 
Industrits Corporation, working in the 
field, is there any justification for open
ing another Corporation named the 
Indian Handicrafts Development Cor
poration, and have the Government 
received any advice from any quarter 
to get out of this confused situation?

Shri Manubhai Shah: I hope the
situation is not at all confused. The 
Boards which the hon. Member men
tioned are doing very specific work, 
and they are working in different sec
tors of the small industries. Even the 
Handicrafts Board is doing more pro
motional work than marketing work. 
Marketing is a specialised, expert job, 
and if a Corporation is established on 
a statutory basis as a private limited 
company, it will certainly be useful, 
and I hope the hon. Member and the 
House will agree that we could then 
promote considerable export of handi
crafts as well as the internal market
ing of handicrafts which is the main 
retardation today in the development 
of handicrafts.

Shri Tyagi: Is there any relation
ship, by way of any co-ordination, 
established between all these corpora
tions and the boards in the matter of 
production of handicrafts?

Shri Manubhai Shah: There is a
very large amount of co-ordination. 
There is a committee called the Co
ordination Committee on small indus
tries which meets once in two or three 
months. It co-ordinates the entire 
activity of the six organisations—The 
Handloom Board, the Handicrafts 
Boards, the Khadi and Village Indus
tries Commission, the Coir Board, the 
Silk Board and the Small Scale Indus
tries Board.

Shri T u p n u i !  What is the capi
tal invested in this Corporation and 
may I also know whether any regional 
committees would also be set up?

Shri Manubhai Shah: Perhaps one 
of the hon. Member thought that 
even the Central Corporation for this 
purpose was not necessary. So, the 
question of regional corporations or 
subsdiary corporation can be taken up 
only after this experiment with cen
tral corporation has proved successful.
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Shri Thimmaiah: May I know whe

ther the members of the existing 
Handicrafts Board will also be asso
ciated with this Corporation?

Shri Manubhai Shah: Yes, Sir. At 
present, the idea is to have two nomi
nees of the Handicrafts Board on this 
Corporation.

Shrimati Renu Chakravartty: What 
will be the capital for this Corpora
tion?

Shri Manubhai Shah: For the pre
sent, the authorised capital is about 
Rs. 1 crore.

Shri Heda: Since our handicrafts
suffer from want of standardisation 
on the one hand and proper packing 
on the other, may I know whether 
this Corporation will take up the pro
duction in the existing centres of sales 
or will attend only to some aspects of 
It?

Shri Manubhai Shah: I think all 
such suggestions will always be wel
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come. But we are constantly in touch 
with all the Boards. The purpose of 
this Corporation is not to take up the 
production work as it is, because pro
duction is done and supervised by the 
Handicrafts Board. But if it is neces
sary, and if any special variety is to 
be promoted in respect of export and 
if any production centres desire it, 
then the Corporation is not barred 
from establishing or promoting such 
industries in more centres.

Shri Feroae Gandhi: May I know 
whether the State Trading Corporation 
also has this expert work under it, and 
may I know what exactly is the very 
highly specialised nature of export in 
handicrafts which the State Trading 
Corporation cannot do?

Shri Manubhai Shah: As the hon.
Member and the hon. House are aware, 
the orbit of work of the State Trad
ing Corporation is very large and it 
is really for increasing the export to 
a very sizeable degree in different ores 
and different large scale commodities. 
That is the machinery by which the 
State Trading Corporation works. 
Handicrafts, as the hon. Member 
knows, is a rather specialised and 
widely spread and diversified work, 
and it would greatly promote the ex
port of handicrafts if an expert body 
like this Corporation constantly gave 
its attention to it, because the poten
tial of handicrafts in this country both 
for internal and external markets is 
tremendous.

16th Indian Labour Conference
4 -

("Shri Tangamani:
„ __ J Shri S. M. Banerjee:

]  Shri Prabhat Kar:
Shri Panigrahl:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether arrangements have
been completed for the holding of the 
16th Indian Labour Conference;

(b) if so. the date, venue and
agenda for the Conference; and

Cc) whether representatives of
various All India Federations not affi

liated t o u r  at the. Central Trad*
Union Organisations will also be invit
ed as observers?

The Deputy Minister of Labour 
(Shri Abid All): (a) Arrangements are 
being completed.

(b) The Conference will be held at 
Nani Tal on the 19th and 20th May 
1958. The main items on the agenda 
will be—

(i) industrial relations;
(ii) productivity;
(iii) working of the Employees’ 

State Insurance Scheme. Other 
items to be included on the 
agenda are being finalised In 
consultation with the interests 
concerned.

(c) No.
Shri Tangamani: May I know whe

ther, in view of the recent decision of 
the Supreme Court and also in view of 
the fact that the decisions arrived at 
in the States Labour Conference held 
on the 15th and 16th October, 1957, 
namely, that the decisions of these 
Boards must have the force of law and 
that the State Governments should 
enforce them, that item will also be 
included in the agenda?

Shri Abid All: That will be covered 
under item (i) mentioned by me.

Shri Tangamani: Item (i) is with 
regard to industrial relations. It has 
nothing to do with the Wage Board.

Shri Abid All: Well, I was submit
ting that this particular item also will 
be covered under that head, “Industrial 
Relations” .

Shri Tangamani: In addition to the 
four central trade union organisations 
in the country, may I know whether 
the many trade federations which have 
come up and which are not affiliated 
to any of the central trade union orga
nisations, namely, the All-India Bank 
Employees’ Organisation, the All-India 
Cement Workers’ Federation, etc., will 
be invited to this Conference? May I 
know whether the Government will 
consider the advisability of inviting the
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icjinientatlMi o( these ilM odii orga-
wiMtiorai to this Conference?

Shit Abid Alb There are about 40 
such federations. There will be about 
40 delegates who will be attending this 
particular conference. Now, if we 
invite one representative from each of 
these 40 federation^, again we will 
have to invite their counterparts in the 
industry. That will make it 80. So, 
the total number will go up to 120 and 
that will kill the vary purpose for 
which this Conference is held. We do 
not want to do that

Shri Tangamani; I was only refer
ring to the federations which are not 
affiliated to the central organsations.

Shri Prabbat Kar: In view of the 
fact that the decisions that will be 
taken at this Conference will also be 
binding on labour which are not affi
liated to any central body, may I know 
whether the Government do not think 
it necessary to invite them as observers 
so that the decisions taken may also 
be honoured the workers in these 
federations?

The Minister of Labour, Employ* 
znent and Planning (Shri Nanda): So
far the question has not arisen. Re
garding those federations which are 
already affllated to some of the central 
organsations, the question does not 
arise. Regarding others too, the num
ber is really very large, the numoer 
that I have before me. But I was 
thinking that, as a whole, all of them 
might not be invited to each confe
rence. On matters of special concern 
to some of them we might invite them 
as observers. But this will he consi
dered.

Shri S. M. Banerjee: The hon. 
Minister said that “industrial relations’* 
will be one of the items on the agenda. 
This also concerns the public sector. 
In view of what the hon. Minister has 
said, namely, that be would see that 
some observers are invited, may 1 
know whether the representatives of 
the All-India Defence Employees' 
Federation, the only federation of Its

the Pederatfem o f All-India Rail
wayman—the federation is approved— 
and the National Federation of Posts 
and Telegraphs, which form the back
bone of the public sector at present 
will be called as observers?

Shri Nanda: The answer covers that 
question.

Shri Tangamani: May I know whe
ther the question of representation of 
workers at international conferences 
like the ILO will be considered in uus 
connection?

Mr. Speaker: These are all sugges
tions for action, one azter anomer. 
Next question.

LAJ9. School

•iiaa / Dr- R*m Suhhag Singh:
\  Shri Assar:

Will the Minister of Works, Hous
ing and Supply be pleased to state:

(a) whether Government propose to 
shift the I.A.S. School from Delhi to 
Mussoorie; and

(b) if so, when?
The Minister of Works, Homing 

Supply (Shri K. C. Reddy): (a) There 
is a proposal to shift the I.A.S. Train
ing School from Delhi to Mussoorie.

(b) No date has yet been fixed.
Final decision depends on the avail
ability of suitable accommodation on 
reasonable terms.

Dr. Ram Sabbag Singh: May I know
whether this decision will be taken 
before the next session of the school?

Shri K. C. Reddy: I have already 
said that no date has yet been fixed. 
The present position is that we are 
negotiating with certain owners at 
private property in Mussoorie and if 
reasonable terms can be agreed upon, 
we can do it quickly.

Shri Tyagi: As the case has been 
pending in the Ministry for a pretty 
long time, may I know if they ha7*
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max Mgr oflM n to m  personally tba 
situation In Mussoorle m u d ia g  the 
buildings, etc?'

•hri K. C. Reddy: Yes, our officers 
have been to Mussoorie on more than 
one occasion and held discussions 
with the various private owners of 
properties. I would like to assure the 
hon. Member that the negotiations are 
in a very advanced stage.

Shri Hem Barna: In view of the
fact that there are very good library 
facilities and the services of a first 
class university like the Delhi Uni
versity in Delhi, may I know the 
reason for shifting the IAS school to 
Mussoorie?

Shri K. C. Reddy: The hon. Member 
I am afraid, is arguing about the 
necessity. There is necessity to shift 
some offices from Delhi. The House 
is aware of the pressing demand for 
■hifting certain offices from Delhi to 
other places. After taking all aspects 
of the question into account, Mus
soorie has been decided to be a suit
able place for the location of the 
schooL

Shri Hem Barna: May I know whe
ther it will be economic----

Mr. Speaker Next question. We are 
arguing about this.

Lakshinl Rattan Cotton Mills, Kanpur 
f  Shri Bhogji Shalt 

‘ ^Shri Rameshwar Tantla:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) whether it is a fact that the 

Lakshmi Rattan Cotton Mills, Kanpur, 
has given a notice of closure of the 
Mills;

(b) if so, what is the reason of the 
closure;

(c) the steps Government propose 
to take in the matter; and

(d) the number of workers at pre
sent employed in the above Mills?

The Minister of Industry (Shri 
Mtnubhal Shah): (a) Yes, Sir.

(b) Financial difflctilties.
(c) It is understood that the UP. 

Government are taking up the matter 
regarding credit by Banks with the 
Ministry of Finance, New Delhi. The 
Regional Officer of the Textile Com
missioner’s Office at Kanpur is keep
ing a close watch on the situation. 
The Closure notice has been extended 
upto 14th April, 1888.

(d) 2252.
Shri Rameshwar Tantia: May I

know whether the Government is 
thinking of appointing some enquiry 
committee to find out the reason of 
closure not only of this mill, but other 
mills also and if they are satisfied, 
lake over this mills, as they have done 
in the case of the Sholapur Mill?

Shri Manubhai Shah: As the hon.
Member is aware, we do not have 
a general purpose enquiry for all tex
tile mills. For different situations, 
we try to seek different remedies. As 
the House is aware, some enquiries 
have been held into some mills, but 
as far as this particular mill is con
cerned, it has not closed so far. Our 
intention is to find out from them if 
we can resolve the difficulties, so that 
they continue production.

Shri S. M. Banerjee: May I know
whether it is a fact that this particular 
mill took huge loans from the State 
Bank to the tune of a crore, whether 
this mill has been served with notice 
by the State Bank and that is the main 
reason of the closure?

Shri Manubhai Shah: That is al
ready contained in a part of my 
answer to the question, though I 
would not be quite sure about the 
figure mentioned by the hon. Member. 
But the Bank did feel that the accu
mulation of the stocks with the party 
and the general financial situation did 
not warrant the same amount of 
facility which they were previously 
giving. We are trying to enquire 
from the State Bank, the Finance 
Ministry and the party and examine 
the situation, so that the credit facili
ties are extended to the party in a 
reasonable way.
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fHWwH Bail m i nwmate Vflbpi 
*17*8. Shri Rameshwar Tantia: Will 

the Prime Minister be pleased to 
state:

(a) whether it is a fact that the 
Pakistanis raided Sherwala village in 
Atta Bisalpur area of Jodhpur District 
(Rajasthan) between 4th and 5th 
March, 1998; and

(b) if so, the extent of loss in life 
and property?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) On 27th Feb
ruary 1958, a member of Jagmal 
Singh’s gang of dacoits along with 
three others raided village Sherwala 
in Atta Bisalpur.

(b) The dacoits kidnapped a women 
killed her husband and injured the 
letters brother. They also took away 
one cameL 

Shri Bameahwar Tantia: In view of 
the frequent unfortunate occurrences 
not only in Rajasthan, but in Assam 
and other parts of the country also, 
may I know what steps Government 
are taking to meet the situation?

Shri Sadath Ali Khan: I must con
fess that in this matter we have not 
been really very successful mainly 
because we have not had co-operation 
from the other side. On a number of 
occasions the Government of India 
lodged protests with the Government 
of Pakistan and have requested them 
to apprehend and hand over to the 
Rajasthan authorities the Indian 
dacoits who were known to be taking 
shelter in West Pakistan, but the atti
tude of that Government, we regret 
to say, has not been co-operative.

Employment of Beedi Workers
*1704. Shri Tangamani: Will the

Minister of Labour and Employment 
be pleased to state:

(a) whether Bills for regulating the 
conditions of employment of Beedi 
workers in the various States have 
been received;

(b) whether any such Bill has been 
received from Madras Government; 
and

(c) if so, the action taken by Gov
ernment in the matter?

The Deputy Mtoftrter of U btw  
(Shri Abid Ali): (a) and (b). Yes, 
only from Madras.

(c) Concurrence of the Central 
Government in the proposed legisla
tion has been communicated to Mad
ras Government

Shri Tangamani: May I know whe
ther in view of the legislation which 
is being brought by the Madras Gov
ernment such legislation on the lines 
of Shri A. K. Gopalan’s private Bill 
will be brought at the Centre also?

Shri Abid All: This matter was dis
cussed sometime back and the Gov
ernment’s policy was fully stated be
fore the House.

Shri Tkfcgamanl: Since the Beedi
workers are spread throughout India 
and not only in Madras, may I know 
whether such legislation will be 
brought to cover workers in other 
States also?

Shri Abid All: I have already re
plied to this question.

Shri T. K. Cbandhnri: Did the Gov
ernment ask for Bills from all the 
State Governments?

Shri Abid All: No, Sir

Shri Heda: In view of the fact that 
there are a large number of beedi 
workers in various States, why Is it 
that the Bill has been sent only to the 
Madras Government and why have 
the other States not been asked to 
send their comments or opinions?

Shri Abid AH: We had written to 
all the State Governments that provi
sions of the law concerning these 
workers should be Implemented and 
they should be sufficiently alert in this 
behalf. The Madras Government has 
sent a proposal to introduce a Bill in 
the legislature there and we have 
given our concurrence.
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flksrt IMite (HMtiaai u d  A u m n  
HBnhnnm Wages In Beedi Itadnstry

S.N.Q. No. 14. Shri Balakriahna
Wasnlk: Will the Minister of Labour 
and Employment be pleased to state:

(a) whether any inter-State Com
mittee to consider the question of re
moving disparities in the rates of 
minimum wages in beedi industry 
fixed by certain State Governments 
has been convened; and

(b) if so, the decisions taken by the 
Committee?

11m  Deputy Minister of Labour 
(Shri AIM All): (a) Yes.

(b) The meeting took note of the 
difficulties experienced by different 
State Governments owing to dispari
ties in the minimum wage rates in the 
beedi industry and felt that the con
templated upward revision of wages 
in State like Madhya Pradesh and 
Bihar where the existing rates are 
compartively low would ease the diffi
culties confronting the beedi industry 
in the adjoining States like Bombay 
and West Bengal

Shri Tangamani: In view of the
fact that beedi is also one of the items 
mentioned in the Minimum Wages 
Act, may I know whether a directive 
will be given to the various State 
Governments for fixing uniform rate 
of wages as per directive to the 15th 
Indian Labour conference?

Shri Abid All: Copies of the pro
ceedings were sent to all the State 
Governments. Minimum wages have 
already been fixed for beedi industry 
also in most of the States.

Shri Balakrlshna Wasnlk: May 1
know whether any action is taken to 
remove the disparity in the wages In 
the different States?

Shri Abid All: Of course, that is
what I have stated.

Shrtmatl Renu Chakrmvartty: May
I know whether this committee has 
also considered the difficulties being 
faced in implementing the minimum 
wages which have been promulgated

in the various States and whether 
any measures were discussed by which 
they can improve matters?

Shri Abid All: There are several
other committees to take care of this 
particular difficulty. The function of 
this committee was, as I have explain
ed, to remove the disparities between 
the rates in the wages.

Shri T. K. Chaudhurl: Has the at
tention of the Government been drawn 
to the fact that the Government of 
West Bengal was facing certain diffi
culties in implementing the minimum 
wages fixed by its own minimum 
wages committee in respect of the 
beedi industry because of the lower- 
rates of wages in the beedi industry in 
Bihar? Some time back, there was a 
proposal to hold a joint conference of 
the Labour departments of the two 
Governments along with the employ
ers and labourers. Has anything come 
out of that conference?

Shri Abid All: Exactly that was the 
purpose of this conference.

Shri T. K. Chaudhuri: What has 
come out of this conference?

Shri Abid All: I have already ex
plained in reply to part (b) of the 
question.

Shri Narayanankutty Menon: The
hon. Minister mentioned about 
Madhya Pradesh and Bombay. May I 
know whether the Government is 
aware that complaints have been re
ceived from the Kerala Government 
because the minimum wages prevail
ing in the beedi industry is higher 
than in Madras and Mysore and so the 
industry is dislocated and may I know 
whether any discussions were held 
there to standardise the wages in Mad
ras and Mysore?

Shri Abid All: The representative of 
Kerala Government also participated 
in this conference.

Shri Narayanankutty Menon: May I 
know whether any measures have 
been taken there to standarise the 
wages in Madras and Mysore and 
whether their representatives went 
present and they agreed?
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Miri Abid All: I have already ex* 
plained what transpired in this con
ference.

The Minister of Labour, and Em
ployment and Planning (Shri Naada):
I only wanted further to explain that 
ateps have been taken in this direction. 
The States have been informed. It 
may be that they may have to follow 
UP-

WRITTEN ANSWERS TO 
QUESTIONS

Export of Coffee
•1879. Shri V. C. Shukla: Will the 

Minister of Commerce and Industry
be pleased to state the extent of suc
cess achieved by the State Trading 
Corporation of India (Private) Limit
ed in promoting the export of coffee 
to the U.S.S.R. and the German Demo
cratic Republic and the quantity ex
ported so far in each case?

The Minister of Commerce (Shri 
(Kanungo): Prior to 1056, the export 
of coffee to the U.S.S.R. and the Ger
man Democratic Republic was almost 
negligible.

The figures for the export after
1956 are as follows:
Period Quantity expor

ted to the 
U.S.S.R.

Quantity expor 
ted to the Ger
man Democratic 

Republic
*956-57 775 tons 200 tons
*957-58 725 tons 1808 tons

Social Security Scheme for Industrial 
Workers

•1880. Shri T. B. Vlttal Kao: Will 
the Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Starred Question No. 1274 on 
the 18th December, 1957 and state:

(a) whether the study group ap
pointed to formulate a Comprehensive 
Social Security Scheme for industrial 
workers have since submitted their 
report;

(b) if so, the salient features of the 
scheme; and

(c) the time by which Government 
is likely to arrive at a decision on 
those recommendations?

The Deputy Minister of Laban 
(Shri Abid All): (a) No.

(b) and (c). Do not arise.
Vlnay Nagar

*1882. Shri Subiman Ghoae: Will
the Minister of Works, Housing and 
Supply be pleased to state:

(a) whether it is a fact that com
pounds before some of the quarters 
at Vinay Nagar, New Delhi, particu
larly those having roads passing on 
two sides, have become public 
throughfares;

(b) whether it is also a fact that 
some balconies in the first floors of 
these quarters have been converted 
into kitchens by subleting and that 
water is thrown through the pipes 
from these balconies; and

(c) if so, the action taken by Gov
ernment in the matter?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) No.
Sir.

(b) and (c). A few cases have been 
reported where co-sharers of the ac
commodation used first-floor balconies 
as kitchens and allowed kitchen re
fuse to pass through the rain water 
pipes into the open laws. The al
lottees concerned were warned and in 
some cases they were shifted to the 
quarters on the ground floor. A close 
watch is being maintained to prevent 
this misuse.

State Trading Corporation of India 
(Private) Limited

*1884. Shri Rajagopala Bao: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) the estimated earnings of the 
State Trading Corporation of India 
(Private) Limited on iron ore con
tracted for exports so far;

(b) whether there is any scheme 
with the State Trading Corporation to 
invest some amount out of its profits
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from the iron ore trade, on the deve
lopment of minor porta to facilitate 
tin export of iron ore; and

(c) If so, the details thereof?
The Minister of Commerce (Shri 

Kannngo): (a) The Corporation has 
made no such estimates.

(b) and (c). The development of 
minor ports is the responsibility of 
State Governments. But the State 
Trading Corporation of India (Pri
vate) Ltd. are discussing with State 
Governments as to what can be don* 
to provide better facilities for the ex
port of iron ore.

Displaced Persons in Knber Nagar
*1687. Shri Assar: Will the Minis

ter of Rehabilitation and Minority 
Affairs be pleased to state:

(a) whether any assurance was 
given by the Minister during his visit 
to the Displaced Persons Colony at 
Kuber Nagar (Ahmedabad) in Janu
ary, 1958 about the revision of the 
valuation of the tenements; and

(b) if so, the steps taken in this re
gard?

The Minister for Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). No. I, how
ever, promised to send the Technical 
Adviser to the Ministry to re-examine 
the matter and to submit a report. 
Accordingly, the Technical Adviser to 
the Ministry visited the colony 
recently and had submitted his report 
which is under consideration.

Export of Tea to UJ9JL
*1694. Shri Manabendra Shah: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that India's 
share in Tea export to the United 
States has been going down for tne 
last few years;

(b) if so, the reasons therefor; ana
(c) what steps Government have 

taken to step tip these exports?

The Deputy Minister of Commere* 
and Industry (Shri Satbh Chandra);
(a) to (c). A statement is laid on the 
Table of the Lok Sabha. [See Ap
pendix VII, Annexure No. 05],
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State Wages (Standarlsation) Boards
2461. Shri Ram Krishna: Will the 

Minister of Labour and Employment
be pleased to state:

(a) whether all States have set up 
the State Wages (Standardisation) 
Boards;

(b) if not, the names of the States 
which have not set up these Boadrs 
so far; and

(c) the reasons therefor?

Deputy Ministry of Labour (Shri 
Abid All): (a) to (c). In pursuance of 
a recommendation made by the Indus-! 
trial Committee on Cement, the Gov
ernment of Bihar, Bombay, Madras
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Orissa, Uttar Pradesh, Kerala, Andhra, 
Mysore, Madhya Pradesh, Hyderabad, 
Saarashtra, Rajasthan, P.E.P.S.U. and 
Madhya Bharat (before re-organisa
tion of State) were advised in March 
1955, to constitute Wages (Standardis
ation) Boards for the cement industry, 
According to the information avail
able, Boards have been constituted by 
all the State Governments except the 
Government of Mysore which is con
sidering the matter. However, since 
a Wage Board for the Cement Indus
try has now been appointed, it will 
not be necessary for these Wages 
(Standardisation) Boards to continue 
to function.

Custodian General of Evacuee 
Property

£462. Shri A. K. Gopalan: Will the 
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) whether the Custodian Gentral 
of Evacuce Property is competent to 
review the orders of his predecessors; 
and

(b) if so, the number of such cases 
pending for review?

The Minister of Rehabilitation and 
mtonrity Affairs (Shri Mehr Chand 
Khanna): (a) Under section 27 (IA) 
the Custodian General was given 
power to review his own orders. This 
power withdrawn by the Administra
tion of Evacuee Property (Amend
ment) Ordinance, 1956, which was 
subsequently converted into an Act 
(Act 91 of 1956).

(b) The required information has 
already been supplied In reply to part
(a) of Unstarred Question No. 2140 
put by the same Member on the 8th 
April, 1958.

Payment to Contractors

2468. Shri A. K. Gopalan: Will the 
Minister of Works, Homing and Sup
ply be pleased to state:

(a) whether any complaints have 
bean received from the contractors

for delayed payment In respect of 
work executed by them; and

(b) the number of contractors who 
have not been paid for work complet
ed by them in 1953-54, 1954-55 and
1956-77?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) Some 
complaints have been received about 
delay in payment to contractors. Run
ning and on account payments are 
made to the contractors regularly. 
Delay in payment occurs in respect 
of final bills which are paid on com
pletion of work. It has to be seen 
at the time of making final payment 
that (i) the rates for additional or 
substituted item of work done by the 
contractor are sanctioned by the com
petent authority and (ii) the sanction 
of the competent authority exists for 
the gant of extension of time beyond 
the stipulated date. Orders of the 
higher authorities i.e. Superintending 
Engineer, Chief Engineer and the 
Government of India have to be 
obtained in such cases and as these 
cases have to be examined at each 
level some delay occurs. Suitable 
steps are being taken to avoid delay 
in payment of final bills.

(b) 1953-54 —  *4*
*954-55 — »5-
*956-57 — 1*9-

Ambar Charkha Programme in Orissa
2464. Sbri Kumbhar: Will the Min

ister of Commerce and Industry be
pleased ta state:

(a) the amount given to Orissa 
State as grants or loans to introduce 
Ambar Charkha scheme during the 
year 1957 and 1958 so far;

(b) the number of centres opened 
during the above period and their 
locations;

(c) the number of centres that are 
likely to be opened at the end of the 
Second Five Year Plan;

(d) the number of Scheduled Castes 
and Scheduled Tribes employed grade- 
wise in each centre;
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(e) if no persons belonging to Sche

duled Castes and Scheduled Tribes 
have been employed, the . reasons 
therefor; and

(f) the amount spent so far by the 
State Government on the Ambar 
Charkha Programme?

Ike Minister of Commerce and in
dustry (Shri Lai Bahadur SBastri):
(a) In Orissa State funds have been 
disbursed only to the Orissa State 
Khadi and Village Industries Board, a 
statutory authority, during 1956-07 
and 1957-58. The amounts disbursed 
were as follows:—

Year Grants Loans
Rs. Rs.

1956-57 1,53,950 1,94,360
1957-58 (upto

15-3-1958) 5,03,355 5,49,000

(b) A training institution for instru
ctors (vidyalaya) and a manufactur
ing centre (saranjam karyalaya) have 
been set up at Bhubneshwar. A state
ment showing the location of training 
centres for spinners (parishramalayas) 
and production centres is laid on the 
Table of the Lok Sabha. [See Appen- 
dex VIII, annexure No. 96).

(c) The information cannot be 
furnished as the Ambar charkha pro
gramme is sanctioned on a year to 
year basis. The allocation of centres 
in any area depends on the estimated 
demand presented through the State 
Board and the assessment of the pro
gress made during the previous year.

(d) and (e). t is not possible to 
indicate the number of scheduled 
castes and scheduled tribes employed 
in each centre. The total number of 
spinneers employed in 1956-57 at the 
centres was 507 and in 1957-58 upto 
the end of February 1958, 1,321. The 
number of instructors employed in
1957-58 was 98.

(f) No amount has been spent by 
the State Government to whom funds 
were not disbursed. Details of the 
actual expenditure incurred by the 
State Board an* opt yet available,

Imported Material* for Steel 
r r o c m a ln g

2465. Shri V. P. Nayar: Will the 
Minister of Commerce and Indastry
be pleased to state the total value of 
imported material required for proces
sing steel in India in 1956-57 with 
break-up of value for each of the im
portant items?

The Minister of Commerce and In
dustry (Shri Lai Bhadur Shastrl): No
such statistics are being maintained. 
However, if the Hon’ble Member men
tions any industry specifically, we will 
try to supply the required informa
tion.

Shellac Trade
2466. Shri V. P. Nayar: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
export of shellac is liable to price 
fluctuation due to speculation trade 
there; and

(b) the steps Government of India 
have taken or propse to take to en
sure necessary stability in the export 
and to prevent the speculation in the 
trade?

The Minister of Commerce and In- 
dstry (Shri Lai Bahadur Shastrl): (a)
Since 1954, when forward sale of lac 
was banned the speculative element 
has not been prominent. But certain 
other factors like hoarding, under
quoting, paucity of expert finance, etc., 
have contributed to the continuance of 
price fluctuations.

(b) It is not easy to regulate or 
control price movements. Neverthe
less, Government are exploring ways 
and means of promoting some steadi
ness in the lac market and trade.

CJ».W.D.
2467. Shri Panigrahl: Will the Minis

ter of Works, Housing and Supply be 
pleased to state:

(a) the number of persons working 
under the work-charged establishment 
of the Central Public Works Depart
ment in different State;
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tb) bow many categories of posts 
will be included in the regular estab
lishment with effect from 1st April, 
1958;

(c) what are those categories of 
posts; and

(d) whether the State Governments 
have been asked to bring part of the 
work-charged establishments in the 
regular Works Department?

The Minister of Works, Homing and 
Supply (Shri K. C. Reddy): (a) The
information is not readily available. It 
is being collected and will be placed 
on the table of the Sabha.

(b) 35 categories.
(c) A list showing The required in

formation is laid on the Table of the 
Lok Sabha. (See appendix VII, 
annexure No. 97).

(d) The workcharged staff of the 
C.P.W.D. are employees of the Central 
Government and the State Govern
ments have nothing to do with their 
service conditions. The question of 
asking the State Governments to bring 
part of the workcharged staff to the 
regular establishment does not, there
fore, arise.

Irrigation Schemes
2468. Shri Fanigrahl; Will the 

Minister of Planning be pleased to 
state:

(a) whether the Orissa Government 
have submitted to the Government of 
India any fresh irrigation schemes to 
be included in the Second Five Year 
Plan;

(b) if so, what are the schemes;
(c) the total estimated cost of the 

schemes; and
(d) the action taken by Govern

ment in this regard?
The Deputy Minister of Planning 

(Shri S. N. Mishra): (a) Yes, three
schemes of minor irrigation have 
been received.

(b) and (c):
Schenu Proviiton fo r

*957-58 
[R i. in lakhs]

i. M inor Irrigation
[New works] 4.00

ii. Repair, refitting and
maintaining the exis
ting pumps. 1 .84

iii. For securing 500 pumps 
from the Hirakud 
organisation and neces
sary staff to work them. 5.00

10.84

(d) Loan of Rs. 10-84 lakhs for the 
abovementioned three schemes has 
been sanctioned.

Educated Unemployed in Punjab 
State

2469. Shri D. C. Sharma: Will the 
Minister of Labour and Employment
be pleased to state the number of 
educated unemployed registered with 
the Employment Exchange in Punjab 
State as on the 31st March, 1958?

The Deputy Minister of Labour 
(Shri Abid All): The information as 
at the end of March, 1958 will not be 
available until the last week of AprlL 
The number of educated unemployed 
who remained on the Live Register of 
Employment Exchanges in Punjab 
State at the end of December, 1957 
was, however, 16,898.
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Eviction of Displaced Persons from 
Agricultural Lands

2411. Shri Ajit Singh Sarhadi: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) the number of displaced per
sons from North West Frontier 
Province, Sind, Baluchistan and 
Bahawalpur, who have been evicted 
or are under notices of eviction from 
agricultural lands in urban areas; 
and

(b) the circumstances because of 
which such allotments have been 
cancelled?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Regional Settlement
Commissioners do not maintain se
parate statistics for evictees belonging 
to the different provinces of West 
Pakistan viz., N.W.F.P., Sind, 
Baluchistan and Bahawalpur. There
fore, the number of evictees belongng 
to the different provinces of West 
Pakistan is not known. The labour 
involved in collecting this information 
would not be commensurate with the 
results.

(b) Urban agricultural lands were 
not ‘allotted’, but were given on tem
porary lease. The policy regarding 
permanent allotment of agricultural 
land in urban areas is laid down in 
Rehabilitation Ministry’s press note, a 
copy of which is laid on the Table of 
the Lok Sabha. [See Appendix VII, 
annexure No. 98.]The leases of those, 
who are not qualified for permanent 
allotment are being cancelled.

Large aad Small Rota M m Wh  k
P u n ja b

2472. Shri Daljtt Singh: Will the 
Minister of Commerce aad Iadortry
be pleased to state:

(a) whether the Punjab Govern
ment have approached the Central 
Government far financial assistance 
for the development of large and 
small scale industries in the State 
during 1958-59; and

(b) if so, the detail thereof and 
the action taken in that regard?

The Minister of Commerce and In* 
dustry (Shri Lai Bahadur Shastri):
(a) and (b). A statement giving the 
information is laid on the Table of 
the Lok Sabha. [See Appendix VII, 
annexure No. 99.]

Bicycle and Sewing Machine 
Industries

2473. Shri Daljit Singh: Will the 
Minister of Commerce and Indnstry
be pleased to state:

(a) whether it is a fact that the 
industries such as bicycle and sewing 
machines are progressing in Punjab;

(b) if so, the places where these 
have been established;

(c) the estimated cost incurred on 
these industries;

(d) the financial assistance given 
by the Centre; and

(e) the actual output so far?
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir, particularly in the small 
scale sector.

(b) to (e). A statement is laid on 
the Table of the Lok Sabha. [See 
appendix VII, annexure No. 100.]

Industrial Survey of Punjab

2474. Shri Daljit Singh: Will the
Minister of Comauroe »»*  Industry
be pleased to state:

(a) the area in Punjab State in 
which Industrial Survey has been 
completed and the area in which it



k yet to be undertaken during the 
Second Vive Year Plan; snd

(b) the schemes implemented as a 
result of the survey?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Industrial Surveys of Batala 
Community Project Area and Dhuri- 
Malevkotla Community Project Area 
have been completed. No other area 
surveys are under contemplation at 
present.

(b) The reports are being examined.

Shoe-making industry in Madras

2475. Shri Elayapernmal: Will the 
Minister of Commerce and Industry
be pleased to state what amount of 
assistance has been given by the 
Central Government for the shoe- 
making industry in Madras State 
during the current financial year?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
No scheme for Shoe-making Industry 
has so far been received from the 
Government of Madras during the 
current financial year. However, 
financial asistance was given to the 
State Government in 1957-58 for the 
development of leather and allied 
industries as per statement laid on 
the Table of the Lok Sabha. [See 
Appendix VII, annexure 101].

Gramdan in West Bengal
f  Shri Ghosal:

\  Shri B. Das Gupta:

Will the Minister of Planning be 
pleased to state:

(a) whether any village of West 
Bengal has been included in the list 
of Gramdan; and

(b) If so, what is its name?
The Depaty IMQntoter of Planning 

(Start S. N. Mishra): The information 
Is being collected Kid will be placed 
on the table of the House as soon as 
It la received.

Chaptar Colony for Bfaplaeai

2477. Shri Aaaar: Will the Minis
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of displaced per
sons who are occupying the tene
ments in the Chembur Colony; and

(b) the number of displaced per
sons who have applied for the 
purchase of tenements in the colony?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) 1312 tenements are 
occupied by displaced persons.

(b) 1048

Rubber
2478. Shri Subblah Ambalam: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) what was the annual output of 
rubber in our country during the 
years 1952 to 1957 (year-wise);

(b) the extent to which our 
requirements for the manufacture of 
motor tyres are met from indigenous 
rubber; and

(c) the amount of foreign 
exchange involved in the import of 
tyres for motors and cycles during 
the years from 1952 to 1957 (year- 
wise) ?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) and (c). A statement is laid on 
the Table of the Lok Sabha. [See 
appendix VII, annexure No. 102]

(b) Precise information is not 
available. Roughly about two-thirds 
of the requirements of the Tyre and 
Tube Industry for raw rubber are 
met from indigenous production.

Displaced Persons from PakMan- 
held Kashmir

2479. Shri Vajpayee: Will the Minls- 
of Rehabilitation and Minority Affairs 
be pleased to state:

(a) whether a deputation of dis
placed persons from the Pakistan-



h*M nea  of *r««hmlr waited on the 
Prime Minister recently and pre
sented a memorandum in regard to 
their rehabilitation;

(b) it so, the main grievance* con
tained in the memorandum; and

(c) the action taken or proposed 
to be taken in the matter?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chanfl 
Khanna): (a) Yes.

(b) and (c). The main grievances 
of these displaced persons are (i) 
grant of loan, (ii) allotment of resi
dential and/or business accommod
ation, (iii) stay orders for sale of 
Government properties in their 
occupation, (iv) stoppage of recoveries 
of arrears of rents due from them, 
and (v) non-receipt of compensation 
for the properties left behind in the 
Pakistan held areas of Kashmir. 
These grievances of the Kashmiri dis
placed persons were re-examined 
carefully in spite of their having al
ready been considered on numerous 
previous occasions. So far as com
pensation is concerned, it is not 
possible to concede the request be
cause Pak-held territories of Kashmir 
are Indian territories and no com
pensation is adminissible for such pro
perties. As for the other matters the 
position is that the displaced persons 
from Kashmir are treated identically 
at par with the displaced persons from 
Pakistan except in regard to R.F.A. 
loans. In the case of the loans also 
the State Governments have instruc
tions to advance loans to deserving 
Kashmiri displaced persons on an ad 
hoe basis. The attention of the State 
Governments has again been drawn 
to the desirability of treating the 
needs and requirements of the 
Kashmiri displaced persons with 
sympathy. They have been advised 
to treat each case on its merits and 
in hard cases where they feel that 
realisation of loans or arrears of rent 
was likely to cause distress or undue 
hardship they have been asked not 
to take coercive steps against the de
faulters but suspend or stagger the 
realisation of the dues as necessary.

Government Qoarter* la M 4
MM. g M w fl Da Fi Ww H b J:

Will the Minister of Works, Homing 
Supply be pleased to state:

(a) whether it is a fact that a 
number of Government of India 
residential quarters in Delhi and 
New Delhi have been allotted to 
persons who are not Government 
servants;

(b) if, so, the number of such 
quarters at present;

(c) the reasons therefor and the 
circumstances and conditions under 
which they were let out to these 
people;

(d) the area where they are 
located; and

(e) the dates from which they 
were allotted?

The Minister of Works, Housing and 
Suply (Shri K. C. Reddy): (a) Yes.

(b) 131.
(c) The reasons and circumstances 

of allotment are generally as under:—

(i) Maintenance of cordial, re
lation with foreign Govern
ments;

(ii) Assistance to international 
organisations who are doing 
useful work in the sphere of 
health, education, culture 
etc.;

(iii) Encouragement to non-official 
organisations which are doing 
useful work in the social, 
education and cultural 
spheres;

(iv) Consideration for the 
essential staff of organisations 
which are not Government 
Departments in the technical 
sense of the word but are in 
actual practice discharging 
functions which the Govern
ment could, if they so choa* 
discharge directly;
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(v) Dissemination of information 
connected with Governmental 
activity;

(vi) Reasons of State;
(vii) Provision of amenities and 

welfare activities in Govern
ment colonies;

(viii) Provision of alternative 
accommodation to persons 
occupying houses which were 
requisitioned by Government 
for public purposes;

(ix) Compassionate grounds;
The allotment have been made on 

a temporary basis and except in the 
case of Press Correspondents, the 
allottees have to pay rent under 
FR 45-B.

(d) These allotments have been 
made in various localities in Delhi 
and New Delhi.

(e) The allotments were made at 
various dates from 1947 onwards.

Custodian of Evacuee Property
r Shri Braj Raj Singh:

2481J Shrlmatl Parvathl Krishnan: 
(_Shri Sarjo Pandey:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether it is a fact that the 
tftaff formerly in the offices of Cus
todians of Evacuee Property which 
has since been absorbed in the 
Resettlement organisation of the 
Ministry is not being treated on par 
with other Central Government Staff 
with regard to salaries and other 
conditions of service;

(b) whether it is also a fact that 
the periods of service of such staff 
under the Custodians of Evacuee 
Property have not been counted for 
purposes of seniority in the new set* 
up; and

(c) if so. the reasons therefor?
The Minister of Rehabilitation and 

Mtaortty Affairs (Shri Mehr Chand 
Kknaft): (a) Tec.

(b) Yes.
(c) The officers and staff formerly 

under the Custodians of Evacuee Pro
perty were taken in the Settlement 
Organisation on the same terms and 
conditions as were applicable to them 
as employees of the State Govern
ments. As they entered the service 
of the Central Government only on 
the transfer of the organisation from 
the State Governments, they could 
count seniority in the Central Gov
ernment only from the date of their 
entry. The question of allowing them 
the Central Government rates of pay 
and allowances is, however, under 
the consideration of Government.
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National Industrial Development 
Corporation.

C Shri S. M. Banerjee:
2486. ^ Shri Tangamani;

[ Shrimati Parvathi Krishnan:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether some of the industrial 
units of Kanpur have asked for loan 
from the National Industrials Develop
ment Corporation;

(b) if so, the names of such units; 
and

(c) the amount sanctioned during 
1957*58 or proposed to be sanctioned 
during 1958-59?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir.

(b) and (c). The details are given 
below.

Name of the Mill 
Cotton Textile Mills:

Remarks

I. T h e  British India C o  - Applicirion re
paration, Kanpur. jected.

*• M/s Lakshmin'an 
Cotton Mills Co. Ltd., 
Kanpur.

3- Ml* New Victoria! 
M w  Ltd, Kanpiy.

Company asked 
to submit a 
fresh applica
tion when they 
are ready.

Under consider 
rkm.

4. M/s Swadeshi Cotton Application 
M ins Co., L td . Kanpur. Jected.

Jute Mills:
1. T h e Juagilal Kamlapai Revised applica- 

Jute Mula Co. Ltd. tion under con-
Kanpur. sideration.

2. T h e  Maheshwari Revised appli-
Devi Jute M ills C o ., cation awaited.
Kanpur.

Handloom Weavers in Manipur
2487. Shri L. Achaw Singh: Will 

the Minister of Commerce and In
dustry be pleased to state:

(a) how much yam has so far been 
supplied at cheap prices to the weav
ers in Manipur; and

(b) whether any subsidy has been 
granted to the weavers for the pur
chase of yarn and sale of handloom 
cloth?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) The information is not avail
able.

(b) No subsidy has been granted 
for the purchase of yam. Subsidy 
has, however, been granted for sale 
of handloom cloth.

Fertiliser Factories
2488. Shri DaUtt Singh: Will the 

Minister of Commerce and Industry
be pleased to state the number of 
factories manufacturing fertilizers in 
the country and their annual output 
in tons?

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
Number of factories. 21.
Annual Output (1997):

Ammonium Sulphate. 
Superphosphate,

3.80.000 tons.
1.41.000 tons.

Khadl and Village Industries in 
Pradesh

2489. Shri Daljlt Singh: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) the total amount allotted to 
Himachal Pradesh by Government for
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the development of the Khadi and 
Village Industries during 1957-58; and

(b) the total amount of non-official 
grants received for the purpose?

\
The Minister of Commerce and In

dustry (Shri Lai Bahadur Shastrt):
(a) Rs. 20,100.

(b) The information is not avail
able as it does not pertain to Gov
ernment grants.

Government Publications In Hindi
2490. Shri Arjnn Singh Bhadanrla:

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) how many Governmental publi
cations during the years 1956-57 were 
first published in Hindi and then 
translated into English;

(b) in how many cases the reverse 
procedure was followed; and

(c) in how many cases Government 
publications in English were condens
ed or summarised in the Hindi trans
lation?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a)
During 1956-57 one publication was 
brought out by this Ministry in Hindi 
originally and then translated into 
English;

fb) The reverse procedure was 
followed in 14 cases;

(c) In two cases were this Minis
try's publications in English condens
ed or summarised in the Hindi trans
lation.

Caustic Soda. Alum and Crude 
Glycerine

24*1. Shri Ghowl: Will the ̂ Sinister 
of Commerce and Industry be pleas
ed to state:

(a) what is the production o f1 
caustic soda, alum and crude glycerine 
in India at present; and

(b) what are the respective quanti
ties required for consumption in 
India?

The Minister of d ta acra  mud In
dustry (8hrl Lai Bahadsr Shaatri):
(a) and (b). The production during
1957 and the present consumption are 
given below:—

Production Estimated

Caubtic Sodu 
Alum
Crude Glycerine

in 1957- 
('ons)

42/53 
S i  16 

6,810

present 
consump
tion per 

year 
(tons)

223*000
5.000 

4,500 to
5.000

Handloom Industry In Kerala
2492. Shri Jlnachandran: Will the 

Minister of Commerce and Industry
be pleased to lay a statement on the 
Table showing:

(a) the average wages and other 
benefits paid to a worker in the hand
loom industry in Kerala during
1957-58 by

(1) the handloom industry under 
Co-operative sector;

(2) handloom factories outside 
the Co-operative fold;

(b) whether the handloom factories 
outside the cooperative fold have to 
give extra facilities to their workers 
under the Factories Act, over and 
above the above cash payment; and

(c) if so, the details thereof?
The Minister of Commerce and In

dustry (Sbrl Lai Bahadur Shastrl):
(a) to (c). The information is being 
collected.

Cement Supplies to Bombay

2493. Shri Fangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the actual quantity of cement 
supplied to Bombay State during 1957- 
58; and

(b) whether the Bombay Govern
ment requested for juy increase la the
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qnwht-of cement during the above 
period?

The Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
(a) The allotment to Bombay during 
1957*58 was 834,020 tons.

(b) No, Sir.

Employees’ States Insurance Scheme
2494. Shri Tangamani: Will the 

Minister of Labour and Employment
be pleased to refer to the reply given 
to Unstarred Question No. 1538 on the 
21st March, 1958 and state:

(a) whether the benefits to families 
of the persons under Employees' State 
Insurance Scheme will be expended;

(b) the regions, if any, which have 
accepted the extension; and

(cl whether enhanced rates are 
being collected from any region now?

The Devutv Minister of Labour 
(Shri Abid All): (a) Yes.

(b) All the States except Uttar 
Pradesh and West Bengal have agreed 
to extension of medical care to 
families.

(c) No.

Renewal of Trade Agreements
2495. Shri Hem Raj: Will the Minis

ter of Commerce and Industry be
pleased to state:

(a) the names of the countries with 
which Trade agreements are due for 
renewal in 1958;

(b) the total imports made from 
these countries during the period of 
the last agreements separately; and

(c) the total exports made to these 
countries during the same period 
( poun try-wise) ?

Hi* Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
la) Trade Agreement with Rumania. 
US.S.R., Austria, Indonesia and 
Afghanistan are due for renewal In 
1988.

(b) and (e). A statement la laid on 
the Table of the Lok Sabha. [See 
appendix VII, annexure No. 103].

Pashmlna Wool

2496. Shri Hem Raj: Will the Min
ister of Commerce and Industry be
pleased to state:

(a) the names of the countries which 
are the main producers of Pashmlna 
wool;

(b) the quantity of Pashmlna wool 
imported into India in 1957; and

(c) the quantity that was exported 
from India to foreign countries with 
their names during 1957?

The Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
(a) Tibet, so far as the Government 
of India are aware. No information is 
available in regard to other countries.

(b) 4.000 Maunds (estimated) dur
ing January-November, 1957.

(c) Statistics of actual exports 
during 1957 and information regarding 
the countries to which pashmlna was 
exported are not available. During 
January to September 1, 1957, how
ever, about 1000 maunds were passed 
for shipment.

Evacuee Property Act
/  Shri B. C. Mulllek:
\ Shri Snrendranath Dwivedi:

Will the Minister of BehabMttaMon 
and Minority Affairs be pleased to
state:

(a) the number of cases which have 
come to the notice of Government 
under section S3 of the Evacuee Pro
perty Act so far; and

(b) how many cases have been de
cided and how many are still pend
ing?

The Deputy Minister for Rehabili
tation (Shri P. S. Naskar): (a) and
(b). Information is being collected and 
will be laid on the Table of the 
Sabha.
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Expart of Bamboos

MM. Shri Hem Raj: WiU the Min. 
later of Commerce mad Industry be 
pleased to state:

(a) the names of the countries to 
which bamboos for “hukkas” are ex
ported from India; and

(b) the quantity and the value of 
bamboos exported during the years 
1056-57 and 1957-58?

The Minister of Commerce aad In
dustry (Shri Lai Bahadur Shastri):
(a) Exports of Bamboos for “Hukkas" 
are not shown separately in the trade 
classification of the country. The 
information asked for is therefore 
not available.
(b )  C w ts. R s.

1956-57 24,333 2,98,000

1 9 5 7 -5 8  31,638 T ,4 5 ,o o o
•(April to October,

1 9 5 7 )
•Figures in respect of later months 

are not available.
Note.—Figures for 1956-57 do not 

include export by land prior to 
January, 1957 as they were not record
ed separately.

12*00 hrs.
OBITUARY REFERENCE TO SHRI 

SHAMBU DAYAL MISRA
Mr. Speaker: I have to inform the 

House of the sad demise of Shri 
Shambu Dayal Misra, who passed 
away in Delhi on the 13th April, 1958, 
at the age of 74.

Shri Misra was a Member of the 
Old Central Assembly. I am sure the 
House will join with me in conveying 
our condolences to the family of Shri 
Misra.

The House may kindly stand in 
silence for a minute to express its 
sorrow.
(The Members then stood in silence 

for a minute.)

MOTION t o *  ADJOURNMENT

A c t io n  b y  c e r t a in  t z a c h e r s  d u »  t o  
NON-PAYMENT OF SALARIES

Mr. Speaker: I have received notice 
of an adjournment motion by Shri 
Hem Raj Barua and another by Shri 
Vajpayee and Shri U. L. Patil relat
ing to the unrest created by the re
ported hunger strike of 18 teachers of 
the Arya Vedip Hindi Middle School 
of Kotla Mubarakpur, New Delhi, 
since 15th April for non-payment of 
that salaries for a year.

Normally I do not take notice of 
any hunger strike as a method and 
allow it to be brought here. This is 
a territory attached to the Centre. I 
would like to know what the situs - 
tion is.

The Minister of Education (Dr. K. 
L. Shrlmali): On the 9th April.
1958, five teachers of the Arya Vedic 
Hindi Middle School of Kotla Muba
rakpur, New Delhi, represented to me 
in connection with non-payment of 
their salaries by the school manage
ment for the last about one year. They 
further mentioned that they had been 
given post-dated cheques by the school 
management in payment of their 
salaries which they refused to accept. 
The teachers also threatened to go on 
hunger-strike from the 15th April,
1958 if their salaries were not paid 
immediately.

The Delhi Administration who were 
asked to investigate the complaint 
have since reported that the affairs 
of the school had been mismanaged 
for some time. The school has perma
nent recognition up to the primary 
standard but only provisional recog
nition for the Middle Department. It 
is one of the 15 schools which were 
paid grants-in-aid last year after re
laxation of conditions regarding 
production of accounts and pre-pay
ment of salaries to teachers. In order 
to mitigate the hardships caused to 
the teachers by the non-payment of 
their salaries for the last 1 year the 
Ministry, has as a special case, iamttd
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\  question

orders lor payment of grant-in-aid 
to the school up to the period ending 
31st March, 1058 in relaxation of the 
normal condition of pre-payment, that 
is on the basis of submission of a 
statement of actual expenditure. The 
Delhi Administration have also been 
asked to ensure that the grant so paid 
is actually utilised by the manage
ment for the payment of arrears of 
staff salaries. The Delhi Administra
tion and the Education Directorate 
have been requested to arrange for 
the payment of the salaries immedi
ately.

Shri Hem Barua (Gauhati): The
cold indifference of the Government 
is reflected in the incident of 18 tea
chers of the Arya Vedic Hindi school 
going on hunger-strike. They have 
not got their salaries for the last 12 
months. At the same time, there was 
an enquiry committee instituted to go 
into the working of the aided schools 
and all that. That committee has 
submitted its report in November last. 
Up till now that report is not publish
ed for information either of this 
House or of the public. At the same 
time, serious charges have been made 
against the Government that it is not 
only in this school but in 12 other 
schools, the teachers have not got 
their salaries from 3 to 12 months. 
This is the state of affairs. At the 
same time, the Education Minister 
has stated that there is certain bung
ling there I want to know why is it 
that the Education Minister cannot 
authorise or instruct the Education 
Directorate to make payment to the 
teachers directly, instead of handing 
over the money to the school autho
rities. At the same time.........

Mr. Speaker: No, no. I am not go
ing to allow this. Order, order. TWs 
is not the way. I would not have 
admitted this kind of a motion re: 
hunger-strike for the purpose of coer
cing the Government. Further this Is 
* private school. The hon. Minister 
has said that he has issued instruc
tions. Hour anything more could be

done now, in the circumstances, by 
the Government I am unable to see 
unless we can accuse the Government 
of not having done a thing which it 
ought to have done. No adjournment 
motion lies.

Shri Hem Baraa: On a point of
order, Sir, the life of 18 teachers is 
involved.

Mr. Speaker It is a precious thing 
(Interruption). Order, order. I am
not concerned with it. Any person
who goes on hunger-strike must take 
care of his own life and not come to 
Parliament for saving his life. I 
refuse to give consent to the adjourn
ment motion.

PAPERS LAID ON THE TABLE
S t a t e m e n t s  s h o w in g  a c t io n  t a k e n  

b y  G o v e r n m e n t  o n  a s s u r a n c e s

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of 
each of the following statements 
showing the action taken by the Gov
ernment on various assurances, pro
mises and undertakings given by 
Ministers during the various sessions 
shown against each:—

(1) Supplementary Statement No. 
II—Fourth Session, 1998.

(2) Supplementary Statement No. 
V—Third Session, 1957.

(3) Supplementary Statement No. 
XI—Second Session, 1957.

[See Appendix VII, annexure Nos. 
104, 105, 106].

CORRECTION OF ANSWER TO 
SUPPLEMENTARY

The Deputy Minister of Irrigation 
and power (Shri Hathi): Sir, on the 
24th March, 1958, in reply to a sup
plementary question put in the Lok 
Sabha by Shrf Tangamani about the 
funds allotted to (he Concrete and 
Soil Laboratory at Chepsuk in Madras
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[Shri HattxiJ 
out of a provision of Rs. 105 lakhs, 1 
stated “So far as the Plan period is 
concerned, it is Rs. 1,95,618” . This 
figure, however, relates to the provi
sion earmarked for the above Station 
during the year 1958-59. The total 
allotment for the plan period in res
pect of this Station is Rs. 5,63,760.

BUSINESS ADVISORY COMMITTEE 
T w e n t y - t h u u ) R e p o r t

The Minister of Parliamentary 
Allalm (Shri Satya Narayan Sinha): 
Sir, I beg to move:

"That this House agrees with 
the Twenty-third Report of tne 
Business Advisory Committee 
presented to the House on the lotn 
April, 1958.”
In this connection, may I add one 

thing? The Business Advisory com
mittee decided that on Tuesday, the 
House will sit till 6 o’clock. We have 
got a function on that day. Instead 
of sitting till 6 o’clock on Tuesday, 
the Government is prepared to give 
one hour more on Wednesday to com
plete the twelve hours, so that the 
Finance Bill will have 12 hours.

Mr. Speaker: Originally the Gov
ernment agreed to allot 8 hours for 
the Finance Bill, but then we increas
ed it to 12 hours and said that on 
« « i i  day we might sit for one hour 
more, instead of for five hours. The 
Government finds that on a particular 
day there is some other engagement. 
Therefore, they are prepared to allow 
that one hour out of their time on 
the next day.

The question is:
“That this House agrees with 

the Twenty-third report of the 
Business Advisory Committee pre
sented to the House on the 15th 
April 1958, as now amended.”

The motion was adopted.

DEMANDS FOR GRANTS—Contd.
M i n i s t r y  o f Defence—Contd.

Mr. Speaker: The House will now 
resume further discussion of the 
Demands for Grants relating to the 
Ministry of Defence. Out of 6 hours 
allotted for these Demands, 1 hour 
and 56 minutes now remain.

Whenever the House is willing to 
sit longer to accommodate some hon. 
Members, that would not be counted 
normally as part of the time that is 
allotted, and therefore I will allow 
the 35 minutes extra taken yesterday 
also to be added to the remaining 1 
hour 56 minutes. Then we will have 
about 2i  hours.

How long does the hon. Minister 
propose to take?

The Minister of Defence (Shri 
Krishna Menon): Just about an hour.

Mr. Speaker: I will call him at
1.45, he can go on till 2.45—or from 
1.30 to 2.30. Shri Braj Raj Singh may 
kindly continue his speech.

•ft waroar :
iw r  $  srfirwr $
srrs faprrc h framer <rer ^

fa 51̂
13  f  vso

qft srre *  nf
jsj 3>r ^ r r  ^ far irfbfxw

i JTH’for 
srawf vt ?ft t  ftp furc
vt tpsj #  wr |

eraS 3 $  fa* v m s*
t  sfarsn *tf*rv
wfrerfl' 1 *  fats* mî jt j
ftp fra ^  m$r4hr
STCWf *  'Tfftft TP? f?*PT

t, sfsrar t 1 ftafr tp?

•Movad with the recommendation of the President.
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f u r r r  sftnfir t t*£  f * n r r  f W  $  f * r  
f»rc s**rc *rf smr *r$f 
ft»ft i tmpfk tow * 3 * fr  fa  5»ttt 
qr^fir tt®? TrfV^rw  #  ^  $m ti $
W  f l T f  *> T O R  t  P w  f  f T O  3  «KTT
?t t o t  t  P p  Pra>s h P t o  #  ^
$  a m  * t $  «rr»*r®r t t h  ^rrarr f ,  

% n ^ f t ^ w i K f H ^ v 5rw p r«r= ft^ 5ft 
q tfa «i f o n  t  3  *rcn ^ r w r  |  Pp % * 
arf® ift *t? t P t p s  ’ t P t o  *  f t f  *n tft  
^  $  i ftrc  w t  Jf? * m  #  f% 
vrcf t i K TM  v t  sracTT tft  5fr fa s  *Pf<ft t

T fS T H T  
?  m  * t  * f t  ^  * a T  v f f f  f  

*njr ^  a R m  *rt ^ f t  t  i * f r  $  ^ n
5*fr<: V TO T V  (Vi«il*fc fT O T O H  f+ ^ l *TsRf
$  JT? *  m r o r  g , «nc f» r  ^  t o t  * t m  ^  
Pp ?rfr v  ^err aft f a r o r o  Pp*rr ^  §  
* ^ t  * f i  *tft to ^ tt  * ft  ^nr^ft f 1 f» r  w k  
t f w n  s r n ft  f a s  £ t P f t  t o  s t p̂ t - 
y ?  f  i f * n r T  * r  i?p f , $ j t  f t

T O T  ft? 'TlOpStfFT ^  ?rnifTap ?toc 
%jfarPT #  rrr*ifr*P «p*ft srm  3  ?r??n 
* fT f  I A  faR^TW spTcTT f  Pp sp*ft ®Tf ?TTO 
^  «TTT*rr t o  HfPbwr?  hr?t rc  v tf 
f«mr «irc? *>t t̂ct m w  sflr f *  *nft 
^ T R t  I  P f  V ?  *TTO ^ t  *T f TPT f , ?*T 
JJ5T  sift TPT f  Pp ff^^eerR *PT Pptft 
t c  t ft  f*r *r r  v t  ^ t f  s rw  * * f t  
*»ff z im  i $ht *frpr v*ft ^  «rr^rr
f*P 3T5T f%<ft T C  f*T^TT i
W f o f e r  T T T T  ^ T f a T f  ft> ^fft'TftfwrrT 
^  'TO  Pp V t f  ^ H T T O T  H  f t  Pp
«nP p^ rr>t «tft ?tcp $  f ^ j w n  v t  ^ e r o  
f t ,  >rf v f ' f r  Pp ' h P p w r  #  f f s ^ ^ R '  
«pt <st3ft ^ n m  f t  m m  t -  ^ t t  ^ r f » r ^  
WT?r ^ l f  I  I «P$ ^TRsft? TO W f ^  5SR5T apr 

w t r  ?n?s f e m n  ft> f ^ R r n r
TC P r ? #  aPTT^ H TTT WPPM«I' f W ,  

>SfhC ^Pp v̂s VR H f W  fW  ^hPsi$ 
w r  « ft  ? iT f * t  <n^nm  f t  ?npm ^  i

n f ^ r o  waft ^  P t f r o  v w i  'snprr 
Pp T O  * f t  STTT v n m  f ’HT p R f t  
f t t « f t  5TpRT ^  r^?gW H  »Pt ?T^t 3ft?T 
vm  f t r e  «pt3r ^  * 5 t t t  i «pr m x  
v * f t  ^ fh n  t o t  eft f f ^ 'M  <^t » n ^ t  
^  ^  ^ltor, * r tf t ^ T f  #  9PRor *rtr 
*P T T  f i r  f f f | ? 5 r R  *  f^5TT ^ W t p  

M '(n *ie  T9PTT M lga f  ? ftT  M>t 
TSTT »PTJTT ^ T f ^  f  ?ft ??T ^  f T O  «Pt 
^ R T ^ T T  M M W -  ?Tft t .  ^ fiF P  W W W *  
* r f  t  Pp f ^ c T R  v  s m rf^ lr  ^  w t w  ^  
v i t  T ? T f  sr f t ,  aptt <BZ *T f t ,  $5T ^  
HrnfWi #' ? M t  *n^«jPr ^  sr% t<r
« f k  i f f  I f ^ « T R  5PT f t
sTHTfTsp ?5T apt rnn tp r ^ P t V f?T? 
T O  s f t r o  T P T  5PT O T T  f ,  s f f r T
«pt f  i ??r ^  m«r ^t «rw A P it? ^  
t ^ i t  w i t  f  Pp ?r^t ^ff, ^
«TT3r aft ajcifurr t  5PT?f?r ^ t, ^prar #  
TT55T ^f, ^TRT? ^  t5T #' V*ft 
TfT I T O ift spft ?5T TC !ITWT
|? n  5TT TTimff TT TI^T T^T I W

5R?rr v wrft wFfitfk ¥t ren ^  
fTO T»ft srrfsr ^  f t  «rr 
faRPTT SR f t  ?nrrTT £ ^fff% WT̂T TOcTT 
^T TTvZf f  nf\< ?5T TT fT  tr*%>

^  f  f^  
W’fT TF-J if, aPRf’T ^  5RTO> 
irmfTsp <pt  JTf ^rPraFir f  %  « ff  
ff't# f% i if  t t ^  f , i m  ^
^55p #  P=r  ̂ V li *TfiTT 7?t f tm  | ,
v r f  *TPP»T̂ r fTcrr f  eft zx  v t  
tstt v^ft =snf^ i ^ Prtro
V ^ T T  f%  ip r  SPPTT «P fsTT n f t
^ r f r o  ?rft f  ftp nrrer *p  srPrarr «ro 
^ *Ptf «re>rflr fi^t 1

l^rtt *ftr A' Pt#w *PT5rr r̂g>rr fv 
t o  t o j t  <rr t o t  f  P p  t o  i w  * m  
r * n f R f t  ^  5|f?T «T3 I  T W ?  f ' ,  #  5TpT
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«ar<w fa?]
«n*r f , eft «p*r #  ?*r *rr$few 
* r  $  ftwrir f ?  ?*r srfiron «pt *  

srfenfrcr ^>t T2?kft ^ 1 ^  $ , 
^ W  \ o S%5Rf *5t Vt ^

f i m r a  j P n r t ^  *rt»ff * t  f%  f » r  f i r e

9T«ff #  $  >Tf *l$f t , f*T KflWT 
IT^rftr, q fTWT ntsft ?At 

w t v  *(*t < h h  % vsffv ^  i F p r n f t  f , 
pr >dn *P w r t  **hI *ni ^rt ^ i 
fT  ftp* S JT̂ r vfsrr ̂ Tf# fa  f*rrfr 
sftfer tr f^ T T  V t  sfirfir t -  unrar t
*ft farprr *nf# t  ft? fjrrfr jftfir 
s n f %  ^>t sftfer 5 * r f ^ r r  sftfer t
f * n ^ t  v t f  *rcrr f t s f t  t t  i m s m  v r t  

eft i  #  ^  t o  m fanrfter f » r  n f  * f t
WT1T# ^ ftr *TTt 1JPF ?  'EPjt ?  ftrt 
* f t  &  * t $  $ * f t  *H T »fo r H  I f * T  V * f t  
ft*fr <re <msm v f t  i ur* f^sr 
«rftft*rftr  *  f *  t ?  t |  t '
?H? tPHT *pf *?T f  | 35rfT«r
fiwr >htt fir TrPRerpr t  ?oo vxtr v  
+ 0 ^  irrt <3tt #  srferreprT «tt s ft  %*rr 
3(T TfT $ «ftr too v ftr  t  $*rft 
Vi^f 'ff vktt ^ i t o  a<.f t  ^o« vrtr 
**rt f t  Tft f  i <ftr f*nr o re  $  

vrtr  ^o sffarwT «nr *rc isrt 
ften $ i gfr*r * ft  er«F t o  ? t  
^nrnpr |  Praf#  *r ^ s ff  vi in ? f t  
fOTT«R^?«nw evrtfiftrvo?rrer 
f l l  W  i  I «RT $*r «ftr
’n f R m  ̂  w r  ¥t P r ^  w  «minr
*T W  B i f f  5 T  W  d < ^  V x t  ^  f l r t  
ffK  ?T?n f  I »J?T Tt JT̂ TM ^  
aft 5*JT̂  5TJ  ̂ ^  fftWK t  3*T # 
f » r  «in fr ^5T rfrti v r  y » n w i  ^  
v t  i *nar $f*rat «i4w iftr Phth 
^  f t n r w  #  f t n r  f ^ f i r  tc « t ^  n t  t  

»?t 5>r *nff *jyr i v r fW  v i t  
t* , ^o, X* *JT <•« HT ir t

wfewr * n  ̂  * t  *  at ift &  m  $

<•! T T  V t t  ^ I W I  * l j f  f T  OTS'S’ I d M  
qft̂ T«fr TT«J ftRT «T5 #  trrft TWT 
*TSWT +<^T T̂f5T t  sRPFt 5*T *F*fy 
f̂V «rr h ?#  i w  ^  Prtvr 

+^‘n f ?  5*tt  ̂<tm# w  ^  %i?n̂ T 
t t w t  *!# t  f ?  « r ^  7 ? ?  'ft ^*repfr
*rt srawT ^  finpro ^  flj^ «n^^5>p 
*i5t wfrtt ? r  | t t  « r r ^  ^  ?m r- 
f t ? f  ?  a fa r *  ? t R  ? t  ^ r r  grsr# v  f i r r  
f*r ^5? 5T *rifar ? t  «rra?nr 
P f  f *r r ^  ftr fs ^ z r  * T f to r  jP n rr  
^  wt{% ? t  j r t t  f  n »f «if?r 
wra ^  <rtr in ^r « n t  «Pt t *t h  $  f a t
TO ?  HvTRT ? t f  nYt ■0 «t»i 'T̂ t ^ I 
*r n r  jP r a t  ?T5 h h w  Pi> ara #'
?nf% 5j§f ft*ft ?rsr ?r* |Prvi *r* ^
t)5>̂ fl I jPini <TWR! ft  '*iiM'*rV I TO^W
f»r sfarsn arzr ?  #' sutct
sr^rct win t  «r^nr t o  A' t o
*f!pf «TT 5ITRT ?T*T %  | fw  H 5Ttftr 
«FFnrft fJTTT $5115rtfir ^  W^rr 
ft  fm r  w  t  f̂t fjrRT ftrr f  
a f t f j n r r ^ ^ r t  ^ r * t 5i t f ? r > r m i  
T7T ft  T*ft trr ?  ftraro 7 ft  sft 
’ TT̂ TT ?r ft  I ^ ft #  fir ?TR 

THI TT W f  P̂PT 5  TSfT ?S(7
t  < fR r < t w t  ?  ^ t  t o t  ^  f t  
m tit 1 1  B̂pnr ^Tfen g f r  t o  t  
^  h t  ^ h t  ? P ir< y  f  aft t o  v s n  ^
f%t ^T ^ fR  Tt #ITTT *r ft  
%m  ^5? V fa t  «f*ft ^RT TTT ft  ?
TOfat »nrc ipp v *  f̂fir «n: >fr
pRft fktsft W l  TT ^TTT t̂?TT
^  eft t o  *j^ +  ? r  f t  t p r  *r n r f k v  i r f N n 4  

^  ftrt #itjt x^rr i f«r m  
^  f*F  »l»IT  T O  ? T tf T T  V t f  9RTTT 

^ t  ju t ?ft t o  ^  m?r%r 
«TO t  isn r #3|T ifHf «nc
afTHT 'TÔ T T^ft %f\X 1̂PP TWT n̂Pt \
■Mfif w  t  i f t w  ^  1 1%
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f v  *  ifira n  « w  #  «mtr ifRrtt

=in fft  fa  m ^ jfa  v  wf?r f r  ^  
s m rfk v  * t h t  v ^ z r  *n r £  f M i f a  4  
tnrefar g fa  wiswm *pr v tf s'arr snt 

’n fa ’ T f a r  ? f t f T ^  *TT«Tpl3 » 
* t t o t  q * t  q *  g *  f t  t w t  «p f a t  * m r  
s ft v r  ^ 4 ui f i m  *j? f a v < n n x ^ f  ^rnr 1 
#' ?ft w  'fT fasta afk t*rr fa  $  
v f s k  f t  & r  ?rfar v t  « tr p tt  ftsft = ^ i f^  
3*  * t  f  t o r  ^  jp t^ t f a t  
snt *nfft 1 *r? whfw ft ft  fa 

t  * ? f t  i f t  ??r a r f  f t  «n?r *  v m  
fa *  t  fa  f*rrc w r ^  fa«w w t  spr 
w r ^ fr  fir sft ij? jf f t  q ra r c t ^
« i«( V t f  <fl<;i W I T  sft JJ?̂ > ^ t
trn rrct t  f a i r s ’ w r r  ^ T f  i * f t r  sppc 
* P t f q # 5f ^ r n ? t ^ f 5f t ^ T T t ? r e ? r  t  
^ * n r r ? £ t  3n?ff ^ r f f t  1 t  *jw  ^  
trn rfa  ^nft 5 ^ f a ’ T ^>t * 1*1 ai f t  
■•I 0 4 1 ^ t  ^ 5i t  ^  f a t  
v  * t t t  *rr a f t q t ^ T f  ^ f r ^ r r ^ ^ T  
•T V X  %ftx Hi "Ml ^P??T ^  fa JT  ?r*TT
jT ^ rw rr « p t  t  ^ t $  sr«t?rft q K t  srw
« J K  «FT  eft * f  # t  ffr «WrTT f  ? ?  f l f a t
t  s p r V y e t  srfar *p  m *r
*  m  fo fo r  *re»TT fa  f^nx sftron 
^ 3r t  t  t  qrcr g tv fg r r  *eq t  $3 *  
f «5 «Fztefr qft ^ rrt 1 m  t  v * r  ? <> s fa -
5RT +i*ldl WTT TT ^ I f̂a«T SPTT 
W 9 r a n r ^ H « r s r q r 5t ? f r ? m  H  * T ^ f f
#  3n r anrer * r t  ?fr s *r  t

^  *  m q  f k w r t  f a n  w  e m  
s r t o R  t  ffsrat v  * T m * r f  w
H T  f a  f * T  f a S  *j?[ ^  jft *rf§HT f t  «TRT 

^  t  ’CTTf̂ rT f t  STTcT
f r  i m  ^r <t  #  ,* f t  ferw ^rcr 

m ?# | fa  5»r ?rf^rr #
#  f t r o  | 1 5^nrr $  

^ r  « f t r  v fis m  *Ft * r A  « f  f a t  ^  $  
fim  wftf ^jwtt »r^ t fa  ^  ^ 5

f a :« n ^ f a r » r  ^ r  1 t t « ?  w f t  f r f
^ z r t ,  ^  q W f  t t  3fh nr ??it
^ r a r  w t f  f  f a t  t? ff T t  t w  
^TT% t, ? ftt  IT? ?Pfft ?> HVcTT ^  3RT 
f a :4i ^ 'J K » r  f t ,  3fr ^ t r v n v  g f w t  
q?r ft  qr ?rt 1 sfar fa  f»T

T f  f  1 ?-<tt ^  f a t  f g  snrr^r f a *
3rr t H  1 m fa ^ w  f:*r  t  f a j  ^ » r  * z m  
$  1 * r m  f t  ^PRft |  f a  m^r »ft
^ r  ^ r  ^ s p T T r  *p ^ t , ^  ^  ^

?*r r n s  1 3ft  r r  ^ ~T 7rTT<y f f a m r  
t^t ?> t| t  *nt r̂*r f f t  «ftr *farr 
f a s M f a w  f ;  m r  • l i ’Tt 1

^  #  jtk t  sp r̂r fa 
ar?t m : fw r^ t w f t  qffa ^ fâ r <anzn t  
KTtr »r* m*TR q?T fr^nr I ,  ^  ?r?p 

f a f a ^ f t  fifn t ^ r  ^k V? q;<re!T sf.r
^  f^T-t t  ?»r *[?«p t  ^ r m r l  

*£1 i  1 ??f # TifT fa  t  ??r qr % 5 vj[, 
4  ^ - T f r ^ r  ?i5?f t  ^g?n ânfrerr 5 
fa ?rt 5tt# *r?  ̂ ^  4fW f qr ’T#
•3? -TH 5T fa<S srq t V&F t  3rf5sp ^Tgr 3H 
spr f̂t «r£ rr̂ *T<ftq qrrq faq 5 fa*r t  
^ t t t t  * r f e r ^  ^fasrt ^  « f k  t  

f * r r  f  1

jts ?fnp i| fa iiT'ft th1'»i qr *r«? 
f> r r  ^ T fk t  #fa^T 3̂ %  ?rr«r ^ t  flrnr 
? H K  fJTTTT q *n  i f a  t  ^  ^  sppfF
q r  ^  ?r# f t  rft g ?  P i tt s tt  fte ft  ^  1

* f  ^  f«R *il ?T®?t *f  Vn*TT ^ f ^ l l  
fa  <STfT 5F JJ f̂t t  aft fJT v d fr  ?qt 
T T  4 f a V  FTRTR W < t? t f  « H « T  t
$*{ w  w t #  f f  « ftr  T i t  ^
s *r  * r « ^  *pt fa f< R r  t  »r fa^TT s n t  ?ft 
*rf i r ^ t  t r t  »fft f  1 f*r »rft "^ir1? f a  
Ttf ^ftrftir x$  ^  ?nrrr ij?* 
nft *Rnt a n t  =^fa?r * t  T fw  TTfT ?
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[«ft m m r  fa?]
« r W f  «F t w r r  fwt a n t  % « f t r  ?rt»flr v t  
«rtt fW  ant $ f̂t fa  ^nrfrv

t o t  ^  *rT*T*ft*T s w p f f  * t  
^ r «ft qm 5T ?nT, eft ^  w^St ^  
$ « 4  »P!pTi r̂Tjpn fa  jrfgron *rft 
«n^w jr? vtftrar v t  fa  3#  ^
«jt? m  fare** fa  s a w  *rra <ftr qr 
5̂*F f̂ OTT #  ?t, T^*ft Vt O f  «R 

.  w r t t  s r f t  ^  ^  ^  mi. a n *  
*n fip £  • ^  v t  * t t  #  ^ t t  t t f v m  
^Nt ^Tf^ fa  n? &  fa  v a  w  
t, n r « r f T  ?ft t #  t
« r t r  <rr v t f  V T *r  err sr$r ?> T ? r 
* fa * t f fa  t  «p<F # sfanj
<Wcft 11  *  fa#** v??rr *nfrr fa  an?r 
t  a ft ^ a f t  s rm p r * r * t e r  m ,  ^ q r v r R r  
« f t r  § f a t n r  *p t t ? , h  *[?*?
#  a ft q fa n t  t ,  a rp r <r??nTT #  f a t *  

^  t f t  m$£t u ri ^ p fV  ’s n f^ r 
a ft f a  a rfa  r c a r a  n ?  s #  f a  « n |f
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M r .  S p e a k e r : N o w , S h r i  N .  B .  
M a it i .

Shri N. B. Maiti (Ghatal): Mr. 
Speaker, Sir,............

Shri Birendra Singbji (Raipur): 
Mr. Speaker, Sir..............

Mr. Speaker: Two persons cannot 
be Maitis.

Shri N. B. Maiti: I am Maiti, the 
original and true Maiti.

The Defence Ministry has been ac
cused either of doing too much or of 
doing too little. The Communist Mem
ber from the Opposition has accused 
the Ministry that it is doing too much 
in the sense that it is not lessening 
the expenditure on defence. I do not 
know whether it is proper that It 
should lie in the mouth of a Mem
ber who is all out to preach violence 
and hatred to accuse a group of per
sons who form the Government that 
they are not doing justice to the 
preachings that they do.

The defence policy of Government 
should be inkeeping with its foreign 
policy. The foreign policy of Gov
ernment is that It should not join any 
of the blocs that are functioning in 
the world today, and without joining 
any bloc, it will see what it can do by 
the policy of persuasion to lessen the 
tension that is prevailing in the world 
today. If we see the history of the 
performance of Government during 
the last ten years or so, so far as 
foreign affairs are concerned, we shall 
find that it has become successful on 
several occasions in several spheres 
in the world. It has succeded in 
Korea, in Indo-China, in Egypt and in 
other spheres also. But it has not 
succeded so far against the Govern
ments which have provoked the coun
try as far as they can do, namely 
against the Portuguese Government 
in the case of Goa and against the 
Pakistan Government in the case of 
Kashmir. A ll Is because our Govern
ment believe in the policy of persua- 
ttan and, If I may use the term, in a 
change of heart That policy should

not be trifled with or given away tor 
any temporary advantage that we can 
have.
12.31 hrs.
[S h r i C. R . P axtabhx  R a m a n  in  the

Chair]

It is a policy by the pursuit of which 
it is hoped that the present tension 
might lessen or mitigate to some ex
tent. So the Government have taken 
the middle course, that is to say, they 
will not commit aggression but they 
will not allow any aggressor to come 
and invade any part of the country. 
Keeping that object in view and put
ting that in action, they have proceed
ed so far as they can. Therefore, we 
must not forget the objective that we 
have in view.

The Ministry has been accused of 
being unduly or unusually secretive. 
The Defence Minister must place his 
cards on the table and say whether 
it is so. Of course, advertising agen
cies might put forth all sorts of 
things, but whether Government can 
divulge everything that they have is 
a question which has got to be con
sidered. The Government have been 
accused of purchasing old and abso
lute arms. The world is changing so 
much, particularly in respect of aims 
and ammunition so that a thing of to
day may become obsolute day after 
tomorrow or even tomorrow. I do 
not know when the orders were 
placed. In the meantime, many 
things might have happened and the 
weapons might not be as modern as 
they should have been. A few months 
before, who thought of sputniks? But 
they are a fact today. Even the Gov
ernment of the USA were behind. So 
if our Government are behind, they 
could not be charged with falling in 
their duty.

As some hon. Members have said,
I also think that the money that is 
spent for the Navy should be increas
ed, because, after all, we have the 
great Arabian Sea, the Bay of Bengal 
a portion of the Indian Ocean to 
guard.
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[Shri N. B. Haiti]
A  charge has been levelled that the 

Ministry or the Government are in 
collusion with British imperialism, be
cause they purchase stores from the 
United Kingdom and other countries, 
some of which are in the British Com
monwealth. 1 do not think it is a fact. 
The difficulty is that if we purchase 
from Russia, the other friends will 
say that we have joined the Com
munist camp and if we do transac
tions with the western Powers, these 
friends would say that we are in 
league with the western Powers. But 
we are neither in the one nor in the 
other. We stand where we do stand, 
and India, which wrested her freedom 
from England not many years before 
is certainly not going to barter away 
her freedom and independence only 
by purchasing certain stores from the 
United Kingdom.

If I may state a plain truth, many 
of the ills that the world is suffering 
from today have their origin in the 
tension created by the two power 
blocs headed by Communist Russia on 
the one side and by the USA on the 
other. If they compromise, if they 
come to terms, then certainly we have 
not to spend so much valuable money 
that is required for constructive pur
poses, for constructive work, for pur
chase of these weapons. If. therefore, 
anybody is to blame. I would certain
ly ask through you the Great Powers 
to halt their campaign of hatred and 
preparation for the destruction of 
each other.

Therefore, India, standing on the 
rich heritage of her past, has pro
pounded the theory of live and let 
live’ and has given to the world the 
theory of peaceful co-existence. We 
want to live together. It will not do 
if we generate a war psychosis in the 
country, because the heat that will be 

. produced here will be remain within 
the confines of our country but it will 
go far and far and spread, and the 
condition In the world will not be 
brighter but will worsen. Therefore, 
we shall have to proceed in a cautious

way, in a way that the country and 
the world may come to lead a life of 
peace and purposeful construction.

Sir, we are happy that the Defence 
Ministry has been headed by a man 
who knows the world conditions well, 
who at the same time, is wedded to 
a socialistic state of society, a man 
having intimate knowledge of the 
affairs of other countries and who 
can very well lead us to a position 
where we shall not have to spend 
much on armaments but could give, 
if it so happens, some money to each 
Ministry for developmental work.

Our Army personnel and others 
have received encomiums throughout 
the world, not by the strength of 
arms but by the strength of the ser
vice that they have rendered in vari
ous parts of the world where they 
had been called upon to do service. It 
is fortunate for us, fortunate for the 
building up of a young nation—a 
nation though old in heritage is never
theless a new nation—which is going 
to have its own place in the comity 
of the most advanced nations. There
fore, we need not despair, we need 
not encourage war psychosis and we 
need not be gloomy and afraid. We 
should not speak in terms of war 
with Pakistan or so.

The other day, the leader of the 
Praia-Socialist Party enunciated.........

Mr. Chairman: Order, order..........
Shri N. B. Maiti: Only two minutes 

more, Sir. The other day, the leader 
of the Praja Socialist Party enunciat
ed a very good precept. He said that 
while swearing by the name of 
Gandhiji we are not lessening the 
armaments and it is rather difficult 
to face our accusers of increasing 
armament. That is quite so. The 
Prime Minister gave a reply and he 
admitted that there is a desire but 
there is a limit to the desire; and In 
the practical world we have to admit 
that Therefore, we do not go to 
other countries to ham their tapd-



torlee; but, we do not allow other 
countries to have a part of our own 
territory. I think, therefore, the way 
in which the Ministry is functioning 
is the only way that we can have. Of 
course, we shall have to see that we 
plug all the holes that are there. We 
have absolute confidence in the Minis
ter and his Ministry that they would 
do so.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Mr. Chairman, Sir, 
in spite of the protests which were 
registered in this House last year on 
this Defence Memorandum being ex
cessively secretive and unnecessarily 
not giving to the Members—or rather 
withholding from the hon. Members— 
even the minimum of informtion, I 
feel the Minister or his Ministry have 
been pleased to throw a Memorandum 
at this House which is, if anything, 
more in contempt of the House than 
the Memorandum thrown at us last 
vear. Quite frankly, I regard this 
memorandum—perhaps it may not be 
advised or may not be calculated—I 
regard it as an affront to this House. 
Perhaps the Minister feels that in his 
party the Members will dutifully 
endorse any attitude of contempt 
which he may have for them and, 
perhaps, he feels that so far as the 
Opposition Members are concerned, 
Government can continue to ignore 
the Opposition.

Sir, I do not know; but I am pre
pared to give the Minister the bene
fit of the doubt that perhaps because 
he is new to the House, he has not 
become accustomed to the conventions 
of the House and he has not come to 
respect the conventions of this House 
which this House insists on its elder 
Members to respect Or, perhaps, it 
may be due to the fact that the 
Ministry of Defence—I won’t say the 
Minister—suffers from some illusions 
of grandeur; perhaps the Ministry of 
Defence feels that they can foster 
some kind of illusion of grandeur if 
they can pretend to this House or 
strike a pose that even if they give 
ui the least innocuous information,

they, to that extent, are enhancing 
the prestige of their Department. Or, 
may be, the Minister is just a victim 
of some kind of colonial tradition in 
his own Ministry of withholding from 
a subject Legislature even the most 
innocuous information.

Sir, the Minister has told us in this 
very cryptic document—at least he 
has told us this—that there is a short
age of officers. But he has not been 
pleased to tell us exactly what this 
shortage is. Perhaps, he thinks that 
if he gives these figures, it will im
peril the security of the country. I 
am quite certain that every reasona
bly well-informed high-school boy 
knows approximately how many offi
cers there are in the Indian Army. 
The only people who, perhaps, do 
not know that are the Members of 
this House. In two lines, he does not 
tell us what the shortage is, whether 
it is 100 or 500. I believe the papers,
2 or 3 of them, say that there are
10,000 or 11,000 officers. I do not 
think we have added, if at all, to 
that number because that information 
cannot be relayed to us in the inte
rests of the security of the country. 
In two lines the Minister tells us that 
our Forces have been re-equipped and 
modernised. But, how can he possi
bly tell us how many planes we have 
bought, or from whom we are going 
to buy and at what cost because that 
will imperil the life of the country. 
And yet the Prime Minister of Paki
stan, speaking at Dacca tells the Paki
stanis that India has entered into an 
arrangement for the purchase of 73 
Canberra Bombers and 179 Hunters. 
The only people who are ignorant of 
what they are voting for and what 
amount they are voting are the 
Members of this House.

I say all this with a great deal of 
respect to the hon. Minister, that there 
are some of us in this House who in
sist on the House being respected. 
We believe that the House is the 
ultimate custodian of the security at 
the country and not the hon. Minister; 
we believe also that it is ultiipately
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[Shri Frank Anthony] 
this House that ultimately has to 
ensure that the maximum of measures 
are implemented in respect of. the 
security of this country.

There may be certain hon. Members 
in this House who are prepared to 
abdicate their responsibility. But, I 
do not believe that there is a single 
hon. Member who has no regard for 
self-respect, who will accept blindly 
voting for this Budget. Personally, I 
do not propose to vote for this Bud
get; at the same time, I do not propose 
to oppose it because it may give a 
wrong impression that we are oppos
ing Defence expenditure. But, on 
principle, I am not going to vote for 
this Budget not because I do not wish 
they should not expend money, but 
because you continue to treat this 
House with calculated contempt, and 
do not give us the minimum informa
tion as to what your defence require
ments are precisely and what the 
country is spending money on. I am 
told that even the Defence Consulta
tive Committee, if anything, is treated 
with even greater contempt by the 
Minister than the House and no infor
mation is made evailable to it.

8brt Joachim Alva (Kanara): Does 
the hon. Member remember that he 
wrote an article in his Anglo-Indian 
journal treating Members of this 
House with contempt and saying that 
they did not know sufficient English?

Shri Frank Anthony: I do not know 
whether it is relevant... .

Shri Joachim Alva: It is relevant

Shri Frank Anthony; But may I say
for the record that it is a complete 
canard... (Interruptions) I do not 
know where he got it but this is a 
deliberate and complete canard, rather 
typical of the canards which my hon. 
friend Is in the habit of perpetrating 
Inside and outside this House... 
(Interruptions)

Mr. Chairman: Order, order. I think 
we must preserve the decorum in this 
House. So long as the hon. Member 
is not using unparliamentary expres
sions. I cannot stop him. Besides, it Is 
hardly a forum to exchange views on 
a matter like this.

Shri Frank Anthony: As I have said 
I am quite certain that everyone In 
this House is quite prepared to vote 
not Rs. 278 crores but Rs. 378 crores. 
If you justify the expenditure, we are 
prepared to vote it. I for one am 
quite prepared to allow a margin for 
waste because I know that in defence 
matters there must be a certain mini
mum margin for wastage. At the 
same time I feel that an inflated Bud
get is by itself no guarantee that the 
maximum measures for security are 
being taken. With the country’s
Second Plan facing a collapse, we
have to strike a balance between our 
undoubted security needs and the 
needs of’ our developing economy. In 
1993-54, the defence expenditure was 
196 crores. Today it is Rs. 278 crores. 
Probably we will have a Supplemen
tary Budget for another Rs. 100 crores. 
But at any rate the expenditure has 
gone up by about Rs. 80 crores or by 
40 per cent. I am not questioning that. 
What I do ask is this. What machi
nery have we got to ensure that there 
is no avoidable waste. Perhaps my 
hon. friend will say that there Is a 
special committee for economy appoin
ted by him and presided over by the 
Deputy Minister. But I am not satis- 
fled. I want hon. Members of this house 
use to be actively associated with the 
machinery to ensure that their pur
chase are necessary and you get your 
money’s worth. I am quite certain 
that the Minister does not consult his 
committee in respect of the purchases 
or the amounts that are to be spent 
Hon. Members of this House yesterday 
referred to, I believe, what they 
regarded as wasteful expenditure on 
the purchase of unsuitable planes or 
obsolete aircraft carried. The hon. 
Minister will perhaps reply to i t
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But what I regret more is this. Out
side this House in the lobbies there is 
uninhibited discussion of wasteful ex
penditure by the Armed Forces. That 
is what I am criticising. I do not 
know whether it is correct but they 
talk outside of lakhs of rupees wasted 
in respect of certain arms being 
bought for the Air Forces. Why do 
not they refer to it here? Even Con
gress Members refer to it there but 
they would not have the courage to 
refer to it in this House. We entered 
into a deal with a Swiss or Swedish 
firm for some kind of 20 m.m. ammu
nition which had to be thrown away. 
We talk about it outside this House. 
It was bought from a notoriously bad 
firm, the same firm which supplied dud 
ammunitions to King Farouk and he 
lost his throne. Of course our un
crowned kings are a little more secure 
but this ammunition was thrown away. 
This sort of thing is not good but this 
sort of things carry on. You have un
inhibited discussion on these +hings 
outside this House, on wasteful ex
penditure running into lakhs or per
haps crores of rupees. In this House, 
however, most of the people are pre
pared blindly to vote huge amount of 
money without asking any question 
from the Minister. I feel that the 
Minister is not giving us Information 
which we have a right to get from 
him. What steps is he taking to en
sure the security of the country?

My friend who preceded me said 
that we should not create a war psy
chosis. I agree with him. But we need 
not go to the other extreme and be 
complacent imperilling the security of 
the country. I believe that it is the 
policy of the Government of India to 
ensure security against potential ag
gression. Obviously, we are not seek
ing to secure the country against ag
gression by Russia or China. We can
not do that even if we have ten times 
this money. We cannot single-hand
edly ensure the security of fills coun
try in such a case; there shall have 
to be collective security. So, it is not 
either of them.

Against whom are we spending this 
huge amount of money which is res
ponsible for breaking the financial 
back of this country? Pakistan. Let 
us face it. The only potential aggres
sor against whom we have to ensure 
security of this country is Pakistan. 
The fault is not ours. It is because of 
Pakistan’s bellicose policies and con
stant cries of jehad against this coun
try. Now, having accepted the basis 
of this comparatively large expendi
ture what do we do? In my opinion 
as a layman the security questions 
resolves itself into this. Are we able 
to repel a sudden attack by Pakistan 
within the first three or four weeks? 
There is no question of India ever 
being an aggressor. If ever Pakistan 
were to mount aggression against fills 
country, the U.N. will ultimately’ 
intervene and it may take some time. 
In the meantime what do we do? U 
we could gear our war machine or the 
Armed Forces in such a way that we 
can in the first three or four weeks 
be able to repel the attack by Pakis- ' 
tan, we will have the advantage of 
having deployed the armed forces in 
defence positions to our maximum ad
vantage. What do we do?

We have got the finest fighting men 
in the world. But today, even in a 
war between India and Pakistan, file 
initial advantage will go to the coun
try which has superiority in the air 
and in the armaments. I am glad that 
we have spent money on buying bom
bers and fighters. But what is the 
position with regard to our armour?
I am not very certain about the posi
tion with regard to armour?

We discuss these matters in the lob
bies of Parliament. So far as Air Force 
is concerned, I feel that the Imbalance 
that was created against us by Ameri
can supplies to Pakistan has been set 
right in our favour. The discussions 
in the lobbies are very informative. 
They say that quantitatively we have 
more armaments. Hie Minister would 
not tell us about these things and so 
we are left to our own resources. 
Quantitatively we may have more
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[Shri Frank Anthony] 
than Pakistan—not the kind of ratio 
that 1 would like to see. Qualitatively, 
my own fear as a layman is that we 
have not perhaps got superiority, par
ticularly in anti-aircraft guns. What 
happens?

Shri Joachim Alva: Does th« hon. 
Member know that anti-aircraft guns 
have been abolished after the hydro
gen bomb has come into the picture?

Shri Frank Anthony: They have
not been abolished in India. I should 
have Imagined that the hon. Member 
knows that he is not getting hydrogen 
bomb and we still have to depend on 
anti-aircraft guns.

Shri V. C. Patnaik (Ganjam): Guj- 
ded missiles are only a projection of 
the anti-aircraft guns?

Shri Frank Anthony: As I see it the 
question is this. Are our forces mobi
lised in such a way that we can repel 
a sudden attack by Pakistan within 
the first three or four weeks because 
I believe that if there is a long-drawn 
out struggle there is no doubt about 
the result beeause of our superiority 
in man-power, in the matter of inter
nal production and so on. I have no 
doubt that in the final analysis, in the 
long-drawn out struggle, the other 
factors will come into play. In the 
first three or four weeks, what will 
happen? So far as our Air Force is 
concerned, we can move it up where- 
ever it is required. This is quite ob
vious. We do not need any obsolete 
aircraft carrier to be able to deploy 
our forces to the maximum advantage? 
What are our armaments? I do not 
know. The other day I was reading 
an article in an American paper where 
it was said that even for Americans 
to move an armoured division takes 
weeks. How long would it take to 
move our armour in India, I do not 
know. These are matters which we 
should be told, if not in this House at 
least outside. The Minister should 
«*11 a small section of Members of this

House and tell them these things. 
These are elementary questions which 
even laymen are entitled to ask. Can 
we move up our armour in a day or 
two? If we can I would be happy. 
But if it takes longer than that what 
will happen? In three or four weeks 
Pakistan may penetrate sufficiently to 
capture Amritsar and even further. It 
will have disastrous effects on the 
morale of this country. Those of us 
who are responsible for the security of 
this country, have the right to ask 
these questions and to get answers to 
them.
13-00 hrs.

Mr. Chairman: The hoi). Member’s 
time is up.

Shri Frank Anthony: I am the only 
Member of my Group.

What is the position with regard to 
our ordnance factories. Last year I 
asked this question. I got no reply. 
I was told in the lobby by a Member 
who ought to know that it would take 
one year to put our ordnance factories 
on a war footing. One year! I do not 
know. Somebody tells me today that 
we can do it in one month.

I would now like to deal with the 
equally important question of short
age of personnel. The Minister has 
told us in this cryptic document of 
this shortage of officers. He has not 
told us how short he is. He has told 
us that he is re-employing certain 
officers. I do not know what the 
policy behind it is. If re-employment 
means that it blocks the prospects of 
the people who are in service I think 
that the re-employment policy is bad.

The Chief of Army Staff in a speech 
recently mentioned that we are not 
attracting the top flight of young men 
in this country to the officer cadre. 
That is a fact. Most of us feel that 
way. Now the Minister is re-employ
ing people. I do not know whether 
that is going to solve the problem. 'As 
I said, if re-employment means block
ing the promotion, the normal excep
tion of promotion, of . the men aMt
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Iselow, it will create frustration in the 
Army-

In this connection may I refer to the 
policy of giving extensions? I have 
opposed it on the civil side. I think 
it would be a wrong step to introduce 
it in the Army. If an officer is not 
.good enough to go to the next higher 
xank, why give him extension? It only 
means you have got a limited number 
o f  officers in a certain rank. This is 
a  tendency we notice; I do not say it 
is deliberate. If you keep on giving 
extensions to Sandhurst Commission' 
ed officers, it will only mean that your 
India Commissioned officers will not 
£et the ranks which they would nor
mally get.

Sir, to my mind there are two rea
sons for the right type of young 
Indians not being attracted to the 
officer cadre. The first reason is that 
comparatively their emoluments and 
prospects are unattractive. I would 
ask the Defence Ministry to strike a 
comparison with their counterparts, if 
you can so call them, in the I.A.S. If 
you strike a comparison with the offi
cers in the I. A. S. you will find that 
both from the point of view of pay 
and prospects the comparison will be 
most unfavourable so far as officers 
o f  the Army are concerned. An Army 
officer has to go out at forty-five. It 
.has been extended to fifty, but that is 
only a temporary extension. In any 
case most of them will go out as 
Majors either at forty-five or fifty. 
'They are too old to get rehabilitated 
on the civilian side; their financial 
commitments are at the maximum. 
These are things which are making 
the 'officers' cadres unattractive. The 
(Comparison is most unfavourable if 
you do it with employment in com
mercial field. There is no comparison 
at all, with the result that quite frank
ly  if you talk to many senior officers 
in the armed forces this is what they 
:say. “What are you going to do with 
-your son?” "I would not like him to 
f̂ollow my foot-steps. After all I 

.come from a long line of soldiers; but 
jit m not attractive enough.” So the 
*rmy is losing that traditions of sold
iery;

I feel—and this is an important 
thing—that there is no security for the 
officer cadre. The other day when 
giving evidence before the Fay Com
mission I cited before them a survey 
done by the Indian Institute of Public 
Opinion. That survey very recently 
undertaken underlined that it is a  
peculiar feature of Indian character to 
make security a passion. And there, is 
no security for the officer in the Army.
I say that advisedly. I deal a lot with 
cases of army officers. I am not say
ing that you should not have disci
pline. You have the most rigorous, 
Draconian, discipline you like. But 
that does not justify measures or pro
cesses which are a negation of justice. 
Now an army officer—I say this, 
because I took the matter to the Sup
reme Court—permanently commis
sioned, can be thrown out without any 
reason at all. I know the rules fram
ed in 1954 were relatively better, 
because for misconduct he is supposed 
to get a trial. But even today, an 
officer with fifteen years' service is 
removed just like that; he gets no 
pension; he gets no gratuity. A senior 
officer cannot get even an interview 
with the Chief of Staff of the Army. 
You must give a minimum of security.

There is this procedure of court- 
martial. I feel that it must be libera
lised. I am not suggesting that felons 
in the Army should not be punished. 
But I do feel the procedure in the 
Army leaves a great deal to be desired. 
It does not ensure free and fair trial. 
Ultimately the tribunal to which they 
can go, the Judge-Advocate’s Branch 
may be a good Branch; but it has not 
sufficient independence of the Army, 
because the convention in the Army, 
so far as courts-martial are concerned, 
is quite wrong. It is the Judge-Advo
cate’s Branch which decides whether 
a man should be put up for trial; they 
decide whether he has committed a 
crime prima facie. Having done that 
the Judge-Advocate General appointed 
to the court feels that it would be a 
reflection on him unless he gets a 
conviction. He acts as a prosecutor; 
he acts as a judge and as the Members 
of the court are laymen they ta k e  
their directions blindly. Then it a g a b }
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[Shri frank Anthony] 
goes to the Judge-Advocate General, 
one of the persons who is responsible 
for the conviction. This is a vital 
natter and we will have to do some
thing about it in order to attract the 
best of our young men, because, as I 
said before in the final analysis an 
army is only as good as the men and 
the officers who lead it.

aftwRwrfiig («rraraw) 

tpr w  #  &f»r fa
flrcrcT sr# t ?  f  ?fr f * r  nq^ft 
5T5TT n?t sftfw fivfpKT ^  TT I 

W J T  73 TT 
f  I f*T 3  '5TT5T ve:

T O  V T  T f  f  5f k ? H T T t w T R  «PT
q v  sfrr t o ?  ^  f a n r  sf.fr? 
m  ftoT t  1 « n m  ^ t t t
w w  t  1 w  swd jtf * m  p r  <*f
fa  ^  ? W  &W
t  m  «trftr m r  r̂rsrr $ 
’ tt  * * r  t  ft  sjttct * h r  % m ft 
fam  f t  Htfo <TT Hft TOST I f*fat
*ns ft»u fa  f ^  r̂r ?m t fsror
*»t jftfir f im W r ^raft |  ^  fa *  fa *  

qft v *  TTsfr i  1

VnT ZTB[t *If HSTWT5T f t  f  f a  
i m  < n fv ^ R  3  f^ R T H  v t  ?nrrf 
ft'^rcftleftTOTft’iT 1 #fa5Tf*nt?rTO# 
*Tf JR5T *P*ft ^  V f?TC[ lift ^SffT
$t ^  f a  v t i  *ft sr*T ffrgW H 
«nfa« rn  f t  *r*rf «pt ^ t t  f>rr 1 t o :  
«r?if *pt sre?i f t  |  ?ft * f  in rO vr

*»r<far <vt r o t  «srfanfr «st
ft  *n*rr$ faff.; fafa? ttPprtm v 

t  I ?*»T ¥*W< T f? f ,  3WT tftwrct 
fa z  t , «nzt w  f  »fk  sr^r e  f  1 
vr<N?r 'nftfWR ?*mr

«Pt»TT ^  eft h f  1

m»ft *n % ftr wnc &  ^  t  
^  vrtNtr^ft t o  %, *bNt f(t arc* #  

u t < *!? !» f t  a n s  #  ^  f t  w r i t  $  ifta  
#  f*rrtt sipr ŝw» *fr 

aw f r  ffar? «?r f*mr jwr 1 »rr 
f*mr fur ?rt f»r # iNr a»nr f?WT ftr 

t t  H*i*r ̂  h 
f*»^ ’ERW firaT fV # f*W
«nw»r fvuT ^ 1 ty ti*  vfaT <rr f e  

«rtr ^  ^  man ff? r
«ft «nr?r 5  %fk ^  ^>ff vt ^  r r w

I  I ^pp?r J l f  1TZ *T f t  «ft I ftp S R T F ! ^  
^ w t  5t«P » n m  f^rsrr f a  t f a r a : 
jfix f3|TT5̂  T afr«r ^  f?TTT qr̂ t
^t»m «rr ft fH?rm *rr >

^ w  srrcr ?rwr *f*rr tfsrs 
vt spfr fa wd sft ̂  grfir 3?r f*rrr fairr 
f  f*r ^<4i f , srtr ^  5
^ t  ?T^fi f ^ « I K  ^  ffP TT f m  SRTOT
?ft »rm  f a  f » r c t  ?r?r q r f t
*pft 1 ^r srt vr «mt «ptt̂  f*RT =pt 
t| n ff«| ?̂TT̂r ^ f w  f  »
’B’tt 'rc ?wtt ftor ?rr ?5rt?5t

f t  **r? m  mfaRtTsr f  t«rr 1 *ppc ? 5  »nc 
*nfaWT? T̂ fiTSTT fTrTT f  5ft
f»pirt sfa  h t̂h #̂ rr fa ^
«nf a ^ TFT ^ T  ^ F T T  f f f t  t .  * f f  v r f f c
«FT f»T T T  fR?TT JS?T |  « f k  «PTC
«pt f w  ft»iT grt f»n ? t g qn r T T *n  
ft»n 1 ^  «ft^ft f«R?r *w»foifiR»
^ 1 ^ *  #  «ff 5ft tr«p w is r  ^  ^  SRJf 
fa*JT <n fa  Ŵ R VTM̂  *17 f»THl 
f t  ?ft WTT W T  spt*it, ff fJ P T P T  V t  TM 1 

T T  «nif»ft ? W F T  e fh fifr  
«ffer ^ JTf fam *it fa  w t  q r

V  ^TvTT f t  ^TETT f  ^ 5 *T W T  I.
*fdar #  v fr  fa  fm tr eft «mtfar % 
lpTTi3j<T 1 1 ,r fe r t  TfT fa  aw f*r 
t c  f * w r  ft*r r  f * i m  >ft f a *  #
c[Micfti ft anfrn: cf̂ r'srfarr-
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WRft jt? n*wr <w*it wwrv ^
WRIT 5t # #  «ftf #

«?«i^ !«R r « f k  pncV ,^ a f f  * * h > t  « r r f t  
^ t w T  t t  sswaT $ 1 *n f eft 5 t t  w r m
|  l a w ^ w . f ^ p f y e f r ^ r J T O ^ r s r r ^ J i T  1 

# ppff m  * t o f f  ^  3  w r
tmrtr qrriw rife ff jj?t M  st# ?  ft? 
ftp#  *r̂ t ^rsftff ter gttfr t  <nr # 
•*rr̂ f«T »nf»*mH v  ftnr f^wrr | 1 
* f t  nr. * r ^ t  s fT tft ^  ^ n P t  ^ r f i f

*P ^ R T  *Tfft fo lT  «TTclT I S^fsnr 
f *  £  f f *  ?<J *FT  ff^TCT fft»TT f*T j^UTt 
ftff WTIT tc  TO t sftfa fHMfPrar 
TT*ft f»*fr I

«TTSr # ff3 T  T T  f f ^ H  |  I *TT3T 5H?t 

*ift? m t ffa ^ T  v *  ^  ?sff v t  sr 
t | I  £  1 s w f f t r  * f? t  ? w a r

m ?  forr ^rft:* tt sm m
VJTff SFT t^t  ̂ 1 ^  H**. v  *w
f r * | ? ? n s r  * tt ^  fc fT  | ? i t

off 9TW TT̂r tfTjpr w TfT̂  ?3TTT 37 ftf
ffi<r ffjfw f^f*rn*r ff x$ iftr frx

ff ^nrr n̂ r w i srTfeOm
 ̂ « n  f t ;  t t  ? ? r p h t  e ft f t m  arc

Tgr ? *>% ^  5*rr »r*JT ft. 35  ■3̂
<TT STS f f  fT fT H  T T  tfT7<T I " 3 v f K  
t r ^ . * | < T  V ? r  W I T  5TT ' f f i R l T T

*  ff faff-lf TW*fiT»fiWH
«*mfc «rr 1 w i  ^ 5 1  m ftr ^ t t r t  
? t  a rT ^  q r  v t  « t t  $  1
< f h  m  f v  3 * f t  5 r r c  i n r t

^ r  *nr 1 sttt wt<t vnr,
« T 3 r ? w r  v r f w  ^ ? f t  f e i T  ^  |  f %  

f « R r  <nc5 #  ^ T m r  *  w m f t  f ^ $ ^ r R  

v t  v f M  ^  t w t  v^t f l f v r r  1 * p t  v i ^ f t r  

j f h r  k f ,  A T T K  * r n r  » » r e r e  v t  t ? » #
t  wrr ^TT’f  f  1
*n*rc Hffaed f w n i x  t  
« r k  t v t r  fcmntx |  ^ f t w t

yt «»r t  <fl< qiPw on  ^  qrq» 1 1

»nj ^  jttck t v w  ijpRra r fr  j f

»r PmPii w  if f  5  f^rovr vdw 
ffffJT ̂  w rf i?r«r #  TW ftr ̂  q lr  *PT % 

t̂f!TT 5T5f I ?«: Vs ff 3HT ?T$3ft 
^  f f ^ r r n u  i n m  v t  V R i f t r  f b r r  eft
^Tff f«r*TT «rr fv  f*T*rPrz «rw 
r t n T  I 3 f f T  ? K  a n g ’TT ~3nv # ft f d < W I 
ipfe  T |  I * f t t  apr i m
?m  ^ w r  1 f^ P t i  w r  ^ ar̂ t ff

^  eft * f f  #  3PTT V  3? R

^  f»r<=n T T  ff^ a f f  v t ^  f f ft f fft r  g f f T t  
f i $ W  I ^  P $  >ft V R i f t X  

•FT *m ? T  I  ^ 5  f ^ r g W H  v k  qTf t i W R  
%  s f N  t t  « r » m  t  t m r x ft n : v V r  
V W t  '•iM d  5 ^  ^  r W  V R f f t X  
^ T  ff^ T H  T |f f T  5W ffFjjFSlM

v  ^ r  s w r  tst t|»u nftt 
« r a f f r  't t  wffar f f f t j f i f r f t  ^ T3 ff? r 
>̂t ff^FTcTT ff Tf^ WIT

v r  r t T  ffT « r  15 f f ^ r r  w ^ p t  ^  %«rerr 
$ f t r  + 1ftH l<  #  ? ff t f f  vr fspff STVTT 
*r=r# Trff T^r i

f f ^  f f  3̂  ft? »msTff? *n q» 
?fwT ^  t o  xtinfi %

f t ;  jiR v t  v s s n *n r ?% ^ n
f  xft* f̂Hrcr -35̂  ffiTRnrr ff 

T O  T̂ PwOld" T̂ q̂ ST fwarr f̂ T*TT I 
ft R 5 n r ? P T   ̂evvs ^  f ^ « w  
PiMI ?ft ■3ff n d  (*raf*RT *PT <TT%
«TTff W i t  VSR « f? T  ^ rf5 R T  tii I 
w t r  vT'Sf p f f v r  w * n  it  ft> (5h f t iH  
s m r  v t  s r t  <tt r t  ^1 P r^ f t z
^ f t  =ft^r I  3ft x f k  ^afTPF %
t o w  f f f t ^ d O  ^ w i i ^  %  ? h r  if 
T p f T  t  I r r  | w i ^  f f  f f t w f t  « T T ^  
y  pfff i id d  a r r c r  # s ^  t~ f i w f f  ’T r f ^ r r q  
^*(V vr<?‘« ^  TnrH’dft w w  >ft %ufH« 
? t# t  1
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[*fr nrfmx ftrf]
sftr srf ^frar *r«fV %

iTrfPTT I *i i Imi ^XT^T
*I§t fcm I *T5T V *TT3 (WVT
IJT dM Tt ^ I

sft h5ttht v  srr?*r fafHssx: f
35?$# q *  *Pt?e s w  ftm T
g tfk  3*  3  jt? f?wr t  fa  «tN
$ s t r  tfih r  qfor zr?r v x  T t * f t  1 

to drive out the communist aggression 
er the terrorist* from Malaya 

3̂ T >̂T 5TPT TOT ’TPTT 5 VnpT-
<pra 1 q w  ^ r r f t - t r  $  ftrsrre 

ftnn »nrr f  *rk 4  wm tn $ %
4i f o * f t  4 « r c  t  s *  jtt^  *  T n r  *r$ f 
?ft *r£ 1 JTrnn *  *t jtpt tg t tot
t  wt*R»ft9r T m t?«r ^  ^  tt

f*P?T$ *̂TT ? 3?T ¥T ^f5PT 
T̂ TT 5f<TTTV Ml<. *«i<*K H I *f V̂ TT 
■Jli^al |? f * P ^ * R K ^ f t ^ f t ^ T  
* n p i t ? « r  ’s r#  $ «ft * f t  f a

% smr <tt t , fsR * t 
^  ^sff ^ ’5(T5 5*T ^
Iw rrs t| i «to+n> wVr s t o k  % w v  

^  ^  tTrTTT̂r *rr *r^ , # fa r
i f m # *  w r i w  <pfer v  srr»r t t  ?*r 
<T?rTnr ^  ? r w  f  1 ^  sp? ? FP t % 
f a  * n m ? « r  % 5T m  *pt ?rfr f a m  
<*T ? m i  ?, 3TJT arc. fa  3*T % t»^c 
■»T̂lf ^ I *̂r Jfift <lorf fa  ^  Ĥ TUT if 
’R ffjft  ^  ?rrv i T f T ? r « r , aft %  #5Frf5RT#r 
4, arfr f  rf«r «tt3h- 1 ^  'Trf̂ raY %h m  

|  1 ? «tt^  f? *p r  | i W r  #  ^  f t  
f ,  ’ t s  w  ?rrsft^sftfir f^ n rff^ T

«»>?:, "T f*P 5*r w  * f  ^ p t  Pp r ^ i ^ f  
* f t x  q f+ 'M iH  «pt s n m  | ,  q m  2 w
3  JTT STflr ? ^TT 7 *TT V *T ^  *TT 5T^f I 
r̂r v t f !TM 5 1

t̂ X3 (jy»>)
'jjX —.i* 4 . iJS -  >fj s>U^ ;  (yi^&S

I0235 Demands for GranU

K A. tiff*** Jfr** *s

» —• -  ** l*$ jV>)

u)**^ •* A  i . ii)Ua»U
\J*~ ,j*1a*<5 cJl *-• )j!

>** y± ŷik* *r*J <»><• *.>U c^t»

d  »* L>** u5>»^
(j>>e «  o*~  ~
Vr-**- IJl+** *) u»* l*»l^

l^ y i  )*-t*f  ̂ uulLtfL ,̂1 L̂ v« 

f'*3 d  ij** J fi *9 9s o **
) '  ^j> jS 'S 'W I j

L̂ *-  _T><

v j  c ' "  ** *><
«_£*f jA ^  i_U- is-sjj ^ 1

^  ..jV  ,^*«i lt* " ^  

* .) '-  ^  ltJ 1*  ^  o * *  J ^
»f ^  ^  >+"• jj»<* 
^rl ^  t-*

-  l>*» x  u V  u V  i  *-&*

cT** >̂  L>** ur’
j3>l< £  <SL* ^ 1  Jt ĵA 

w>t<«l3U ^  ^  )jf A  i j ’yf »*-i>U^

<fi u5,4>* i j t - *  ii
« ^IjJ « is*flS q|!)4m  JJ««* jfl

)}l Ilj *>'}& t I y3)&.

*j J3 lN*** ^  iJ»'*'JL* ,j3l«  
i_r** jj-jT ^  y^s-jAU i i  ^ * > 1̂ . 
(_pl *S u?*  ̂ A>^*
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J ti J}**» y*

lJH*l «£> J  >1̂ *1 K «uJl*dL 
L_ ? ,J c f - l * J  ySi K , j .  

CT* » f  >®jS" « ^  L>**

f *̂5

<er A y*° * ** ***** X

l* *  u 1*} **•»'
UC* “ »?) *J £H 2 r t ^ °  U “ *  >}I

u ? * )  iS *J  O * *  < J * * *  >* ^ * 4

K ia+KIS i_£j jJ fcsw’Uo. -  (_j+*

S l_A*> -  <t* ,jIa3

U )M  >4 U ^ J  l> *+ * ^

H l/*J "  c>** t_r*ijP
^  * (J** ^  <£ ji—J>

>4 «■**> 0 “ ^  l> * '*  *->**• «c?

-  Jt U 'X -  la . 1,11* 3) fcjSli JjU )-U  ^  

L5J
«4? i_r^ ** -^HkJ
.£> l*>« J* L  fcA*> *}

,J>SjJ j-jf l_̂ 6* tr^* j»*

(J»1 -  J  W  IA-*J ^  
jj,! *J 2  ,j)S-}*> >S *«*■«
) f j  >* ^  (j|U «ji> U  ^ !  jiAmili* ^)|^J K

Uth& \J L>*" “  «* ^  »*“**$
^  ** ‘J** lr*l^ *< «=■
i  iJ1** _ *  )W- }•»

W* fJ L**^ ^ ^  (j> si** tA**^
lj}*^ «*»**£ )f) jj *I< is-jj <J»f * U3 
l l | qp » - i  *4 | j | U « i l j

«!>))-• >* j)f ^  AIjsJ ^  »j *i ^

lW-* >* lW  \j*~
)S *} «* i  J * ) !>  )A» ^ 1
))l £  UĈOB**. J jjj

\J^ f̂l j5  ujIXmjiVAA

*  ^  l t | f p * W I
13:23 brs.
[ M r . D e p u t y  S p e a k e r  i n  the Chair] 
>**-! 9S jjjUuJIj

c>^>*  ̂ ^
>3̂ 1. U*)t* yJ * -*1 «£ lDJ^

Wh- *  "  ^  & . o *M P  l S“
f y jU m)±Xto iju X M rf J_ f j J  -  £  l * j  l^ .

o±V  ‘- 51! lJ** eT*5 J»
i  is*feUo. ^  cU< ^| t ^  lx*l&.

fy* yi }“ »-*<} j *  —*r*
^  ^  Iwl^

,jf ^  J-)}W> &\ 4>\ *s £  “S')))**
<5 Ly*a» c ? -  ^ jS  ie,4^>

* ^ 15̂ l5  ̂ ijJ  4 I i. f*> *$

c*?4 i- f* L̂ **̂
jjf ^  IAjJj ĴU * ^  l^i lJ-oU*. jS 

ejW j «-it« jj*l

jjpji If i— >fc *< ” <S

- <*

i—TjJ ^  ĵlXM̂ iUjb 3̂ fyt>

-  (f )jf 
^̂ Imp ^

(j l^ f  l j fyi ift-Jj (J»l -

V  lJ®>* L>*** e>^ ^e*5
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,_***» *«5l» *S U>* *****
*|5V* j ) l i  n J j (j»f -  £  UC* j*

” <5 %j**» J» yjtn? i* *  ^  
U)UU j )L» jil*3 j4 «  i (U  tS c<£3 

difl K b«»)A KLfJ -  yb *5 J;>y*

U*l ^  ^  L<«-»Ur« U{5

>jf O** «*> **► &  t«W>*U J^4»
dJyft t>V* ^ > t

^  ut»l« *̂>1 “

»J 1s ut*w jy  j *  ^  e* ** <*
yi) ,S JjUm* 4L.y. e.y. ^

-  cPM-fi i>k** •**$) t-fJ >*■

*)»«»♦ ,j*   ̂ y**&$ Sr*̂
ijl*i yi 2 fi ,_>*»$ ^Ix^U  -

iyV*^ ■ >4 (jl»j <s fj#*

■ i_yV  ̂<£*> '  rt
,J* «-JUe v-Jy* >J j Uj X)

(_**■! kS-JUo ))l ~ <4 J}#f ddji^
*iJ (_̂ ,J -  ,_JX£». «£> (jUj jS

u jV  ,_5̂ '—»Xif ,jS |*«J >J (jl*j
ĵjJU J«-yj  jjjl ÎXmSU H

W yi i>5 ^U«i* 5̂ y* >̂1 *• *̂ «»

«» O+fj k- iu  ^  ^  ^  ^
fvs-SUo )}&* t >**-£ *, *5

U*ls. U*J v>* »* «-*>*> j *  #*&S

** -* fcjt* cf>*^ ^  tr*
»* d  \J** J&W3 j>  «UL* ^.jL*

f* f iV  ij** *► «?*  *** JT1̂
U* o **  f*  o*** 0*1*1 \J*L* •fi 
jjf IW^ y» p*> sS\3

» *  i - £ t *  ^>1 j * -  l s - J j  L _fc» f *

-  \j**) j1*5 ««P i .

[*Baksbl Abdnl Rashid (Jammu 
and Kashmir): Sir, this House has 
been discussing since yesterday the 
Demands for Grants relating to the 
Ministry of Defence and a number of 
hon. Members haVe taken part in the 
discussion. Many hon. members 
have expressed the view that some 
of the items in the Ministry of De
fence and in the Indian Army are 
unnecessary and should be dispensed 
with. I beg to submit, Sir, that Mem
bers while forwarding such sugges
tions in this House, often forget 
those problems which India has had 
to face during the past ten or eleven 
years. Today the Indian Army is 
Scattered in every part of this vast 
country. I think many of the hon. 
Members here did not have an 
opportunity to see where the borders 
of this vast country lie and how these 
borders are protected. They do not 
know that the borders are situated 
even on high altitudes and perhaps 
they also do not know the places 
where our Indian army has been 
stationed. If hon’ble Members see 
the hilly places like Gilgit, Laddakh, 
Skardu, Uri, Garhi and Muzaffara- 
bad, they will come to know how 
efficiently and bravely our Army is 
fulfilling its duties.

Hon’ble member who just preceded 
mo referred to Gilgit. We all know 
that Pakistani forces are stationed in 
Gilgit, Skardu and all other places 
which are under its occupation, and 
we know how they are busy day and 
night in implementing their schemes. 
So far as Gilgit is concerned, it is not 
merely under Pakistan's occupation 
but foreign forces are also stationed

’ English translation of the above speech.
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there. New and modem type of 
aerodrome* have been constructed 
there, and 1 think they can be put 
to any improper use at any time. You 
can see their roads; you can also see 
that they are developing the com
munications of that area.

We know what their intentions 
are. Some hon. Members said 
that their Prime Minister desired to 
liave a “No War Pact* with India. But 
I  would ask those hon. Members as 
to why Pakistan rejected the propo
sal for a ‘No War Pact’ which was 
made by our Prime Minister four or 
five years ago. Today, Pakistan thinks 
that she is fully prepared. She is 
getting huge foreign aid and thinks 
that she is quite powerful and super
ior to India.

12.23 hrs.
I M r . D e p u t y  S p e a k e r  in the Chair]

Today, Pakistan is getting from 
America all kinds of military equip
ment for her Land, Air and Naval 
forces without any cost. On the 
other hand, India, which does not 
want to join either of the blocs, 
wishes to stand upon her own re
sources. Therefore, it is very essen
tial that we strengthen our present 
resources considerably. Today we 
have to see direct our efforts towards 
preserving our freedom which we 
have obtained after a great sacrifice. 
We have to maintain peace in our 
country and that should be fore
most duty of every Indian.

It has been said that if we are 
attacked, the people of India will 
come forward and face the enemy. 
We know people will come and sup
port us but my submission is that one 
cannot face the enemy • when one 
has no arms and weapons and when 
there is no essential equipment in the 
country. Therefore, it is not correct 
to say that we are wasting money or 
that there are loopholes in the Indian 
Army. At this moment we must keep 
in our mind all these big problems 
before us.

Take the case of Jammu and 
Kashmir—how Pakistan is able to 
stay there. Legally, die has no right 
to stay there but she is staying there 
because of the military power be
hind her. No other power can keep 
her there. Pakistan has not done any 
thing for her economic development 
but she has been arming herself for 
the past ten years. Her intentions 
are not good because she want to 
destroy the freedom of Kashmir with 
the sword.

I, therefore, submit that these - 
Demands may be passed and that we 
should also utilize all other resources 
which may be available to us, so that 
we are fully prepared to defend our 
country at any time.]

(«S«) : 'SHI
NTO' JTTT 3 srf?RWT faVFT

f g q i ^ a  * t o  f o r r ,
Pci3  v i h  I

it R r s t t  ( f w a r )  %  f a t
JJ5T 5T3f? q
spr spjrk w a r  tot «tt, srfirorr
((*>?>*&)
sjsjjttc ^ . ox. t  1

«wiHi TOT «(!{><. %
snjrsft Wl< ?rp»r qrr t o f t  % <ui 
g f  | 1 ^  t  f*P sft ?tpth
*rnr t̂t t̂ ^ jttot# % spit ^
?̂t far

w O ^  3  ^  51T5 ^ i t
5TPT ^TT I 

*TT»r 3TTO #  T O  W  « T F T  ^  ’ I't
s ft F r r f w

• p i t  %, v r f f r  i j s  Sr * n r o

% {W  VITO 
piiPth % *rnt *pc ^t*tt 

t  I * i k n  ^  U T O H  V T  f a
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1

[«5fr y r a rcnfrt * 1 ^ ]

1 1 o t  firi fT  *ttct *  r̂tftr sftr «p*- 
v r  m r r  5nrr t  1 srifcr 

»n *T  q r  = ^ r  t ? t  $  s r tr  
tt^t *n»T q r  >̂t

^  t| t  1 A s w i t  g ft? 
3*nft 3f?w fMur t  1 t  mrrfm *tft

W 5PTT STRPT W S3T 5TtT ®TR 
ft̂ TT’TT f  fa  ft^T % 5ft
5*T f̂<* ^  ^  f?T '^ t ix-^l 
■snf̂  sftT *FR *SP# *FT ^ f +<511 
^  I

?»rrft sft *n£n*r 4sefW  f  t  
* f t  f e ^ r  w w i i  %  i R n k r  W e ft  ^  
< r tr  q r  ^ ft f w  s n g r  |  ?flr 
ftror 3 ?5wws ftm
t  1 ?*tt* J^r tprr m**t aft sn i%  
4«f̂ t ^ '3̂ 1% Sp̂ TC «ft n>Kc
<fcc 5TW cr*rr wrfiw
% 3ft spm |, *
^ 5̂ 5 T̂̂ 3T |f I *̂T Vt JB5
f i w i w r  f  f^P T #  *r r q %  ?n*T% ^ r  
*ra?rr w t t  $ 1 v* anfajff % 
q r  « P t f  ^  f a r e  T ^ n f t  t r  ^  t
^ ^37 ^ I *JH tTO?fKT
%  « T *T  ^ T T  q *e JT  I  fa> < h rq ? 5  T R ^ r ,  

? T ^ r  *JT v n f t R T  >PT
^ t f  ? ft s u ffe r ar^f q r  « R f l r  v w x  
% vr̂ r *î l ^rgr  ̂1 ®F̂Tf̂ rcr ^t 
«rc *Ptf ?m  fefasR ?rt ?rft
|  \ q r  efPr m f t R R  t  ^  
% tnp *ft ^  y^if ^ r ^ | 1
^ • P  t(H T  *ll<?*fl *TT sft1
??r « w i r « H  j? ?t B psft v t  f k w h r  ^ t c t t

t̂3TT I ®R %̂ 5T <7̂  ’ (M‘i'1, 5ft
e ftn  ^ r r  

m *  % | 3ft q<f qr
«pm wt i.1 % \ « m  f« P^R ^  
» r % 2 f i ' $  f r * r r  w  v t  ^ f  q r  5 Tft |  j

<rr J t  fo'tt& HW  j f t * f t ^ r  
^  3 fr ft> i r r ^ t  » n f f  e fh it  

sfPftsro ^ft ^ 1 W  VK°r % ?rr r̂fenrt 
% ?ftnf r̂ ^r t e f t  y t  q^r firgrar 
t  1 q r  3ft s t^F sr ^ s r
t  *v*te | 1

3 r?  w t  ^*ft ?>i s n ^ r  %  ? iW t 
f o m n  «Ft srra- «A- *n$ t |  xrYc 
srraT |  i%  3f t  « t f  f ^  f  
t  ?ft ^ n p t  f i R r f t  ^ if ? # ', ^ r
*1?  ^  fs w r  3ncrr ^  f ¥  ^ i 0  f ^ q r i -  

« F t  ^f ? 5W  a r f ^ r  
T T E ^ T , ST5^55r ^ l^ *H  ? ^ T  4=F=T^ ^ T -  
f T O  %  T R  4i<> ^  |  I ^P -n n  3 ^  l ^ t
q r  j ?t  y f » n f i  #  f e f %  w r f t a
^ T  s n fr p ft  %  V P T  §  vs»i^»
f k ^ m n r  t w h ?  f c  n  f*Pcr#
^ — ^ w t  h ? h t  s R r a r ^  3TRft ^  1
^  ^  ftiT T  3iraT t  f ^  ^ T  3 P T^ r %  

s n fh ^ ft ^f ?r ^ d « i^ i s r R ^ ft  
H ^ t  % I r lT ^  ^Ft f t q t Z  

# 5r i m #  * n f f  %  ? r r ^ r t  f i r r o  
v r  3 i #  |  s r k  w  fr m
3TRTT ^  I ?!T 3jTfinft % vft^ft %  Rim 

f3 R P ft  # 3 ,  f3 R p ft  i j W m  
iftcflr t  t  ^  snfgpff % ^ f f  Tt f̂ TH, 

s fp t v r q ^ T  czrnr >4h i  i

«m< t»^r fTicit ^  f*P 3f?r 
» i « i «  f^raT q ? r 5)̂ 1 ^  ?ft , n * f t  
^ ferq r <t  %  ft=T53T ^ J T C  ^ T  3fT5TT |  I 
i n r c  ■t>i*( *F t  5r*n >s<(, pl
<nf?i<nf tet  s^t ^ p p t  § q r -
* m f ? R  q f e  m  m *  s f m t ^ r  f t m  
3 n w  eft ^  <TPTT ^ P T  f e v R F f t  %  
m  « p ^ it  iftx 3ft  u P w f ^ t  t  
«r? ^ft 5«rSnt 1 s m r  v t ^  s r f ^ r  q t ^  

vnr t t  #  *ftr c r
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fa ra*  to t  **rr f a r  ant,

*fpt sft ffar snrm sttctt t  
*ppt cnc ^  fcsrr strtt | 1 

Tta- #sr ^  ?t 3ft
Hftrcr | *rs; «r*t strvt t  1
*  (f fa  ^  ^ 5IT w i  T̂ TT
^ T f ^  1 s m  srcnpt ^ t T  f e n  a n m  |
5ft 3 K  f c ? ^ £  ?PRT STRTT %
5PRT spTqSt- tW -T ta  $ E ft  |  I T ^ T  «^fV 
tft ^  f t  ^f^FT Jffe T*ft ^ 3T ^  ffaT 

I

91 ^4? s <M*<iq cf*lT 9l«<je® ^Iv^l 
^ R T  ^ t  s fm h T * 3>t « f « s i Y 4 *  

fr ^ m t ^ T f p ’ I ^ P t  fsRPTt ^ T *zf ^ 5 F T  
if t  % V ^W  H i|fdPtfi«ft' 
H>t fs ’TTUT? ^ R T  <̂ »f*i<n T7! f^ PU  ^ M l 

I 3̂ FT 5ft ^f^TT £ ^  T^ReT 
5ft ^  ^  p if^ r  ^<i<t>T $nrr
fr ^ T 5 f ^ F r  5T r̂ fa^n- |  ^  ^r?t %  sft 
5 *T 3 |T % *ft  %■ eK«<H f[  'S 'l+ i  «T>*H*16 ^  I

<n: tfr  t  ^ t t  jf f%  m v rfp r *b ft  
*<̂ 1̂ *1 ^tpt ?  Jfir -s'itI irPnpr
Spt f<5f ^  *i 1

?r«r h  ^ r r  w i ^ t — j R ’^ r jr  w t ^ r t  
«raft % w ^ rfrm  % srft *i it f ?5 
s p ^ tt  ^rTnrTT g  i ^ f r R  3ft s p h r r r t  
f  g ? p p r  f s P T T  3T T  ZT^H  %  SP PT *F*T fV<=RTT
t  'tftr s;+ifaq ^ r r  frsw^r f^n 
srmT 1 1 ^  ggrnr t^ tt
■Hltidl g  I fM p -l'jl %  for# *T T T  3f| *T T *T H

*t *ptt# 5 *rrwr srnr?: ?r 
fn£r iprnr ^Tfgtf sflr j?fir «rc
W  + + i l  ^  r P T IX  1% H T 3 T H T  -m fs H  | 
?»f% ^?T «TT SFPT T̂vTT VT «ft <7il̂ r<T
^ F r r  i f t t  T i t j  t t  >ft 1 A  ^ T ^ r r  g  f% 
WTT W  Vt NtVTX ^  I

— % f T t *  *»fr w f t  %  srrt 
n  3ft f ^ f r r  f?rr «nr *rf^ 
*t  m  f s n  «rr 1 g»r ^ r t  ? r ^ t t  ^ t  
rroB ?r ^  w w r a *  fsrzTT »hit «rr %  
f3pr v i h n f p f f  v t  f a n r * r t  |  ^ ^ t  
^ r f t  3 R ^ r t c  5 n r m  s r m T  1 
ST*ft d +  5I¥JJ75 VR2T t f t 7  SJTZTr? 
?r?5?T %  T u r r e t  5pt f e f t  F T M
>tt ^ t t r t  ^  w ?  1 arw t ■ ' I

*Wt 3ft ^fr 3ft ? m ^ m  
n z  ¥ t  ?rriB ^  3 n t  f  j t t
«<><HI ?rlT 4  ^Ifial ^
*Nt *^t3ir w  ?ftr ramr z  1

v& % fswr frn t# ?  ^ snf?r*r
H  3ft 5T5JJ?? ?F!T

» R t^  tr ftr ^ r a fe ^ F T  spt ^r*f^T «Pt 
f w  t  srtr fbmvr ^ hh snft

5RT ^ t f  + * M * » R  ^  f^TT t  ' f t t
^pft* fT qnrftr̂  ht? t Mddift fW

^ vs«eM ftpf! +<HI ^igai ^ I 3T
* r £ &  vr>T t  ? f k  F i ^ t  t #  ^ t  

V F T ^dT  TUcft t  ?nft 5R*
’RTST5T ^ t  1̂ ̂

t  1 ^ r  t t  ^  ^  ? x
>T5Rr f t  » l f  I  f3RR>T.
v ^ q r i m  ft R H T  s n ft ^ n rr t  1 »rra- 
^ n :  ^  v -^ v  tT^5 ! r k  ^ \ t o w  3̂ =  
i r = R m  ^ t  ^  |  1 f ? m  ^i^TT ^
TTSF3- ?ftT ?t; Jj5 W  i T ^ p R ^ t  » rf t  1 
5 r ^ R  K  «;V% l![T5 «ft7!
t r ^ m  ¥ t  I  ^  r ^ o
* r k  ?k. j p m m p r m  ^ t  » if  $  1 ^ r r a r  
#  ^  w * r  rr^TJTC spt 1 1
tvnrnr afrnr H ? t y,e «ftr *.* 
t o r t  r r w m  spt >rf |  1 v f z  g|?rr 
^  9 n s n r ^ R m  ^ t  » if
t  t SF3TS #  Ve;\35.
i[5 Tfr3nfhTrrs^W T i F t n f  t  I <RRTT»ft 

^ ^  ipr tnptm
«i5t * r f  t  1 « m r ^  k  t * * *  t ^ T  u
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jp ro  ^  t  • *  U i v  tr*r*
\% *pm fci *Tt?Tftm 3  tTwnr 
? v  n f f i n <  * r f  $  1 ^ s r f t  

* 5t  « r r t  * * f r r  ^ n r j j s s  « f k  « r t  
* n f f a  n f i n s w f t w f f  t  1 f o f a j t
^  v n r  ? f l  ff}?nr |  ^ f i p s r  JT5 a f t

*FT TT*T $  *T5 ^ t f t  ^  
wifprnl WrfjWST TfTT ^ faw cTT̂
"fa JJrft JPT ?m  R̂fT I VPTVt 
*nf?t fir =n^RH ^  ^ «TTT
■ % i^ td <  f t  '»i?<n %  ^  « n ^ r  »h

- 5  1 t  * r m  « R 3 T j j  f a  h m - A h  * r t t  
^r qr « tr  stt *ftr ^

4 l * i  f t  'S T f^ t + < M I  ^ T  I

filTd?! TT^T *PT '■•11*11 « c * l  ^  
am fc tfk  s?sr ^tttt ?m r t t ?  | 1 
wrsr 'snrm^r ^  f r  n  f  1 

<a4 M  f t  ŝ TPT *T Vi SWRT5TT
|  sm ff *  v r  w  $srn  51#  ^rTfftf 1 

*T «i9i >0 falT f t  V M s I^iii'jH 
-*n5TTT3I % *(<161 fk̂ TRT̂ T ^ f[ I P̂TV 
*H«T% SRTf^nPTT V f t  fRTR
f t  *ttr5t q z r f i m  *rft q^TT s r z i fa ^ ' 
^ 1 <r̂ rra *r fisra-srrc
a R T f^ P T  ^  *ft T  'd't*i «fIM 5FT? ?t v R T ^ t
^  f t  * 1*5 % 1 t  g f a  t w i t

%  * f P I  §  ;3; T f T  > f t  ^ f t  ? T T ?  * t  
5t4-.?t ?r f r %  q ft^ r * f  v e r t  f a * i  1 ' m u  

^ T f ? t  1 *r% w v t t  t  1 H i f a w R  
*5t ^TOR ^  f m t r  t c  s t p p t t  | * t t  
*rr ^ r  ^rt »tftt srerflm % w ttfr t  
%  n f W f  ^  ?T5?5t ^ f i f r t  f k ^ m t  « f r  1 
w  ? t r t t  q r  ^ <1*5 'Sft + i ^ d

5T59 % VR r̂r vr*r ^ 
g w t  i f n f R F T  f* T 5H t  ^ T f ^  I F T  
^ f ^ t  %  3TTT 'T^TT |  l<Vt ^ T T t  
i r h r t s h r  f t r ^ R fr  ^  |  1 f s f i r P ^ r  ^  

^  i f *  ^  5  W  ^ T V t
n<0«l V C T  T I  ^ft ♦Tl+I *i(fV ft« R IT  ^  I

fWf^ft % fawfiHBKTO ^ OT#
w^H?* ^  * W *  ^
? f W f  « p t t r « f t r a * T  ^ r  f ^ R T T  t  
H ^T^T j  fa  vt^ Êft 5W »T
T T  f s R T  ?T > < H + ) ^ r  fq « ilv i< < )  i f  ST^ST 
f»m T̂% I

^ T T  V » T< *fl ^ T T ^ r  V
tfm  v t  3fr f a  ? m ff ^  » r o f t  ^ r r  ^ r  
t  ^  ^ f t  ^ r %  ^  3t t ^  5  f f % n
^  b z t w f i t  1 1 s r r t  n  5r n f f  #  
3*TTsrr ^ l r  v t  ^ f t  |  1 $
=̂ T̂5TT f  fa  *rrr ^trt q ferf^t «p^  
w  s w f s r  1 5 ? r %  « T « r  ? t  w m  n  *t% 
> f t  ^ 5iT  g  f a  ' p T  R m s f t  f i r a f l r  
^ 5T ^ n f t R >  f t r f i r f t  w f a
* r  t o r  ^ t  5c # ^ 4> f i t *  i) * l<.

§rr^r % qrfVt^sr *Ft ^  f̂t
SH^TT *FX»ft 1

ĝ T M^KI« SZTRTT trsp
srr^^ <?zV^5M | 1 q?:
5Tfe7T 5P? ^TT t  eft #  ?T5E?t tR ?
i r  q f e r f e ^ t  s r ^  5  1 c i t ^  
§  v r w t  ^ fr  ^ t  * f t r  ? r f ^ P
a m  &TT Sfrfzv I Uf *̂rf5TT WS^PF 
^ 3Tfa TO ftra' «Tt*T ^«+l d<'ti ^ î 1h<1 
^ t  f l ’ l x  < N i  * r * %  « T R T *ft T O t  
f*PT ?PP I

filRisi % f̂t 5  "3^
OTT ^t »rakr Tfcft I  I H ^ T T  i
fa  9l«*̂ fS ’T'l t̂ iflx 9l^<r« 5^®^
%  % ^ r  ^ r f f  s r f N ?  ^ ’ ^ r
jp r f s r r  « P t « t w T  ^ jt t  a r m  1 s n ^ t q r  
« f t  ? * r ^ :  f a t  f e r ^ n r  T f T T  1 

?w t  »t  s f t  
|  g ? f %  f t
? f k l r  t ^ * t t  ’ r r ^ r T j i T t o f T o  %  ^ t « f f  
T t J f ^ t  S f # 5T f a W  ^ f V R T  5 t?T T  |  1
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%  fare t i t f t a r a  *tft * r f * w  
gPnrw ?Wt 1 *rnpfr 
*r a ¥  «ft»ff *rt * t  P t v t w  firaT 
*n ra T $  i 3 * w t  *p fta  ^  ?pf *?t 
*r$r f a n  ^ t t  t  1 § t  a w  t  » i f  5^ h  

«re ?nar ^  ^ t  «tt T f r  f t  1 
« m  ^ !ft  *TeT I  eft ^ P T  !g *T T  j£faT 
=Trffrr 1 v i ^ T jw r 5 * r f t  H f t o r  x ftr  

“«ft « T R  H  1

PsW fswii^i % niff *r§eT f̂t 
•¥*T\H Tft ft I *T •̂ ism g fa ,3 f̂at

^  trr sprj *ftr
5 T ? ^ ? 2  »T?5?r #  9TZ- felTT arp?

^ w t  ^  f e r r  3tPT I OTTT *TTC# ^  
fa*TT rft >T tIMfrldl {j *Tf> *§eT
sftnr 1

y r T - t f  r t ?  ^ ? ^ t  T «r  ^ ra - 
fafaft f̂T̂ rr i[ snf̂ F | 1 *ffer 
% fr ? ? fa  v t  ^pftfr %  ? *€ t #
imfr t  srtr A ^?rr g fa ssraft ^r 
< s V ^ t % tfi ^ t u t i  ir§  T t e  f a r  
*r  t**P  srfcg' v f k x  %  • i i r ^ f a  apr?f h « I  
^  I 'Ĵ T T̂T #f<!< %  f n <4 ^  v t  jtp t ^ t  
a n r ^ t t  i-7 *m 2 r ? * flw ^ t 5 r n f t^ T % q -1

3T5 *4<I5T H~)<| ^  \J*T 'I 'M  'i'^ IH  
y f l« T g  s ft& T  T t  T O T  §*TT *TT I 
«rrr 'tt srsrwr 1 1 sn̂ r tmwRrr 
?.̂ r *fiei «Ft ^ fa  ^ ii l  •nnffa 5̂t 
g jftft n fc ff e q i jit v m t ^ R r  *  P m  
firm  3TRI I ^pTT » U H V & H  *  * * f t  elTf[ 
* t  f^q t?  ^  «ft f a  st^t %
*?t *T ftRT f̂ TT 3TR £fa^ ^T Tt
v tf ®tpt *n£f fc*rr m r 1 A ■sn̂ fT jj 
*pft *n ^ r ^  <frr «ft k r t  ?  1

« w  * i  p x t  t r t  ^ t  v t r  w pt
•PT « n ? T  f a f T R T  ^ T f f l t  j  I ^  *T T 7  T t

Jimnai fa  fW *v f r n i t e  ^ tpr h£ * k 
Pm m  | :

“Eligibility of Government ser
vants to stand for election to 
Local Bodies.”

ci"W*» TOto % *T 5T?
V t  ^ sr r ^ R T  e ft  V T 7  %5t  5  h P w  W W  ^  
*̂ 4> j * i e l  5 |t f»iTi<fii *HTT ^
v^rpt »ftr fk fW r % ^  ^ ^ r  % 
f^PT JB5 H^RPT 5eii g sftT STRT T̂ %  
?rm #  ^  *^ T ? r t ^ t t  g  1 4  ? * t  v t
*TReTT $  f a  f t *f t  ^ T T f^
JIf olm «fiei  ̂ df+*i fit+M
a r r h r  ^  ^ t r  ^ f w r
e f t  «rrr ^ t  | «tt vnf^r ^ m f f  %
«n  ̂ w f«i« *r f̂t  ̂mHifc'm t t  
•T^ t SJTeTr, >3^% ^ 1 ^  ^  YTPT »T

f e n  1 vnr ^>r^T5T
^dw€h?r q-' f^ rr  5Ft <rfwr
?T ^JTT 5 f a  ^  t  I f T R T  JT^rm^T TT5? 
^ I Him *T T̂RPT ^T m f̂ TTcTT  ̂
srtr aft 9fsrr fg^^r frrrtr j «rtr 

•fftiiHT^*fo 
SITT % T O  T’STeTT f. I ? r̂ g^TX 

*TTefB?T msfinrlf VT f̂ RiFTrarTeTT̂  I 
% ** *if5 T T  %  im  ^  «rt
arger ?rf*Rmc f a r  t  1 ^  3^  %  ^ w
#  ^  s rT « m r  t  f a r  a rw  eft ^  q l ^ r v
®Ft w r f r  1 1 #  f r  fa^ft s m r r  ^ t  a w  
JT̂  wfv^K ftw an% 5 eft ^  T̂ 
*T5IeT ? ^ m = r  5 1 faRf STRrff ^ t
«ri TOf? % f^rra; vrdnf
T<  ̂ ^ ^  ®Pt fn*M«iei 5 • ^
^ i^ e ii g  f a  *TPT ^ft I
*T W  Ml'ii ^T >d̂ t <5«i T̂T Ml̂ eff
g  I ^  f a r e  V T i ^ f f  W ? t  ^  «TT 
fV 'iti  V t^  JWet ^  «♦>(*< nft n m t
^  ^ r fa r  v t  fh vr»T fa r r  *rrr  ^  1 
ârr ^  ^x-rr 1 ?t ? m  ^

^5T nft f«W tf< < ft V t  T t f  ^TefTT ? t
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?ftfi^WRT| 3fa*  **? % *rnr h ^  
f^Rrr^m t  fat *t *nrr *pt
*1^ ^(Sl d +  <sl+ ^  I WTT V t  *ft®T

cfr fa srt vtst ’’TTfsjr i
Jrft f trere | *irk t s  % hw ?*r
<nrnr vt *twh vemr g i *rr*r ft  A
^  *ft TfTT T̂̂ TT g fa ?R*fk ^TRt 
SIT5T *zz £ ^  *  3ft fRTTft
vrf̂ Rft | w  i

Mr. Deputy-Speaker: If Shri
Birendra Singhjl wants to speak, I 
can give him 10 minutes. Otherwise, 
I shall call the hon. Minister. I have 
to call the hon. Minister at 1.45.

Shri Birendra Singhji (Raipur): 
M t .  Deputy-Speaker, only two days 
ago, I had the greatest pleasure In 
reading in the Hindustan Times the 
following lines spoken by the Prime 
Minister while unveiling the Sikh 
Memorial at Meerut:

“If we want to save our free
dom, we have to be alert all the 
time, and whenever there is any 
slackening In this respect it is 
dangerous for our freedom. It 
was the cherished desire of Indians 
to save their freedom and mak* 
progress in all directions” .

With these prefactory remarks, I 
would like to say that what the 
Ministry needs is a fully integrated, 
highly trained and contented defence 
force. I have heard a lot of speeches 
made, and as the Deputy* Speaker 
has asked me to speak only for 10 
minutes, I would not deal with all 
those points, but I want to deal with 
one point and 1 have to deal with it 
very effectively. If we are going to 
hold Kashmir and even if we want 
to send out our troops overseas just 
like, say, to Central Indonesia or 
Suez,—indeed, we sent our troops 
last time to Korea—we cannot afford 
to reduce even one rupee from the 
defence budget. Barring aside the

other aspects, today, what are w* 
seeing in the army? I am referring 
to this not because I am holding a 
Commission, not because a few of my 
army colleagues are sitting over 
there. Where is the morale of the 
armed forces today? I would say 
there is none. Are the armed forces 
getting good pay? Are they getting 
proper living allowances? Are they 
getting any privilegeis? I have to say 
with all the emphasis at my com
mand that when compared to what the 
privileges were prior to Indepen
dence, there has been no improve
ment at this moment.

What is happening today? Just 
compare the defence srevices with 
the other srevices, whether I.A.S. or 
I.P.S. When we take the army offi
cers, at the age of 45, when he has 
to think of the children, when he has 
to give proper education for the 
children, when he has to think of 
the marriage of the children, they 
are being packed off. The army 
officer at that age has therefore to 
go to others, various persons, and 
say, “I may be kept for some more 
years. Please give me a chance to 
serve” . This is the position.

Take the officers in the other ser
vices. After ten years of service, an 
I.A.S. officer reaches Rs. 1,800. On 
the other hand, in the army, navy or 
air force, the officers will retire when 
they get about Rs. 1,050. I, therefore, 
submit to Defence Minister, why not 
appoint a small committee to go into 
this matter. England, right from 
1947, has had four or five revisions 
made into such matters. Someone 
said that in a country like China, the 
pay of the armed forces is nothing. 
True, but in China, all the other 
services also are not getting any 
good pay compared to what they get 
here in India. They get less, if we 
are to reduce the pay of all the offi
cers, certainly there is no objection. 
But I aslc, why not appoint a small 
committee? Let that committee go
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into these matters. They will pat In 
their points. At the same time, we 
must also try and see that whatever 
saving could accrue, we shall save.

Here, I am afraid I will incur the 
displeasure of my colleagues in this 
House when I say it, but I personally 
think that there is a colossal waste 
of money over the Lok Sahayak 
business—the Lok Sahayak Sena. I 
think it is high time that the Gov- 
emment appointed a committee to go 
into this matter. If necessary, change 
the Constitution. Well, it may be 
popular in one or two States. It 
may be popular in Mysore or in some 
•other States. But what is the result 
in the other States? Only a week 
ago I was in Madhya Pradesh. There 
was this camp going on. The Tahsil- 
<dars were roaming about and asking 
-every patwari, every chaprasi, every 
•other person, and saying, “Come to 
this Lok Sahayak Sena for one 
month training”. Is it our idea to 
train Government Servants in the Lok 
Sahayak Sena? Did we make cer
tain rules regarding that in the Cons
titution? It was not so.

Now, what happens? The people 
come for one month. Then they are 
trained for one month in the year. 
After that they are gentlemen at 
large, fully trained, and the result 
is, either they have to go and join 
the dacoit bands or something else 
and commit crimes. This is what is 
happening, I dare say. It may not 
be so in all the States. Ask the Chief 
of the Army Staff. Ask everybody 
else about what I am saying about 
the Lok Sahayak Sena. A large 
amount of money is being wasted over 
it. Is it right? Simply because some
one wanted it, it is done.

Now, there is one thing, and I say 
it with due regard to the Minister of 
Defence. In England and other 
places, what happens? Whether the 
Secretary or the Minister, whoever 
is the head of the armed forces, they 
know what they are to do and what 
the army officers are. Here, in the 
Secretariat, they do not understand

the position of a Major-General or 
anybody else in the army. The posi
tion of a Major-General or anybody 
else is less than today, say, of that 
of a Joint Secretary, No one cares. 
3FTT5T «rr^ f  st? 9 % w  s.1*  1 1
But no one cares to know what they 
are. If that be the morale, what can 
be done?

I am not saying anything about 
the people—whether you give them 
ordinary posts or not, whether they 
are obstinate or whether they are 
useless. The result will be there. 
One of my hon. friends said some
thing about the equipment, that one 
musket will be used or ten muskets 
will be used. Well I am not disputing 
that. I only ask, why not give bet
ter facilities to the armed forces.

There is another thing to which I 
should like to refer. We have got 
two fronts: one in Kashmir and the 
other in N.E.F.A. and sometimes 
overseas also. What happens when 
officers are posted there immediately 
after a month? The officer posted to 
such places gets no family allowance. 
He does not see his family for days 
together. What happens to his child
ren? He does not know anything 
about them. The only thing is he 
has to go and bow down everywhere. 
I suggest, for this purpose, that there 
must be an educational allowance. 
Do you not consider that the army 
men should get very good pay? Give 
them family allowance and educa
tional allowance, if the family officers 
go to Kashmir and if the family offi
cers go anywhere else to serve. These 
facilities should be given. Otherwise, 
how can we expect fine service from 
them if they are not given these faci
lities?

Now, I may be excused if I refer 
to another thing in this connection. 
Today, in the Rajya Sabha, we have 
got all kinds of representatives there. 
So, why cannot you choose some ex- 
Army people to be represented there? 
One may be from the general cadre
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[Shri Birendrm Singhji] 
of ttaay men. You may nominate 
m ne army men to the Rajya Sabha 
from the Generals who have retired. 
They can be easily taken. There will 
be experts then. One or two may be 
represented in the Rajya Sabha, and 
they can easily explain to the Minis
ter at Defence what is needed. It is 
the morale of the defence services 
that should be kept up.

An Hon. Member: Shri Tyagi is 
there.

Mr. Deputy-Speaker: Order, order. 
Shri Tyagi was not taken as an ex- 
Army officer.

Shri Blrendra Singhji: One more
point. I was very surprised at this. 
I happen to be in the governing body 
of three public schools. I met some 
of the Generals* sons there. I asked 
them what they would do when they 
went out of the school after the cer
tificate examination. They said, 
“Tea gardens Business” . I said, “What 
is it? You are the sons of so and 
so, so and so." They said, “What am 
I going to do with just Rs. 300 when 
we get Rs. 800 or Rs. 1,000 else
where”? This is what is happening 
today. A lot of people are not join
ing the army. 3,000 to 4,000 persons— 
appeared before the Public Service 
Commission. The list is there. It 
consisted of M.A.s— first class, 
mathematics, and M.A.s—first class, 
English. The Public Service Com
mission do not care. They see the 
Academic careers. Then they select 
Persons who could have made 
good officers are not selected. Out of 
that list, 900 names go to the Army 
Selection Board. Their choice is li
mited. The result is they are all 
book-worms. Today if you visit the 
Indian National Defence Academy, 
you will find half of the boys reading 
in some corner and only some boys 
going away for playing tennis, circket 
and other games. Therefore, my sug
gestion is if you want to stick to 
this and adopt this method, the best

thing would be to reserve 10 per cant 
out of the 900 and give the selection 
to those boys who are good and 
alert. And, let the Army Selection 
Board select them. If this is done, 
then sometimes you will find them 
not only good in the academic career, 
but they will be good even as batta
lion commanders. This 10 per cent 
reservation for boys who should be 
selected by the Army Selection 
Board will go a long way.

Mr. Deputy-Speaker: The hon.
Member's time is up. The hon Mem
ber should not be incited to defy the 
Chair.

Shri Blrendra Singhji: These are- 
the few points I wanted to submit.

With regard to equipment, the 
question has been dealt with at 
length. Of course I am not quarrel
ling with anybody, because I under
stand what action is and what the 
troubles are. All that I say is this. 
Taking our Navy, I think the total 
coastal mileage is over 3,500 miles 
and if we can go in for some sub
marines, it will be good. We are 
having an aircraft carrier. Someone 
asked, “Why should we have an air. 
craft carrier?” Aircraft carrier is 
very essential in modem welfare. If 
wc can have submarines, it will also 
go a long way.

Lastly, my humble appeal to the 
Minister of Defence is, please do con
sider this question of betterment ol 
pay and allowances to keep up the 
morale of the Army. It is slowly 
going down. I humbly request him 
to appoint a small committee—have 
the Chief of the Army Staff and
everybody else you want there—to 
go into this question whether better 
living allowance and educational1
facilities are there or not. If they are
there, they will not grouse about it; 
but, if they are lacking, it should be 
seen that they are given.

Mr. Deputy»8peaker: The hon.
Defence Minister.
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Baja IM w fc» P n tv  (Mathura): 

What about my turn?
Mr. Deputy-Speaker: During the

Finance BilL

Hie Minister of Defence (Shri 
Krishna Menon): Mr. Deputy-
Speaker, Sir, it will be unusual, 
indeed surprising, if, in this House of 
ours and in this great democracy, on 
an issue of this kind, very divergent 
opinions were not expressed.

Raja Mahendra Pratap: I thought I 
would be allowed to speak. I am 
leaving the House.

( R a j a  Mahendra Pratap left the 
House)

[ M £ . S p e a k e r  in  the Chair]
13.54 hrs.

Shri Krishna Menon: Before I
address myself to some of the observa
tions in relation to the existence of 
defcnce forces in this country at all, 
I would like with great respect to 
express the appreciation of the 
Government and the armed services 
for the words that have been spoken 
about them in appreciation of their 
services and the concern of this House 
about their conditions of service and 
the legitimate pride in the state of our 
armed forces. It is quite true that 
there have been discordant notes 
which when reduced to detail do not 
provide any substance in regard to 
the allegations.

First of all, when the Finance Bill 
was introduced, a leading Member of 
the Opposition and one of our great 
national leaders referred to the whole 
decision of maintaining defence forces 
and certainly forces of this size in a 
country that has risen to indepen
dence as a result of non-violent 
struggle. I would be the last person to 
question the raising of an issue of 
that kind, because for one thing it 
proclaims to the world that this 
country in spite of its being forced 
by necessity to be armed, still thinks

in terms of not using arms for ag
gressive purposes. I would be the 
last person to think that it is a contri
bution of an obstructive character. 
But it is for this nation and this House- 
to decide whether its frontiers can be 
protected in any other way at the- 
present moment except by the main
tenance of defensive forces even to- 
the minimum that wc have at the 
present time. If it should be the 
decision of the country, if public 
opinion would support an unarmed 
land and take its chance, or place its 
faith in the capacity of repelling the 
enemy or of converting his heart 
after he has arrived on our homeland 
in order to be beneficent inhabitant of 
this place, if we reach the stage of 
our own lack of fear which is the 
essencc of this gospel, our ability to 
raise the standards of life of this 
country, so that its stability would be- 
such that its strength will be derived 
from its own economic and political 
organisations, if we reach that stage,, 
then we would have fulfilled the first 
criterion that is necessary for adopting 
this attitude.

I submit thgt that criticism does not 
particularly apply to this year’s 
defence estimates. It is a challenge; 
it is a question that has to be ad
dressed to the Government as a whole, 
to the country as a whole, whether 
this is right and proper and possible 
from a moral and national point of 
view.

In regard to the second argument 
that is raised, that if we did so, if we 
naturally disarmed, the world would 
disarm, a few years ago, we did cut 
down the size of our armed forces, 
but the response was in inverse ratio.
I am not saying that a good thing 
should be done in anticipation of a 
good return. I am only saying that, 
the argument of reciprocal reaction- 
has not been justified by experience.
I have already referred to the tributes- 
paid to the armed forces and the ap
preciation of the gallant work they 
are doing in the preparedness for 
the defence ot the country.
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[Sbri Krishna Menon]
A great many observations have 

been made in regard to details. Some 
of them have been, particularly one 
lately, of an extremely personal 
.character. It is not my intention to 
.answer it This House is not interest- 
■ ed in personal observations or obser
vations that have no relevance to 
the defence of the country. I will, 
.therefore, try to confine myself not 
to answering each question seriatim— 
there are a large number of cut 
motions and within the time you 
have allowed me it is impossible to 

.deal with all of them—but try and 
>deal with the main sectors of con- 
•cern, apprehension, curiosity and 
.legitimate criticism.

‘The first of these relates to what is 
called the secrecy of the defence forces. 
In dealing with that, I would restrain 
myself and not fall a prey to the 
temptation of trying to answer the 
.-attributions of motives or trying to 
fool this House. My estimate of this 
House is rather different. There is 
no doubt, the withholding of a cer
tain amount of information in the 

.publication of defence material. When 
the Estimates Committee ask for 
information, the largest possible 
amount is supplied. Officers are

• questioned and in certain cases, 
.the Chairman of the Committee is 
.given the information and it is left to 
.his discretion whether' the interests of 
the country will suffer or not by its 
publication. You are well aware, Sir, 
lhat in the last analysis you are the 
.repository of confidence in this matter. 
I want to say to this House that it is 
.not the desire of the Prime Minister 
or the Defence Minister or the armed 

..services or the Government as a 
whole to withhold information from 
this House just for the fun of with
holding it. It may be that our judg
ment is mistaken. That is why the 
House is here to criticise and in that 

■ criticism, some of it would make its 
impact. I freely admit that secrecy 

Js one of those things which grow 
iram  more to more. The weaker the 
country, the greater the inclination to

fear publication of information. Bat,
the criticism that is levelled is on the 
basis that this does not follow the 
practice of democratic countries. Espe
cially, Mr. Speaker, when you were 
out of the House, it was said that we 
give less and less information. I think 
it is useful in this connection to try to 
give facts.
14.00 hoars.

Mr. Speaker: We are all fond of
freedom, freedom of speech, freedom 
of association. But, there is one 
freedom that is very dangerous, and 
that is freedom from fact. In 1948-40, 
the Defence Ministry circulated infor
mation which extended to 16 pages. 
This year, the book before you con
tains 80 pages.

An Hon. Member: Blank pages.
Shri Krishna Menon: It is not as if

all this is verbiage because we have 
been told in express terms that most 
of this is cryptic, that is, abbreviated. 
Therefore, it is full of substance. The 
House has been treated with the ex
perience that is supposed to be taking 
place in the U.K. It is quiet legitimate 
that this Parliament should sometimes 
draw inspiration from the practice of 
the British House of Commons.

Shri V. C. Patnaik: May we know 
how far the information given to us 
in that small brochure compares with 
the Army Estimates, Navy Estimates 
and Air Estimates of the U.K., print
ed and presented to the House every 
year?

Shri Joachim Alva: Their budgets 
are enormous. Their expenditure----

Mr. Speaker: Order, order. The hon. 
Minister wanted one hour. Even that 
may be too short for all the wings. 
Therefore, let him go on unin
terrupted.

Shri Krishna Menon: When I have 
finished, Mr. Speaker, perhaps, the 
hon. Member on better reflection may 
feel that he need not have asked tills 
question. I am not going to answer 
this q u e s t i o n .
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It is true that in the British Esti
mates, the number of troops under the 
employment of the Crown is pub
lished. This is due to historical facts 
which go back to the Bill of Rights, 
succeeding the Petition of Rights in 
1688. In 1689, the King was raising 
levies against the people and as a 
result of that, Parliament took power 
and Parliament said, under the Act, 
we shall not raise troops. Due to 
historical accident, now-a-days all that 
it says is that the troops shall not go 
higher than this figure. It is publish
ed as a historical relic as there are 
so many relics in British Parliament. 
For example, the Speaker is dragged 
to the Chair. I do not know whether 
we do it or not. With great reluct
ance, the Speaker steps back and he 
is dragged to the Chair because in the 
olden days, it was dangerous business 
to be a Speaker. Ho is tied to the 
Chair in order that he may not run 
away. Are wc going to do it and tie 
the Speaker to the Chair for that 
reason? I would like the House, 
especially those who have made this 
comparison, to compare the British 
Estimates with ours. You will find 
that in regard to equipment, far more 
information is given.

Secondly, there is another fact to be 
borne in mind. This country has no 
allies. It is not likely to have any. 
When the British Parliament speaks 
of military strength, it speaks in the 
context of the N.A.T.O. In the olden 
days, it spoke in the context of 
Entente cordiale. It speaks today in 
the context of Anglo-American 
strength. It speaks in the context of 
hydrogen bombs. We speak in the 
context of a small country trying to 
defend its shores against whatever 
local troubles there may be. These 
are different situations. We do not 
speak from a position of strength. The 
purpose of a debate in Parliament, 
apart from examination of accounts, is 
to tell the world that they are not a 
weak nation. The idea of showing the 
Flag or naval displays that used to be 
held in the Kiel Canal or elsewhere is 
to Impress on the world the might of

the British strength. That is not our 
outlook. Therefore, the reasons why 
these things appear in the British 
Estimates can only be translated in 
our context by some reference to the 
conditions.

The trend of the arguments that was 
running through so many speeches, 
although contradicted by the later 
parts of them is, why should a com- 
partively neutral country, a country 
that does not want to involve itself in 
various military adventures, following 
our policy, have armed forces at all? 
Does it happen anywhere else in the 
world? There are few countries in 
our position. The only instance I can 
think of is Switzerland—a profession
al neutral country which kept out of 
two great wars. There is no secrecy 
about this. Their military expendi
ture is published. In 1947, the little 
Republic of Switzerland spent 23 per 
cent of its revenue on military ex
penditure. In 1958, it is spending 40 
per cent of its revenues on military 
expenditure. Therefore it is not only 
we who are not part of any military 
alliance. Sometimes, one has to 
defend one’s neutrality. That is our 
position. When in its wisdom Parlia
ment accepts publfc opinion and 
decides otherwise, I fear that sort of 
decision will not come from Members 
opposite.

Shri Nath Pai: We say that you 
should be in a state of preparedness: 
not that we should not spend. Switzer
land spends and is ready for defence 
from any quarter, against any attacks.

Mr. Speaker: Order, order. The
hon. Minister is answering various 
points that have been raised. In his 
own Party, the Leader on a prior oc
casion said something which is differ
ent from what the follower says.

Shri Barrow (Nominated-Anglo- 
Indians): The reference to Switzerland 
is wrong. The neutrality of Switzer
land is internationally guaranteed.

Mr. Speaker: Let there be no inter
ruption; this is not the way.
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Shri Kifchn Menan: I simply
pointed out an instance when a 
country that does not spend on 
arms, that is not likely to enter into a 
war, during the last war had mobilis
ed one-fourth of its population bet
ween the ages 16 and 55. What is 
more, today it is spending 40 per cent 
of its revenue in very heavy arms. I 
only tried to point out that existence 
at a neutral attitude does not always 
mean an attitude of defencelessness. 
One of the ways to protect our secu
rity is not to allow our people to be 
afraid. So far as we are concerned, 
the Defence Ministry is concerned, in 
spite of the fact that we think that 
most of the criticisms that were level
led with regard to concealment of in
formation is probably not justified, it 
will be my endeavour as far as pos
sible and consistent with my responsi
bility as your Defence Minister, to 
give to Parliament all the informa
tion that is available. But, if in this 
I am merely to be guided by the desire 
to satisfy curiosity and thereby lay 
myself open to the charge of endan
gering the defences of the country by 
helping adverse forces, I am sure 
Parliament itself will feel that I have 
not discharged my obligations.

Another aspect of this criticism is in 
regard to the items of expenditure 
given here. Hon. Members who natu
rally have to read a large number 
of documents, voluminous ones,— 
figures are always difficult—probably 
have not been able or have not had 
the time perhaps, and it did not strike 
their mind by the reading that they 
could give, to get the amount of 
details that are given. Without any 
personal feeling, I would like to 
quote one or two instances of this. The 
House was told that large quantities 
of money had been provided under 
an item called ‘Miscellaneous*. It was 
read out, what does this ‘Miscellane
ous’ consist of? Postage, printing and 
stationery, telephone charges— 
Rs. 5,56,00,000 or whatever it was. 
Then, it was eloquently asked, quite 
rightly,—that was clear—how does the 
Army spend on postage, telephones

etc. this much? I was myself stagger
ed for a time. One cannot carry all 
these figures. I looked into that. I 
found that this particular item of 
printing and stationery appears on 
page 40 under Head C, Miscellaneous. 
You turn to Head B Miscellaneous, 
another page, a whole full page, then 
still another page for B and another 
page for A. This is the Miscellaneous 
heading. It consists of a large num
ber of items such as allowances for 
units, specialised training—I am only 
reading at random—Army Service 
Corps Units and formations, Defence 
Accounts officers, Army Headquarters. 
Command Headquarters, and other 
Staff formations, Military Engineering 
Services and other Miscellaneous 
Establishments. Military Attaches to 
Indian Embassies abroad, Recruit
ing organisation, Cantonment Services, 
Engineer Store Depots, Annual 
Training Grant. Amenities to troops, 
printing and stationery, purchase of 
publications, telephones and trunk 
calls. Renting of circuits; purchase of 
publications, expenditure on annual 
practice, field firings, telegraph stores, 
equipment, technical training etc. It 
is all these items on five pages that 
make up the total of Rs. 5 crores. I 
offer no criticism of this. This is a 
very natural mistRke which any per
son may commit. I only deal with 
the defence estimates, but the hon. 
Member has to read all the estimates.

Shri Naushir Bharucha (East Khan- 
desh): Which page are you reading
from?

Shri Krishna Menon: I am reading 
from the page that is in the book. I 
have not substituted anything.

Shri Hem Barna: That is not the
idea.

Shri Krishna Menon: Pages 49, 39, 
38 and 36. So, that is the heading of 
miscellaneous. It covers a large 
range of subjects Including communi
cations, administration, welfare, train
ing, exercises, ordnance establish
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ments and other things which cover 
Rs. 5 crores. I was surprised at the 
smallness of the amount. And then 
the House is invited to consider whe
ther it is right that the Defence Minis
try should spend Rs. 5 crores on print
ing and stationery including this book 
and telephones and trunk calls. If it 
had been so, it would have been un
pardonable, but that happens not to 
be the case.

Still another criticism was made to 
which I was asked to pay attention at 
that time, that is, turning to page 100, 
in answer or in explanation of the 
headings given on the other side, our 
answer was a blank page. Seen in 
that way it looks somewhat disparag
ing, and I think it is an offence to 
the House, but this book, I suppose, 
following the pattern of Whitehall 
publications prints explanations on 
this side and figures on that side.

Shri Feroze Gandhi (Rai Bareli): 
Very clcver.

Shri Krishna Menon: And it so
happens that on this particular item, 
it is not that there are no explana
tions. The item covers the previous 
pages, and the explanations are given 
there. The reference was to item 
(G). For item (G) explanation is 
given on page 99. The item is 
carried over to page 100, the explana
tion is fully given on page 99, and 
therefore when we come to page 100 
there is nothing more to print. 
Therefore, it was not as though . . . .  
(Interruption.)

Mr. Speaker: Let him go on.
There cannot be explanations almost 
every second.

Shri Hem Barua: We are not con
vinced. We need explanations.

Shri Krishna Menon: The House is 
justly entitled, if I may say so with 
respect, to have concern in regard to 
the scrutiny of expenditure, and gene
rally to feel that it is not voting blind
ly on demands for large amounts of 
money. Usually it will be found in 
any Budget that the largest amounts

of money are on undebatable items, 
because they are permanent things 
which go on from year to year.

If I may do so, I would like to
to draw the attention of the House to
the procedures adopted in this matter. 
So far as defence expenditure is con
cerned, with the exception of 
smaller items, these are first initi
ated by the using services, the fighting 
service?. They are scrutinised by
their Finance, by their scrutiny ap
paratus. Well, elimination takes place 
there. And they have themselves the 
assistance of numerous financial ad
visers. I hope the Finance Minister 
would not think that a measure of 
economy is required in this connection, 
but the Defence Minister Rets the 
assistance of Principal, Additional, 
Joint and Deputy Finance Advisers to 
the number of 14, and he has got 30 
Assistant Financial Advisers, their
number coming to 43, who ore giving 
us advice—not advice in the sense of 
advice in a vacuum. They scrutinise 
every item, they sit with each com
mittee. In fact, it is impossible even 
to express a word at a meeting with
out the assistance of the Financial 
Adviser. And the sooner I would 
have them in a meeting than any one 
else.

So, it goes through this process in 
the armed services. Then it comes 
before the Defence Minister’s Inter- 
servic-es Committee. It is discussed 
there in full. Then it goes to various 
departments of the Defence Ministry 
for further probe. Then it goes finally 
before the Defence Committee of the 
Cabinet.

So, it is not as though these figures 
are just pencilled down by somebody 
and brought before the House rely
ing at the present moment on the 
majority the Government has in this 
House. Government does not regard 
those people who sit on these Benches 
as sheep who will vote for anything 
that is put forward. They are discuss
ed elsewhere, and they go through all 
these procedures.
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[Shii Krishna Menon]
Now, the hon. gentleman opposite 

has referred to—and I would like to 
make a point of personal explana
tion—my lack of respect for this 
House. If that is so, it would indeed 
be a grievous charge, but I was not 
the one who said that the average 
high school boy knows this, but the 
House does not. I did not say that. 
If I had said that, it would be ex
tremely disrespectful.

Within the limits of my responsibi
lity and my capacity, 1 have tried to 
place before the House as much 
information as is available, and it is 
always available to the House by its 
various methods of large numbers of 
questions, by the Public Accounts 
Committee’s operations, by the Esti
mates Committee, by conversations 
which Members have with Ministers, 
and also by published documents. We 
have got to think of this country in 
terms of its 11 square miles of area, 
its 3,000 miles of coastline and its
9,000 miles of international frontier, 
most of it with Pakistan.

I am, in this connection, asked: what 
is our pattern of defence? I freely 
confess I do not understand the con
tent of this question. If the question 
is: what is our defence policy based 
upon, I think I am free to state that 
it is based firstly on the necessity of 
the protection of the external front
iers of this country from any one who 
should either be so unwise, or so ill- 
advised, or so adverse to us as to want 
to violate our sovereignty. Secondly, 
it is the purpose of the defence forces 
to go to the aid of the civil power. 
It is doing so today at great cost to 
itself in the Naga Hills area of Assam. 
But in this country of ours, going to 
the aid of the civil power has not 
meant, since independence, merely 
being an additional police force. Hie 
Army, the Air Force, and on occasions 
even the Navy have been called into 
commission for relief from floods, in 
case of disaster and in various other 
ways to assist the civil power. They 
have also been called in on works of

construction. That is the second as
pect of our defence policy.

Thirdly, conditioned as we are as a 
Member of the United Nations, as one
of those people who have not only 
accepted the Charter but try to follow
it as far as we can to the best of our 
ability, we have placed our defence 
forces according to our own convic
tion, not at anybody’s behest, at the 
disposal of the international com
munity for purposes of maintenance 
of peace. We have not gone any
where to police anyone. Our soldiers 
have not stepped out of this country 
since the 15th August, 1957 to do what 
is called showing the flag, or coveting 
anybody’s territory, or to impose on 
any people the might of our arms, 
but to serve others, to keep conflict
ing forces separated under interna
tional auspices. And they have gone 
there at great risk to themselves, be
cause they are not covered by the 
protection of armies. They are not 
covered by the law of that country, 
but by the law of our country. And 
what is more important, they have 
gone in such limited numbers, and I 
am happy to repeat once again before 
the House that no deed of valour, no 
act of prowess, no colours won, no 
record in the great deeds of the Indian 
armed forces equal the performance 
of these men. I say it not only of the 
much-maligned officer who has had the 
opportunity of education, experience, 
good manners and all that sort of 
thing, but of the ordinary soldier who 
has gone out, and 1 tell you he has not 
been specially briefed for this, but he 
has been a true ambassador of the 
spirit of this land.

Therefore, it is with some sadness 
that one hears reflections for the pur
pose of political argument against 
those gallant men of our fighting ser
vices.

An Hon. Member: Who did it?

Shrl V. C. Patnalk: Nobody did it.
Shri Krishna Menon: I suggest you 

read your own speeches.
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Sturt V. C. FltnDu On tfa* other 
hand, we have put one question, 
every one of us has put that question, 
which the hon. Minister has not tried 
to reply to, namely: how is it that the 
purchases of Rs. 150 or Rs. 2M crores 
last year which have not been told to 
us in detail have been published in a 
number of magazines and books pub* 
lished in England? All our ships, all 
our aircrafts, all these purchases dur
ing the last one year are there in 
various magazines, and how is it that 
the Minister does not even now taka 
us into confidence?

A i i  Joachim Alva rose—
Mr. Speaker: There is yet a long 

way between the hon. Member and 
the Treasury Benches.

Shri Joachim Alva: He cannot re
iterate the same charges which he 
made yesterday.

Mr. Speaker: The Minister is suffi
ciently strong to take care of fiim- 
self.

Shri Krishna Menon: I do not place 
any reliance on my strength; I do not 
defend this country; the people of this 
land and our Armed Forces as a whole 
defend it  And it is a great mistake 
to think that the Defence Minister is 
a soldier in mufti. That is not his 
job. My responsibility is . . . (Inter
ruptions.) I do not Intend to give way 
any more.

Mr. Speaker: Order, order. There is 
a limit to this kind of interruption. 
(Interruptions.) What if? Is it not 
right for him to say that the whole 
country defends and not himself? 
What is wrong with it? (Interruptions 
Order, please. I am not going to allow 
hon. Members to Interrupt like this. I 
will make a special note of all those 
interrupters, and would not call them 
for some time. There is no other 
method of trying to punish them. What 
is this method of interruption? Why 
should they not allow the Minister? 
Be is not speaking only to these few 
people here, but he is speaking to the 
whole country. Is it open to those

hon. Members to say anything they 
like and then not allow Government 
to justify its action? What is this 
kind of thing? Are we entering into 
a battle here?

Shri Ferose Gandh i (Rai Bareli): 
No.

Mr. Speaker: Hon. Members if they 
want to draw their swords may do so 
outside this House. But let them con
fine themselves to remarks in thl« 
House. I shall allow them to express 
their views in an orderly manner; if 
they are interrupted, I shall pull up 
this side. Likewise, I expect hon. 
Members also not to interrupt. I say 
it once, and I say it twice; if for a 
third time they do any one of these 
things, I shall take more serious 
action about it. I have said a dozen 
times about this matter that they 
ought to keep quiet Let the Minister 
go on. To the best of his ability, he 
will answer. Why should hon. Mem
bers get up again and again and say, 
‘My particular point has not been ans
wered?’ It is open to the Minister to 
find out on which point emphasis has 
to be laid by him, which he need 
answer, and which he need not ans
wer. Hon. Members may draw any 
conclusion regarding a matter which 
he does not answer. In his opinion, 
it is too trivial. In the opinion of the 
hon. Members, it may be too big. All 
right, let them go to the country at 
large.

Now, the Minister.

Shri Nagl Reddy (Anantapur): On 
a point of information . . .

Shri Hem Barua: On a point of 
order . . . (Interruptions.)

Shri Krishna Menon: If I referred 
to adverse observations in regard to 
our Armed Services, it referred to . . 
(Interruptions.)

Mr. Speaker: Are the hon. Mem
bers interested in disturbing the pro
ceedings of this Hoise?

Some Hob. Members: No.
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Hr. Speaker: .All right Him. Mem
ber* may please keep quiet

Shri Hem Barna: On a point of 
order . . . (Interruptions.)

Shri Krishna Menon: I do not with* 
draw, and I would not want to with
draw one word of what I said about 
my attitude towards the Armed Forc
es . .  . (Interruptions.) And the cap 
will fit where it should fit, and no one 
else . . . (Interruptions.) I am respon
sible to Parliament. It is my duty to 
defend them before Parliament. They 
are a band of gallant self-sacriflcing 
men who are serving this country to 
the best of their ability. And it does 
not lie in the month of any one of us 
to make any attack upon them.

Shri Nath Pal: We are equally proud 
of our Armed Forces.

Shri Asoka Mehta (Mazaffarpur): It 
is a serious charge that has been made 
against this side of the House.

Mr. Speaker: What is the serious 
charge?

Shri Asoka Mehta: A serious
charge has been made against this 
side of the House, that some Member 
on this side has challenged the gal
lantry of our Armed Forces. I would 
like the Minister to point out who has 
done it . . .

An Hon. Member: Nobody has done
it.

Shri Asoka Mehta:---- or else,
withdraw the allegation. He is also a 
gallant man; he leads our gallant men. 
Either he should withdraw the alle
gation that is baseless, or he should 
substantiate it and point out the Mem
ber, and we shall look up the record 
and see if he has said it; and I on be
half of this side of the House promise 
you that if any one has made that kind 
of charge, we will see to it that he 
withdraws it in the most honourable 
manner.

Some Hon. Members: Hear, hear.
Mr. Speaker: I am exceedingly sorry 

that hon. Members here would take 
to heart even a small remark. He 
says . . .

Shri Asoka Mehta:' He repeated It
Mr. Speaker: It is open to the Min

ister to find on the basis of the various 
kinds of remarks that have been made 
that there is a kind of accusation 
against the gallantry itself, not that he 
says that Shri Asoka Mehta said so.

Shri Asoka Mehta: I completely
kept quiet. It was only when he re
peated it that I got up, to give him a 
chance to put himself aright

Mr. Speaker: I would once again 
say this. I shall look to the leaders 
of the various groups to see that their 
followers do not go on interrupting 
Government, when they are on their 
legs. I shall expect this side also to 
equally observe reticence and not go 
on interrupting them from time to 
time. Why should we go on like this? 
Are we having a battle today? The 
whole world is clam. Inside this 
House, should there be a battle royal? 
Hon. Members will keep silence for 
sortie time.

There is no point of order in this.
(Interruptions.)

I am not going to allow this kind 
of interruption. There is no point of 
ordor in this. Nothing is meant against 
the gallantry of any of our Forces.

Shri U. C. Patnalk: From this side, 
we have been paying the highest com
pliments to our Armed Forces.

Mr. Speaker: I agree that the hon. 
Member is a gallant man.

Shri Krishna Menon: My hon. friend 
Shri Asoka Mehta . . .{Interruptions.)

Mr. Speaker: Hon Members here 
assure that the Defence Minister 
and his Forces are all gallant. There 
is no difference.

Shri Krishna Menon: I did not refer 
to gallantry. I said about the Defence 
Forces. Here is an observation:

"Does our soldier know what he
is fighting for?”

That is a reflection on him. We are 
told again, our Army will go to 
Colombo, the Air Force will go to the 
Himalayas or \<hatever it is.
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A il Garay (Poona): I never doubt
ed the gallantry of our soldiers. I 
said that in other countries, the soldier 
is given some sort of education as to 
the ideals that he is fighting for. Are 
we taking care to do that? What is he 
fighting for? What is he defending? 
That was what I said. That was not a 
reflection on the soldier. (Interrup
tion*.)

Mr. Speaker: Order, order. There 
seems to be no end to this kind of 
discussion. I did not know about this; 
I was not present when the hon. Mem
ber made this statement. It is cer
tainly open to the Minister to feel that 
the remark was that they have not 
been so far coached up, that is, those 
people who stand first, go through a 
number of tests, and are working in the 
various Forces, are Commanders in 
Chief, our young men who have come 
up, have yet to be told what exactly 
they arc fighting for; that means that 
they do not know what they are 
fighting for. Now, therefore, the gal
lantry of the Forces comes under ques
tion. If the Minister reinforces his 
point and says that our men are quite 
good and have established themselves 
at various levels, I think it is proper 
justification on the part of the Minis
ter to re-emphasise this matter.

Shri Krishna Menon: If you will
permit me, I would like to say that I 
consider it my duty as Defence Min
ister to say this that if there are 
observations, which there are always, 
coming from one source or two 
sources as the case may be, which do 
not reflect the view of the House or 
of the country, I believe, I have as 
much freedom as the ordinary Mem
ber: I have greater responsibility to 
the Armed Forces of the country, 
when observations of this character 
are made. I shall refer to another 
one very soon. In the increased 
budgets, it would be an error to sup
pose that all this expenditure is 
because of the increase in equipment; 
none of it is on any kind of arma
ments race for the expansion of the 
Army. The Armed Forces cannot 
escape the consequences of rise in 
prices, of rise in pay and things of

that character. So far as the figures 
are concerned, I have them here. 
There has been an increase of Rs. 5 
crores in dearness allowance; there 
has been an increase of Rs. 5 crores 
on account of food stores, and Rs. 8 
crores on another item. These are all 
items coming under pay and allow
ance ol the troops.

Then, what has to be remembered 
is this, that however much the quan
tum of equipment you buy in a year, 
all Armed Forces equipment have 
limited lives; they may look service
able, but they must be in a condition 
not only of potency, but they must 
also be free from danger to other 
people. So, normally speaking, all 
the usable ammunitions of all sizes 
;ind kinds have got marked periods of 
life. After that, they have to be re
placed. And the; replacement years 
sometimes come ail together. But 
apart from that, equipment also 
wears out. Now, it will be seen, and 
there is no secrecy about it, that the 
bulk of this increase is in regard to 
the Air Force. Either you have an Air 
Force which can give a reasonable 
account of itself—we arc not putting 
young men in planes where they are 
bound to be shot down—or you do 
not have. So long as this country 
thinks it is necessary to provide 
reasonable defences in the air, we 
have to provide the Air Force with 
such equipment—not the best in the 
world; we cannot afford to do it. and 
we do not need it at least in the pre
sent circumstances. We are not con
ditioned, and it is not our purpose to 
condition our armies in the context 
of a world conflagration. If there 
were a world conflagration, where the 
modern weapons of mass destruction 
were to be used, we would not have 
to make a decision; our people will 
make it lor us.

Therefore, the Air Force, which 
converted itself into a jet force some 
ten years ago, had to replace these 
planes which were not thrown away 
but have gone into the Territorial Air 
Force and for training purposes. In 
any case, we would have to have these 
new planes, and so the replenishment
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[Shri Krishna Menem] 
of these forces accounts for a very 
considerable increase in the Air Force 
budget.

In that connection, questions were 
asked about particular aeroplanes. 
Before I answer that, I may say, since 
it has been said that the methods of 
purchase require enquiry and expla
nation, that there is always room for 
enquiry, there is always room Zor 
Improvement. I would like to tell 
the House that the Defence Ministry 
does not buy anything; probably, 
‘anything’ is not quite accurate, but 
the only things the Defence Ministry 
buys direct are things coming under 
government to government purchases. 
That is to say, if we buy equipment 
from the War Office in England or 
from the Government of France or 
whatever may be the source, then it 
is not necessary to introduce any 
other civilian element in it. In the 
case of the British Government, it 
will be either the War Office or the 
Ministry of Supply dealing with the 
Defence Ministry, its advisers, finan
cial advisers, everybody direct. All 
other purchases of the Defence Min
istry are made through the Ministry 
01 Works, Housing and Supply, and 
they go through the normal proce
dures of every other purchase in this 
country, and they are subject to the 
same scrutiny. Our function—I won’t 
say our responsibility—what part we 
can play in this is in estimating what 
is required, telling the procurement 
agency, the Ministry of Works, Hous
ing and Supply, what is required, and 
in many cases, particularly of specia
lised equipment, proving the machi
nery of inspection, in order that whit 
is bought is of use to our country.

Therefore, there is no question of 
any one specialising in purchases or 
going to the Planning Commission lor 
that purpose. The purchasing machi
nery is the Ministry of Works, Housing 
and Supply. So far as as we under
stand, they are governed by regula
tions and all the operations of pur
chase come before the Public Accounts 
Committee in the normal way. In 
chase come before the Public Accounts

Committee in the normal way. In 
regard to some items, questions are 
asked in Parliament

Government were asked with regard 
to the efficacy, obsoleteness or obsole
scence or otherwise of certain aircraft 
I think there is no harm in saying 
that none of the aircraft we possess 
is an up-to-date aircraft in the world 
flying at 2000 miles an hour. We could 
not afford them; we could not use 
them; we do not need them. But the 
aircraft that we have got in this 
country are the best that could be 
obtained for our purposes, and they 
form the front-line figting forces of 
the Air Forces of the countries from 
which they are procured. Members of 
Parliament, Members of this House 
have seen them in operation.

Reference was made to the fact that 
in the British House of Commons there 
was a considerable discussion about 
the Hunter Fighter aircraft. It is 
entirely true. That is why it is a good 
aircraft today. What we have 
today is not the Hunter aircraft to 
which those references were made. 
Aeroplanes, as was suggested, cannot 
be made overnight or in a period of a 
year in this country. They go through 
enormous, intensive research both in 
period and in the quality. Then they 
are produced. They go through a con
siderable amount of tests and 
experience at Ruxtom, so far as the 
British planes are concerned, and then 
they go into the Royal Air Force and 
it is only when they are tried that 
way that we, with our limited resour
ces, can afford to have them, because 
if they are not good, what are we to 
do it. So this is the aircraft that we 
have, what is called Hunter Mark 56. 
The Royal Air Force has got Hunter 
Mark 6 now.

My hon. friend, Shri Joachim Alva 
showed me some newspaper article 
the other day in which it was men
tioned that the Occupation Forces in 
Germany had large numbers of Hun
ters to dispose of and everybody was 
buying them. They are Mark 4 
Hunters. They were manufactured 
three or four years ago. These 'plane* 
that we have here come off the pro-
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Auction line to us. They are not 
b o u g h t  from anyone else. They are 
manufactured for us, and what is 
more, they contain modifications suited 
to our country and to the requirements 
our own Air Force has specially asked 
for. So they are not even today 
identical with the latest Hunter air
craft because they contain improve
ments upon them, and suited to our 
conditions.

The same thing applies to the French 
planes which we bought a year or two 
ago. They are not the latest version 
of their Mystere planes, but they were 
the latest in production at that time. 
Naturally, in these countries of 
advanced industry, new things come. 
Otherwise, they become obsolete. This 
conception of obsolete weapons is 
very relative. It could be argued that 
in the days of modem fast travel with 
trucks and buses and what not, the 
mule is obsolete. But the mule is very 
essential for the Indian Army and no 
truck, or lorry could take its place. 
It is well known that in a recent war 
which was called limited war, one of 
the embarassments of the fighting 
force was the greater speed of its 
planes. They were too good for the 
purpose.

So this question of obsoleteness or 
otherwise is very largely dependent 
upon the circumstances including our 
resources. It is equally true that the 
equipments of our armed forces are 
not as much or as good as we would 
like them to be. But that is all we 
can afford and it is doubtful if we can 
really afford even that So we are 
stretching ourselves to the limit in 
order to keep the armed forces in trim 
against any contingency and also in 
readiness.

I would like to say that in the case 
of the armed forces of a country like 
ours, it is not merely a question of 
recruiting some men, putting them for 
three months' training and sitting 
down waiting for the day when trouble 
•rises. These men and their officers 
go through continuous training day 
after day, and much of it today is in 
the context of modem science and

technology which are highly compli
cated. It is surprising to see the 
extent to which they have absorbed 
It and are able to use it  So it is not 
as though they have any rest periods 
or any periods when they can let 
aown their hairs’, so to say, but they 
are put through very intensive and 
efficient training largely because of 
their smaller size and the requirement 
that the national army of ours must 
do the best it can.

A question has been asked: 'Why is 
this item of ‘stores’ appearing? I my
self think it is a misleading expression 
because generally in popular language  ̂
stores may mean something rather less 
than a specialised weapons and so on. 
But in the parlance of the armed 
forces, stores include practically every
thing. They may include engines of 
aeroplanes, spare parts, grocery, all 
kinds of equipment, vehicles, in fact, 
they include all those things mat the 
armed forces require. So you see th<« 
item of stores against which a large 
amount of money is mentioned. What 
is kept in storage, that is all it means.

An Hon. Member: Cold storage!

Shri Krishna Menon: With regard to 
keeping in storage, it is not as though 
the armed forces just require equip
ment for the day. They have to carry 
a certain amount of reserves. I believe 
we have reduced these reserves on 
account of the economic conditions in 
the country to the utmost limit of 
prudence. I am sure my predecessors 
—any one who knows anything about 
it—would perhaps feel concerned at 
the degree to which we have reduced, 
but we have been obliged to cut our 
coat according to the cloth or even 
taking some liberty with the Finance 
Minister in that way. But the 
reserves we carry today are, shall I 
say, very modest, and those reserves 
are owing to stores.

Then you will ask: ‘If you do have 
reserves and you are not using then, 
why should ‘reserves’ come again next 
year?’ The unfortunate part of these 
things is that the reserve of today 
becomes the surplus of tomorrow.
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[Shri Krishna Menon]
They are 'waged' out. So they Havt an increasing one Uid becomes of
got to be replenished. That is how very great importance,
the defence forces work.

Again, the cost is increased not only 
by the cost of living in this country 
but also by the general rise of prices 
Internationally everywhere. During 
the closing down of the Suez Canal, 
we experienced some difficulties in 
this way both on the civilian side and 
on the military side. 1 asked the 
Defence Ministry to take out one 
example. A three-ton vehicle used to 
cost the defence forces Rs. 32,000 two 
or three years ago. Now it costs 
Rs. 46,000, 50 per ccnt higher. Every
thing goes on in this way.

Speaking about vehicles, hon. Mem
bers raised a question, why don’t we 
use old vehicles and so on. Though it 
has not been stated in this House 
before, by far the greater part of this 
kind of equipment we have are what 
has been laid over, what have been 
left over as a result of the Great War. 
Some of it has been disposed of. But, 
now, we are bringing them into 
condition. They won’t be first-class 
vehicles. We are bringing them into 
condition. We have brought back 
10,000. Now, going further and satis
fied with lower quality, another 10,000 
from the dump heaps are being 
brought back into condition. It would 
leave only a handful of vehicles that 
would be fit for scrap. But it is not 
easy to recondition these vehicles 
because these vehicles are not made 
now. We have to make a search for 
the parts, from some far off corner. 
They are not vehicles in production 
now; and nobody makes the parts. One 
has got to wander all over the world 
and observe all the procedures of pro
curement and pay really more. Tliis 
is the point about the reconditioning 
of the vehicles. Therefore, I think, the 
consideration that Defence Ministry in 
all its branches, the Armed Forces, the 
production side, the procurement side 
etc. is giving to indigenous production 
in the last few months—I do not say 
It is only in the last tew  months—Is

Already in the last 22 months, we 
have effected economies by indigenous 
production of foreign exchange to the 
extent of Rs. 2 crores in regard to 
ammunition. I believe in the next 
12 months’ period, though we will not 
become self-sufficient in the matter of 
ammunition because of certain diffi
culties which can only be got over by 
industrial development of the country, 
one hopes that indigenous production 
not only in the way of 'ammunition 
but in the way of vehicles, in the way 
of armament vehicles and certainly 
in the way of many of the weapons I 
have been mentioning would go apace.

But the House would bear with me 
if I say that there should be some time 
lag allowed for this. As I answered 
Seth Govind Das the other day, there 
is, I admit and I recognise that there 
is a large amount of capacity in the 
Ordnance Factories, capacity that 
could be used, these factories were 
built for a different purpose. They 
were built in British days where only 
a certain part of the work had to be 
done. The capital part came from 
somewhere else. These were more or 
less auxiliary apparatus of ours and, 
therefore, nothing is complete for any 
full and self-sufficient purpose. Unless 
there is a balancing of plant, unless 
there is putting together of things and 
supply of deficiencies of various kinds 
these things,do take time. And what 
is more, the Armed Forces cannot be 
expected to accept equipment unless 
it has been tried out, not by them
selves, it is true. All these things take 
a little time and I am happy to inform 
the House that all sections of the 
Defence Forces and the Defence Minis
try are imbued now with the idea that 
we must make things go, that we have 
to make this country self-sufficient, 
that sometimes we have to go without 
them and sometimes we have to go 
with second-rate things—and not
second-hand things—in the hope of our 
being able to re!jr upon ourselves.



1028 r · Demands for Grants 16 APRIL 1958 

It is no fault of theirs that in the 
past we have had to rely very largely 
upon other people because today we 
are able to do certain things which 
we could not have done two years ago 
1nd because the production of Defence 
equipment really depends upon the 
industrial state of the country. It is 
my hope that when some of these 
=fforts reach a little further progress 
I would be able to acquaint the House 
with the degree of progress that has 
been made. But, it is not always 
possible to submit reports of confer-
ences that take place between officials, 
progress conferences, production con-
ferences and others because if we 
proceed in that way it often creates a 
lack of initiative among these people 
or a fear that something would go 
wr ong. So a great deal of initiative 
is allowed in that way; there are finan-
cial checks in regard to all this pro-
duction m achinery and it goes through 
th e various organisations that are con-
cerned with production and finally 
goes before the Defence Minister's 
Committees and in cases of major 
importance they go before the Cabinet. 

Questions were asked in regard to 
the slowing down of engine produc-
tion. I would like to inform the 
House that there is no truth in this 
whatsoever. The production of the 
Gnat Planes is going on. These planes, 
it is quite true, are of short range and 
that is only required. Every plane 
has got a different purpose. I was 
asked why these came in an air-craft 
carrier and were not flown from 
France. These are short-range planes 
and they are not intended for inter-
national or inter-continental traffic. 
They stay in the air for a few minutes 
and then vanish; they fire and come 
back. They intercept other planes, 
wipe them out and come back after 
the sortie. These things came by an 
air-craft carrier because they brought 
a lot of spare parts with them and the 
French Government wete good enough 
to place this aircraft carrier without 
any cost to ourselves except for the 
fuel. We are grateful for that. It is 
not fu.e matter that the planes could 
not fly. They h ad to be assembled 

here; they came in a . completely 
knocked down, breakdown condition. 
They· were assembled by our own men 
in our own factories. They are in 
good flying condition and any sugges-
tion that they are not, does not cor-
respond to the facts. 

In any squadron of planes or a fleet 
of aircraft there would be a plane or 
two which will have to be grounded. 
It is not like getting into a motor car 
where one s:::ys, let us get into it and 
see later on if we cannot do something 
about it. But we cannot do the same 
thing in the air unless it is 100 per 
cent in perfect condition. Unless it is 
in perfect condition and has the certi-
ficates of all sorts of officers, it does 
not go up. On seeing the slightest 
defect, it is grounded. Not only it is 
grounded; but the whole family of it 
is grounded because if there is a sus-
picion. that something is wrong with 
one plane then the same defect may 
be somewhere else also and it will be 
too late to find it out. So, sometimes 
some newspaper gets hold of this and 
says that the plane has been grounded. 
Other planes are also grounded very 
often. The Constellations in which 
you travel may have to be grounded 
sometimes because of defects. I am 
not saying they are grounded. 

I would like to assure the House 
that so far as it is known, as far as 
the aircraft machinery is concerned, 
very close enquiries are made and in. 
the procedures in the Defence Minis-
try they go up to the Deputy Minister; 
I see them and the Air Marshal has 
got close contact in all these matters 
and there is no suggestion whatsoever 
that in any aircraft equipment of this 
character we have defective service. 

With regard to the Gnat planes, they 
are the planes that we propose to 
manufacture here, and produce 
engines, the Rolls Royce engines. 
Reference has been made that there 
has been slowing down in production 
of engines in Bristol office-but there 
has been no slowing and they are 
made in Bangalore. They are being 
made in Bangalore and there has been 
no slowing down of this production. 
But one cannot wish the engines to 
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(Shri Krishna Menon] 
come into existence; they have to be 
made. Hie engine section in the 
Hindustan Aircraft Factory is making 
good progress in regard to this. We 
hope that—I cannot give any time 
limit—we hope that within the sche
duled time or even before it, the planes 
that are made in Bangalore will take 
to air.

We are asked why should we have 
planes that go only 800 or 900 miles 
in range. But that is the purpose. 
They are economic in production; they 
are economic in use; they have got 
terrific speed and therefore you can 
put larger numbers in the air and, 
probably, it may perhaps have some 
effect upon the psychology of the 
enemy in case of war.

Then there is the related question 
posed with regard to aircraft guns. 
Shri Bharucha told us that out of
14,000 shots only one hits a plane. It 
may or may not be so. I do not know. 
But the purpose of the aircraft gun is 
not merely to bring down a plane; it 
is to prevent a plane coming near 
yours. Therefore, anti-aircraft guns, 
while they may not be used in hydro
gen war, in the context in which we 
are placed, they will have not only 
this—I am not going into the details— 
but they have got other functions to 
perform. Again, there is no harm in 
telling the House that we have not got 
enough of them or the latest of them; 
but what we have we make do and it 
is not possible to displace them in the 
present conditions of our country 
because, it is not merely a question 
of shooting down a plane; it is a ques
tion of preventing the other fellow 
breaking through your line and mak
ing it impossible for him to come 
through the barrage of fire. In the 
course of that if a plane is knocked 
down it is just a chance. I do not 
think any anti-aircraft people think 
they are going to have a kind of snip
ing at the planes and bring them down 
as clever marksmen. In the whole 
barrage at fire, the plane It shaken 
out of gear and is prevented from 
coming in. H ut is the position with 
regard to aircraft

Shri Warior referred to the shooting 
down of workers and the troubles in 
the HAL. I want to say here and how 
that the Ministry of Defence has not 
shot down any workers and I hope 
that the House will accept my state
ment and join with me in expressing 
regret that a statement of this kind 
should gain currency. What is more, 
in the last 12 months since I have been 
familiar with the matter, there have 
been no strikes and no lock outs in the 
HAL which is concerned with the 
labour problem. The workers were 
locked out the other day in order to 
protect our own equipment because 
there was tumult and trouble in 
regard to something else. The main
tenance of law and order is a matter 
for the Mysore Government. If there 
was trouble outside the factory, pro
cessions might have been permitted or 
might not have been permitted.
14*51 hrs.

[ M r . D e p u t y - S p e a k e r  in the Chair]
Shri Tangamani: What has the 

Defence Ministry done when its em
ployees have been shot down?

Shri Krishna Menon: The Defence 
Ministry is not a foreign State to 
claim reparations. Maintenance of law 
and order is the responsibility of the 
Mysore Government and it is not our 
purpose to offer any criticisms or any
thing of that character. All I say is 
this that there have been no strike 
and no lock out inspite of incitements 
from certain quarters to do so in the 
HAL. The troubles that have been in 
the HAL would have been resolved 
long ago if one or two individuals did 
not want to make political capital put 
of i t  I think the Opposition makes a 
mistake in baiting me to make this 
statement. It is far better unsaid. The 
lock out was an essential procedure 
adopted by the General Manager of 
that factory which I fully endorsed In 
order to protect Government property 
and the lives of innocent people. There 
was sabotage going on. Die organised 
body of workers was not in it  Not • 
single responsible working person, ir
respective of his political opinion—I
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am not concerned about the political 
view of persons in the HAL—was 
there. It was not done by any res
ponsible person in it

There has been no inhibition on 
trade union activity. There was no 
attempt to lay down an unjust law. I 
have told this House that inspite of 
that lock out, as soon as conditions of 
sabotage and violence were removed, 
the factory was opened, compartment 
by compartment and the attendance 
on the last day was more than usual.
I assure the House that there will be 
no victimisation, no ban on legitimate 
trade union activities. There will be 
no attempt to keep the disputes pend
ing.

Shri Hem Barua rose—
Mr. Deputy-Speaker: He is not

yielding.
Shri Krishna Menon: The trade

union friends wanted to go before the 
labour tribunal and it is a part of the 
law of this country that if a trade 
union wants to take a case to a tribu
nal, it is entitled to do so. I think 
the Opposition should thank us for the 
fact that we were so ready to go 
before the tribunal. Once it is before 
the tribunal, either the applicant must 
withdraw the case or it takes its 
course. I assure the House that as 
soon as it is possible for me to get out 
from here, I would go and see that for 
myself. I am sure the Managing 
Director of the factory is handling this 
matter extremely well and there is no 
encouragement given to anyone what
soever to keep trouble going----

Shri Narayanankntty Menon
(Mukandpuram): Out of many
demands, only one was referred.

Mr. Deputy-Speaker: The hon.
Member shall have to wait till the end. 
He is not yielding.

Shri Narayanankntty Menem: Wrong 
statements are made here---- (Inter
ruptions)

Mr, Deputy-Speaker: He is not
yielding; he will have to listen 
patiently and in the end he may say 
what lie grants to Bay.

Shit Krishna Menon: All I said was 
that there was no labour trouble in
volved in this matter in the lock out. 
There had been no strikes and the 
relations between the working people 
and the management are by and large 
good. We have the assistance of trade 
union officials of all sorts of political 
opinions including the political 
opinions of the Members opposite who 
are very helpful and responsible in 
this matter. I believe thal we ought to 
join forccs in order to settle these 
matters without affecting Government 
or national production.

Service conditions were referred to.
I cannot say that I agree with all that.
II is part of the covenant. I share 
the views that the conditions in which 
our troops live in various places—not 
everywhere—are not of the best. The 
housing conditioni; are bad. The allo
cations that we can make in the con
ditions of our economy are limited. But 
more strenuous efforts are being made. 
Only last week in Ambala where the 
troops live in a rather—shall I say— 
unenviable condition, projects have 
been undertaken to improve the 
condition and troops themselves are 
taking part and it is our hope in the 
next few months, the experiment that 
is being tried would go a long way 
towards ameliorating the condition at 
least in that part and that the example 
will spread.

Reference was made to the education 
of the children of the army officers. I 
am sorry I have taken the time of the 
others. I am happy to inform the 
House that much progress has been 
made in this way and the Armed 
Forces had themselves come forward 
with plans of contributory schemes 
for which the Government had made 
its contribution for the education of 
the children of the higher officers and 
the other ranks. There is considerable 
progress both in quantity and in 
quality. I would like to say here that 
in the so-called K.G., schools, the bulk 
of the pupils are the children of other 
ranks. Therefore, there is no class 
distinction in that way.

I was asked why it was that we paid 
the officers more pay than the soldiers.
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That again is a matter of policy with 
which the House is concerned and it 
must decide just as for instance, 
whether the hon. Members of Parlia
ment should be paid as much as the 
attendants at the door or less or more 
and so on. That is a matter which 
ought to be discussed afterwards. But 
at present under the provisions of 
the Army Act, Navy Act and the Air 
Force Act which this Parliament 
passed and which is the law of the 
land, we have this hierarchy.

I am extremely grateful to hon. 
Members for offering criticisms. I 
want to assure them that so tar so I 
and the Defence Ministry are con
cerned, we take these in good part. It 
is only right and legitimate and 
natural that they ask why what they 
regard as information is not made 
readily available to them. It will be 
our business to see as to how much of 
it can be disclosed. It is not because 
there is some account in newspapers 
and we were told that some informa
tion was given in some magazine. I 
have not said that it is the correct 
information. My officers have not 
said so. We are not prepared to say 
that it is not accurate information 
because that would be giving informa
tion. These are all flying kites. In 
the countries from which we procure 
machinery of this kind, the industry is 
in private hands and these equipments 
are manufactured by private manu
facturers. Naturally, when they are 
supplying something they will give 
out some information except when 
they are under secrecy in their own 
coantry. It so happens that the equip
ment for which we go in are usually 
not of the secret type, so far as they 
are concerned because of the compara
tively backward stage of our level of 
equipment and so on.

Shri Frank Anthony referred to the 
court martial one of those things of 
which we are justly concerned: the
liberty of the subject even if he is in 
the Armed Forces. But all court 
martials are conducted strictly 
according to the law and the rules 
framed by Parliament. It will in fact

be very wrong for them to go against 
this law. I would like to assure the 
House that there is no question of the 
Judge-advocate wanting to obtain 
convictions or succeed in his prosecu
tions. I would like to say both on 
behalf of the profession to which he 
belongs and also the Services that 
these men are hon. men and perform 
their duties according to their own 
lights of duty and to the best of their 
ability, according to law.

Shri Mahanty (Dhenkanal): We
could not hear.

Shri Krishna Menon: I said that
these officers carry out their duties 
before the court martial according to 
the laws and' to the best of their 
ability, according to the laws passed 
by Parliament and in conformity with 
the rules under those laws. The 
Judge-advocate is not a person who 
either tries to obtain convictions or 
punishment. As always in a court, 
when a party is defeated, he thinks 
that the law is wrong or the Judge 
is wrong. It is normal human reaction. 
I would like* the House to feel assured 
that this court martial procedure 
comes under review of the higher offi
cers and there are provisions of appeal 
to the Government in certain cases.

Mr. Deputy-Speaker: I thank the
hon. Members for their criticisms and 
also for their expressions of apprecia
tion.

Mr. Deputy-Speaker: Am I required 
to put any cut motion----

Shri Asoka Mehta: Sir, before you 
put the cut motions to vote, may I In 
all friendship and goodwill again 
request the hon. Minister to withdraw 
the allegation which he made against 
some hon. Members of the Opposition? 
It is a serious matter, and I hope the 
hon. Minister realises our feelings on 
this subject.

Mr. Deputy-Speaker: That had been 
explained, I suppose.

An Hon. Member: No, Sir.
Mr. Depaty-Speaker: The hon.

Speaker had also tried to explain that 
there ought to have been no grouse
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after It when the Speaker had ex
plained the whole petition.

Shri Asoka Mehta: Out of respect 
tor the Speaker, Sir, we deliberately 
kept quiet. We listened to the Minis
ter in utmost patience and courtesy 
hoping, Sir, that when his speech is 
over we shall get an opportunity to 
get these things cleared up.

Mr. Deputy-Speaker: But I should 
suggest to the hon. Members that, 
when they have shown so much res
pect to the hon. Speaker that should 
not be withdrawn so soon. If there is 
a grouse that can be settled in the 
chamber with the Speaker. We can 
sit together there, talk over it and 
discuss it instead of pursuing it just 
now here.

Shri Asoka Mehta: Sir, the matter 
is of vital importance. It has been 
suggested that some Members on thin 
side of the House have questioned the 
gallantry of our Armed Forces. Tnis 
is something which we find it very 
difficult to accept. You know, Sir, 1 
am a person who rarely loses his 
patience, and I have been shocked oui 
of my patience.

Mr. Deputy-Speaker: I appreciate 
the extent of feeling that the Hon. 
Members have, but I would advise 
them that we can sit together, open 
those records that are there, look into 
the words that have been used ana 
then decide. Afterwards we can Ond 
out if there are some amends required 
and whether they should be done in 
the open House or somewhere else.

Shri Hem Barua: Those words were 
read out by the Minister.

Mr. Deputy-Speaker: Order, order.
I suppose hon. Members would accept 
my advice at this moment.

Shri Asoka Mehta: Sir, I am most 
anxious to respectfully submit to 
whatever you say. I do not thlnK 
there will be any other Member in 
the House who is more interested on 
this cause than myself. I think It 
would he doing an injustice to myserr 
and to the cause that I have come

here to represent, if on this point this 
matter is not cleared up just now.

Shri Krishna Menon: Mr. Deputy- 
Speaker, I have not the slightest 
desire to give any offence to any ol 
the hon. Members. I felt it my duty, 
when things were stated which might 
be a reflection on the Armed Forces 
who are not here to defend themselves, 
to say that with that particular obser
vation I did not agree. If it lias 
offended anybody, I am sorry.

Mr. Deputy-Speaker: I shall now 
put all the cut motions to the vote 01 
the House.

The cut motions were negatived.
Mr. Deputy-Speaker: The question

is:

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the Presi
dent to complete the sums neces
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1959, in respect ot 
the heads of demands entered in 
the sccond column thereof against 
Demand Nos. 8 to 12 and 108 
relating to the Ministry of 
Defence” .

The motion was adopted.

[The Motion for Demands for Grants 
which were adopted by the Lok 
Sabha are reproduced below—Ed.]

D e m a n d  N o . 8— M i n is t r y  o p  D e f e n c e
*

“That a sum not exceeding 
Rs. 34,54,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the Slst day of March, 
1959, in respect of ‘Ministry of 
Defence’ ".

D e m a n d  N o . 9— D e f e n c e  S e r v i c e s ,  
E f f e c t i v e - A r m y

"That a sum not exceeding 
Rs. 1,63,24,23,000 be granted to the
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Demcrs No. 9—D*ra»c* Services,
EFFECTIVE-ASHY

President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1950, in respect of Defence Services, 
Effective-Army’ ".
Demand No. 10—Defence Services, 

Effective-Navy

“That a sum not exceeding Rs.
15,26,32,000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1959, in 
respect of *Defence Services, 
Effective-Navy’

D e m a n d  N o . 11— D e f e n c e  S e r v ic e s , 
E f f e c t iv e - A i r  F o r c e

“That a sum not exceeding
Rs. 81,16,30,000 be granted to the 
President to complete the sum neces
sary to defray the chargcs which will 
come in course of payment during 
the year ending the 31st day of 
March, 1959, in respect of ‘Defence 
Services, Effective-Air Force’

D e m a n d  No. 12—D e f e n c e  S e r v ic e s , 
N o n - E f f e c t iv e  C h a r g e s

“That a sum not exceeding
Rs. 12,56,28,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1959, in respect of ‘Defence 
Services, lVon-Effective-charges’ ”.

D b m a n d  No. 108—D e f e n c e  C a p i t a l  
O u t l a y

“That a sum not exceeding
Rs. 27,44,04,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of ‘Defence Capital 
Outlay” ’.

Mr. Depaty-Speaker: Hie House 
will now take up discussion end

voting on Demands Nos. 27 to 41 and
11 to 117 relating to the Ministry 
of finance (including Planning Com
mission) for which 7 hours have been 
allotted.

Hon. Members desirous of moving 
cut motions may hand over at the 
Table within 15 minutes the numbers 
of the selected cut motions.

Hon. Members are already aware 
of the time-limit for speeches.

D e m a n d  No. 27—M i n i s t r y  o f  F in a n c e

“That a sum not exceeding
Rs. 1,45,54,000 be granted to the 
President to complete the sum neces
sary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of 
March, 1959, in respect of ‘Ministry of 
Finance’

D e m a n d  No. 28—C u s t o m s

“That a sum not exceeding
Rs. 3,81,58,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
comc in course of payment during the 
year ending 31st day of March, 1959, 
In respect of ‘Customs’ ”.

D e m a n d  N o . 29— U n io n  E x c is e  
D u t ie s

“That a sum not exceeding
Rs. 7,21,32,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1959, in respect of ‘Union 
Excise Duties’

D e m a n d  No. 30—T a x e s  o n  I n c o m e

I n c l u d in g  C o r p o r a t io n  T a x ,  Etc.,
“That a sum not exceeding

Rs. 4,96,28,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March,, 
1959, in respect of Taxes on Income 
Including Corporation Tax, etc.**.
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Demand No. 31—Opium

"That * a sum not exceeding
Rs. 34,34,000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1959, in 
respect of ‘Opium’ ".

D e m a n d  No. 32—S t a m p s

“That a sum not exceeding
Rs. 2,14,55,000 be granted to the
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of March, 
1959, in respect of ‘Stamps’

D e m a n d  No. 33—A u d it

“That a sum not exceeding
Rs. 9,19,03,000 be granted to the
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the
year ending the 31st day of March,
1959, in respect of ‘Audit’ ”.

D e m a n d  N o . 34— C u r r e n c y

“That a sum not exceeding
Rs. 3,39,30,000 be granted to the
President to complete the sum
necessary to defray the charges which 
wV.l come in course of payment 
during the year ending the 31st day of 
March, 1959, in respect of 'Currency'” .

D e m a n d  No. 35— M i n t

“That a sum not exceeding
Rs. 4,37,31,000 be granted to the 
President to complete the sum
necessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1959, in respect of *Mint\”

D e m a n d  No. 36— T e r r it o r ia l  a n d
P o l it ic a l  P e n s io n s

‘That a sum not exceeding
Rs. 20,25,000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
in respect at Territorial and Political 
Penswtu*”.

D e m a n d  N o . 37— S u pe r a n n u a t io n
A l l o w a n c e s  a n d  P e n s io n s

“That a sum not exceeding
Rs. 2,92,50,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of ‘Superannuation 
Allowances and Pensions’ ”.

D e m a n d  No. 38—M is c e l l a n e o u s
D e p a r t m e n t s  a n d  o t h e r  E x p e n d it u r e

u n d e r  t h e  M in is t r y  o f  F in a n c e

‘That a sum not exceeding
Rs. 28,50,32,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during 
the year ending the 31st day of March, 
1959, in respect of ‘Miscellaneous
Departments and Other Expenditure 
under the Ministry of Finance’
D e m a n d  N o . 39—P l a n n in g  C o m m i s 

s io n

“That a sum not exceeding 
Rs. 1,92,50,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of *Planning Com
mission’ ” .

D e m a n d  No. 40—M is c e l l a n e o u s  
A d j u s t m e n t s  b e t w e e n  t h e  U n i o n  a n d  

S t a t e  G o v e r n m e n t s

“That a sum not exceeding 
Rs. 6,11,000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st ,day of March, 1959, in 
respect of ‘Miscellaneous Adjustments 
between the Union and State Govern
ments'.”

D e m a n d  No. 41—P r e p a r t r x o n  P a y 
m e n t s

“That a sum not exceeding 
Rs. 31,55,000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during' the yew
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ending the 81st day of March, 1859, 
in respect of *Prepartition Pay- 
saents*” .

D e m a n d  N o. I l l — C a p i t a l  o n  India 
S e c u r it y  P r s s s

“That a sum not exceeding 
Hs. 10,15,000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1959, in 
respect of 'Capital Outlay on India 
Security Press’ ” .
D e m a n d  No. 112—C a p i t a l  O u t l a y  o n  

C u r r e n c y  a n d  C o in a g e

‘That a sum not exceeding
Bs. 2,66,38,000 be granted to the
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of ‘Capital Outlay on 
Currency and Coinage’

D e m a n d  N o . 113— C a p i t a l  O u t l a y  o n  
M i n t s

“That a sum not exceeding
Bs. 42,35,000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1959, 
in respect of ‘Capital Outlay on 
Mints’
D e m a n d  N o . 114— C o m m u t e d  V a l u e  o f  

P e n s io n s

‘That a sum not exceeding 
Bs. 41,99,000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1959, in 
respect of ‘Commuted Value of Pen
sions’
D e m a n d  N o . 115— P a y m e n t s  t o  R e t 

r e n c h e d  P e r s o n n e l

“That a sum not exceeding 
Bs. 11,000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
to course of payment during the year

ending the 31st day of March, 1999, 
in respect of Payments to Retrenched
Personnel’

D e m a n d  N o . 116—Other Capital
O u t l a y  o f  the Ministry o f  Ftranoi

“That a sum not exceeding
Rs. 82,37,05,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of 'Other Capital Out
lay of the Ministry of Finance’

D e m a n d  No. 117—L o a n s  a n d  Ad
va n c e s  b y  th e  C en t r a l  G o v e r n m e n t

“That a sum not exceeding
Rs. 66,51,68,000 be granted to the 
President to complete the sum neces
sary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1959, in respect of *Loans and Ad
vances by the Central Government’

Shri Asoka Mehta: Mr. Deputy-
Speaker, Sir, we are discussing the 
Demands of the Ministry of Finance, 
and we are also taking into conside
ration the Planning Commission. The 
most important problem that faces 
our country today is the problem of 
resources. We have recently 
awakened to the seriousness of the 
situation as far as our external 
resources are concerned and I believe, 
Sir, the time has come when we should 
be equally vigilant about our internal 
resources.

I was hoping to be able to pin
point my criticisms and suggestions, 
because I was expecting that a 
memorandum, a White Paper on the 
re-phasing of the Plan would be given 
to us before this discussion. Just now, 
Sir, I Just do not know where we 
stand, what precisely is the nature of 
the Plan, in what measure and in 
what direction is the Plan being 
altered or modified.

I know some of the Ministers are 
very proud of saying that we have • 
flexible Plan. Flexibility is a desirable 
quality in a Plan, but a flexible Man
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should not be merely iteid|ia| to
g e th e r  at un-related, un-co-ordinated 
proposals. After all, what we want to 
know from the Finance Minister, what 
we want to know from the Planning 
Commission, what we want to know 
from the Government is, what is the 
kind of the integrated Flan that they 
place before us and, for the pm pom  
at the Flan, where and how are 
resources going to be found.V

Before I come to the Plan, Sir, may 
I hatfe your permission to say a tew  
words, to make a few brief observa
tions on this question of resources? 
Only a tow days back, in March 1988, 
the Government of India was kind 
enough to give us a Paper on the fall 
in foreign exchange reserves. May I 
Invite your attention to a publication 
which was put out as early as 
October last year—it is a publication 
of the National Council of Applied 
Economic Research, a non-official 
organisation with which I have the 
honour to be associated? If you read 
these two memoranda together, you 
will And that six months earlier this 
non-official publication gave us almost 
all the key information that has been 
given here, and much more. This 
particular White Paper that has been 
given to us, I am sorry to say, while it 
gives some information, betrays areas 
of ignorance and tangle knots of con
fusion. Neither do I have the time, nor 
do I want to tire the House by long 
quotations, but on page 4 of the White 
Paper at the bottom we find:

“It seems, however, that there 
was some under-estimation of the 
higher requirements though it is 
difficult to say in precise detail 
where the under-estimates lay."
Then again, on page 9 of the same 

paper in paragraph 4 it is said:
“The answer to (2) above is 

also probably in the negative, but 
cannot be given with quite the 
same certainty.”
In matters of resources, Sir, we 

cannot afford to have this kind of 
attitude. Why? And, it is there. Sir, 
H fim  t  would like to draw your 
attention to a very significant conclu

sion that this National Council of 
Applied Economic Research reached 
in the course of its investigation into 
the foreign exchange crisis of the 
Plan. On pages 8 and 9 you find:

‘This crisis has been further 
made acute by a number of leads 
in import programming. A  numb
er of Ministries, anxious that 
some of their projects which 
involved a certain drain on 
foreign exchange should not be 
affected by the general shortage 
in exchange availability which 
could be anticipated for the later 
years of the Plan,” seem to have 
made early arrangements during 
1956-57 to import the necessary 
capital goods. Similarly, in the 
private sector, again in anticipa
tion of a possible crisis in foreign 
exchange and consequent adoption 
of restrictive measures, there has 
been a rush to make arrange
ments to import as much of goods 
and materials as was possible. 
These developments present al
most a perfect illustration of the 
theoretical notion of the elasticity 
of expectations being greater 
than unity; precisely because a 
foreign exchange crisis was 
expected, such as a crisis has 
arisen”.

This is a very important fact My 
hon. friend, Shri Ranga, who I hope 
remembers a bit of economics which 
he used to teach us in the past will 
bear me out when I say that this 
elasticity of expectations can operate 
in other parts of the Plan also and 
we have got to be conscious that 
there is a multiplier, that the multi
plier does not keep on multiplying. 
That is why this confusion or this not 
placing before the Parliament suffi
ciently in good time the proposals 
about rephasing the Plan, is likely to 
create harm to the Plan, harm to the 
Government harm to the country.

As far as the foreign exchange 
position is concerned, I do not want 
to go into very great details, but I 
would like to know the position. I 
believe that in the Plan as originally
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outlined, for the overall availability 
oi capital goods, the figure of import* 
of machinery, vehicles and iron and 
steel was put at something like 
Rs. 2,150 crores over the plan period. 
With some new plants and projects 
and proposals, the figures were added 
on This Plan keeps on changing and 
it becomes very difficult to know 
precisely where we stand. The figure 
is Rs. 2,500 crores because of the 
increase in prices to which the 
Defence Minister made a reference in 
a different context only a few minutes 
back. It is suggested that even this 
figure can go up to Rs. 3,000 crores or 
more. Where are we going to stand 
then? Is it at Rs. 2,980 crores or 
Rs. 2,956 crores or Rs. 2,500 crores or 
Rs. 2,150 crores? The whole extent of 
our requirements of foreign exchange 
ultimately depends upon your know
ing what projects we are going *> 
take up and what you are going tc 
give up. On that point, this side of 
the House at least is in the dark.

The question arises of internal 
resources. The question of internal 
resources can be discussed if we know 
the size of the Plan. Our original 
estimate was Rs. 4,800 crores. Many 
things have been added. Today, there 
has been rise in prices and so, if that 
Plan is to be executed today in terms 
of the present prices, it will require 
an investment of Rs. 5,400 crores. Now, 
are we going to spend Rs. 5,400 
crozes or Rs. 4,800 crores or Rs. 4,500 
crores or Rs. 4,200 crores? I am told— 
well, I do not know, but this whole 
matter is today in a state of incuba
tion, and if my information is correct, 
our friends of the ginger group seem 
to be active on this particular point. 
This is a matter again of crucial 
importance. We should know precisely 
what is going to be done—firstly, the 
size of the Plan and also the pattern 
of the Plan, because if you are going 
to chop off something, what is it that 
you are going to chop off?

Now, when the question of raising 
internal resources come*, may I 
Invite your attention to the way we 
have been mobilising our resources?

This is the latest issue of the H wirw 
Bank of India Bulletin. X would like 
to invite your attention to page 2X0 
of that bulletin. In 1951-52, when X 
believe we launched the first Fhre 
Year Plan, the taxes on income other 
than corporation tax were Rs. 146*19. 
In the 1958-59 budget, it is Rs. 161*50 
crores. It may have gone down a little 
or it may have increased a little over 
a period. But the whole of the fint 
Five Year Plan is over. We are in the 
third year of the second Five Year 
Plan. Our revenue from taxes aa 
income seems to have stagnated. As 
against that, our revenue from union 
excise duties has increased from 
Rs. 85'78 creres to Rs. 304*76 crores, 
an increase of Rs. 219 crores. I have 
no objection to your levying an 
excise duty. I have been one of those 
who have been foolhardy enough to 
support the Government on some of 
these excise duties, because I want 
the resources to be raised. But may I 
point out that only in stagnation 
economy you draw your resources 
through excise duties. In a developing 
economy, the sign of development is 
that the margin of profit enlarges and 
when the margin of profit enlarges, 
the revenue from taxes on income 
must increase. Why is it that thi« has 
not increased?

I pointed out on the previous 
occasion that the Government of India 
spending Rs. 280 crores on the 
construction and building activities 
in one year. According to the Plan, 
a thousand crores of rupees will be 
spent over a period of five years in 
the private sector on construction 
activity. Assuming that that amount 
is split up evenly, we are spending 
roughly Rs. 500 crores on building 
and construction alone in the country, 
and how much are we getting In 
terms of taxes on income out at this? 
This is a thing about which I am sure 
many of my hon. friends here know 
something. There is a fairly large 
margin of profit, but where has the 
margin of profit disappeared? Why Is 
it that our revenue from taxes on 
income has remained so staguuff
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Hun, when you look at the 
expenditure side,—apart from the 
fact that our defence expenditure has 
increased by Rs. 107 crores about 
which we have discussed and I have 
nothing more to say about It—you 
will And that there is a considerable 
inflexibility in the structure of reve
nues, there is an equal inflexibility in 
our structure of expenditure also. 
What will happen if you cut down 
the siz» of your Plan? Who is going 
to suffer? It is the social services. 
There has been an increase in our 
expenditure on these developmental 
activities. There has been marked 
increase on this expenditure, and it is 
here that I am afraid that the axe is 
going to fall. If the axe falls delibe
rately as a result of the ‘ conscious 
decision reached by this august House,
I will not have much to complain, but 
what is likely to happen is that you 
will have the core of the Plan, you 
will be sticking to the core. The core 
has a certain amount of built-in, 
technological effectiveness, but out
side the core are the various services, 
the agricultural activities, the com
munity development areas, the small 
scale and cottage industries, health, 
educa'ion, etc. It is here that there 
will bo shortfalls. Of course we will 
blamr the State Governments. I am 
sure the Finance Minister has too 
much of personal integrity to blame 
anyone like that, but the lesser minds 
would not hesitate to state, “What 
can I do? The States are not doing 
this and the States are not doing 
that.” We need not concern ourselves 
with this kind of administrative 
arrangement, but fundamentally, the 
States, the Union Parliament, the 
people on that side of the House and 
the people on this side of the House 
—all our hopes and all our dreams are 
so involved in this Plan and we have 
such a tremendous amount of emo
tional involvement in the Plan, that I 
do not think one is entitled to say that 
so and so has failed and that there
fore we are not responsible.

Therefore, the question that I would 
like to pose specifically is, are we 
going to let the Plan go on, hoping

that there will be enough shortfalls. 
What will be the meaning of this kind 
of shortfalls? Please tell us whether 
T .-t: are going to make an impact on 
the life of the common people. You 
will fail precisely where the Plan 
is going to mean a change of life, a 
change in the surroundings as far as 
the millions of common people are 
concerned. The steel mills are bound 
to grow and I want them 
to grow and build up so 
that we can build the house of our 
dreams tomorrow. But the steel mills 
will become real to the people only 
if you say that outside the hard core 
there is always the softness. The 
hard core is there. Break the hard 
core; enable the plant to grow; it 
exposes the seed to enable it to 
survive and sprout. The hard core by 
itself can never come up unless there 
is a soft substance around it. It is the 
soft substance which is being eaten 
into not as a result of deliberate 
decision, but eaten into be
cause we are unable to make up 
our minds. Then what happens? What 
happens if you change the character 
of your Plan suddenly? Here, may I 
invite the attention of the Finance 
Minister to a comparative statement, 
and the way in which industrial out
put for instance, was organised in 
1955 compared to 1954 in India and in 
China. In India, coal production 
increased by 3'9 per cent and in 
China by 17 per cent. Pig iron in 
India went down by 2 per cent; in 
China it went up by 27 per cent. Steel 
in India went up by 1:1 per cent; in 
China it went, up by 23 per cent and 
so on. But when we come, for 
instance, to cotton cloth, our produc
tion went down by just 1 per cent; 
in China it went down by 16 per cent 
In cotton yarn, our production 
increased by 3'3 per cent and in 
China it went down by 14 per cent 
la sugar, we increased the production 
by 46*8 per cent; but in China it waa 
increased only by 8 per cent. So, yots 
cannot have it both ways. What yott 
gain m the round-about, you have to 
lose in the swing. So, it is no use 
saying that we are going to put 
through the core.
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What is the core? What . is the 

meaning of putting the core through? 
When you put through the core, 
certain impacts are bound to be these. 
1 find in this House very often 
different Members come forward with 
different proposals; each one 
champions a different cause. It is the 
part of the glory of democracy that 
each one comes forward with a 
different cause to champion. But the 
meaning of the plan is that these 
things are ultimately brought together 
for a common focus. For a period of 
five years, a kind of contest is created 
inside which we may struggle and 
we may jockey for position. But one 
cannot go beyond the charm circles 
that have been drawn. To go outside 
the charm circle is like Sita to be 
abducted by the devil. What is the 
charm circle that we have drawn? 
Will the Finance Minister, will the 
Prime Minister, who was good enough 
to be here a few minutes ago, take 
pains to explain to the country and 
to us what precisely is the charm 
circle, inside which we may jockey 
for positions, but which we may 
cross only at our peril?

Thirdly, I would also invite the at
tention of the House to another aspect 
that we are a poor country. Because 
we are a poor country, our resources 
are limited and we are poor because 
our resources are limited. It is ob
vious;' it is tautology. Wherever a 
country is poor, the periphery of the 
plan can be put through by better 
organisation. Again, I would invite 
the attention of the House to China. 
It is not that I am an admirer of 
China or of the Communists. I am 
an admirer of the Chinese people, but 
I am not an admirer of the communist 
method of Government. But one has 
to learn from those countries also. 
In this first volume of Contemporary 
China published in 1955, at page 84, 
the break-up figures have been given 
about investment in different sectors. 
There it is pointed out:

“The inevitable oonsequenoe 01 
a policy so designed is that indus
try must develop, but agriculture 
will lag behind it  In good time, 
therefore, almost pari passu with 
the inception of the five-year cons
truction programme, the govern
ment began to take steps to foster 
agricultural expansion, though 
without allocating very much capi
tal to it. For instance, in 1952 and 
1953, the communist authorities 
altered the price-ratio between 
agricultural and industrial pro
ducts, in favour of the former"------

This is something for Mr. Ranga—

“While among agricultural pro- * 
ducts themselves, the price-ratio 
between foodstuffs and cotton was 
also altered in 1953 in favour of 
the former.”

So, in small-scale industries, we 
have got to have an appropriate price- 
policy and an appropriate policy of 
organisation. The administration can 
achieve something in certain direc
tions. In the core, administration is 
of crucial importance. But as far as 
the periphery is concerned, the ad
ministration can provide the broad 
framework, but the right kind of res
ponse is to be evoked from the peo
ple. There the difficulty arises, be
cause we are now not only having an 
economic crisis, but a political crisis. 
The foreign exchange crisis has been 
overcome, because, as some people 
have said, the foreigners seem to have 
more faith in our country and in the 
future, then we ourselves have. I say 
that faith will disappear. We need 
assistance from foreign countries. We 
will be throwing upon the people bur
dens that we should not call upon 
them to bear, unless we are willing 
to take assistance from foreign coun
tries in a friendly spirit. But that 
assistance will disappear if we are 
not able to create in our country a 
spirit of confidence. I say that MH9
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the political crisis that it slowly creep* 
tag over the land will accentuate and 
aggravate the economic difficulties 
that we are confronted with.

At a time like this, the core can be 
saved only if the periphery is there. 
In order that the periphery may be 
there, in order that it may remain 
strong and grow in strength, vitality 
and force, we have got to create in 
the country a new sense of confidence, 
of goodwill, of mutual-co-operation 
and understanding. There has been a 
reshuffle on the treasury benches. 
May I hope that out of this reshuffle, 
we shall be able to communicate to 
the country outside that no longer 
tired and jaded minds occupy the 
seats of power, no longer the treasury 
benches suffer from a spirit of obsoles
cence, because if the Government 
sutlers from obsolescence, the country 
cannot progress. My hon. friend, the 
Finance Minister, in his capacity as 
Commerce and Industry Minister, re
minded us how even the machine 
grows old ultimately and suffers from 
senility. May I suggest that the Plan 
cannot be put through if those who 
are in charge of the Plan suffer from 
senility and inject into that seni
lity? I am not referring to anybody’s 
age. I am saying that here is a prob
lem and it is on our capacity, our 
understanding and ability to face this 
challenge—this challenge is not confi
ned to India alone—it is on our ability 
to answer this challenge that the 
future of Asia and Africa depends. It 
is by our ability to answer this chal
lenge within the next six months that 
the peace of the world will be decided.

I believe that resource is not some
thing fixed and final. Resources can 
be expanded and developed. There is 
such a thing as ultimately mixing 
with the sweat of your brow. Give 
us an opportunity, give the country 
an opportunity, to create conditions 
where the sweat of the millions of our 
people can ultimately mix with these 
solid resources which may be few, but 
Wlhieh shall grow in strength if we can 
put into it the sweat of our brow.

Therefore, I would suggest to the 
<ueasure at my ability, let us 'm»v» 
use of the 6 or 7 hours that we have 
before us not to discuss a minor point 
here and there—they have their own 
importance—but here is something of 
crucial and major importance, and the 
problem cannot be solved unless wa 
can see our way clearly, unless those 
who are entrusted with the task of 
the Government are able to egg their 
way properly and tell us. If they want 
our co-operation in doing anything, 
we are willing to do that as far as 
framing policies are concerned and as 
far as clearing the ground is concer
ned. But too long we have hesitated 
and it becomes very difficult. The 
Planning Commission accepted and the 
House was asked to accept the recom
mendations of the Rural Credit Sur
vey Committee. For two years we 
worked on the basis of those recom
mendations, but one fine morning we 
hear the Prime Minuter saying that 
those recommendations are absolutely 
obnoxious. And, lo! Behold! Every
one is suddenly convinced that they 
are utterly obnoxious.

I do not have that kind of flexible 
mind. I am unfortunately one of those 
who demand some time to understand 
and to get convinced. I say that an 
this point also, we seem to go from 
hither to thither, from this direction 
to that direction, twisting and turn
ing, waxing and waning, with the 
moods of the different people in pewer. 
Too long have we dealt with the Plan 
in this manner. May we know from 
the hon. Finance Minister, whom I 
have had the pleasure and privilege 
of knowing for 25 years, whom I ad
mire in many ways, whom I crltfeiM 
in many ways, whether there is going 
to be an essay in instransigence and 
rigidity or whether there is going to 
be an essay in flexibility and reconci
liation.

fthri Sumat Frasad (Muzaffar-
aagar): Mr. Deputy-Speaker, Sir,
since Independence, people are deve
loping cowspiousness. Formerdy, they 
used to iflMme their fate. Now, th*Cf
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look to (he Government. They want 
food; they want education. In short, 
they want moral and material pro
gress and more of the good things of 
Vfe. When foreigners left this coun
try, our economy was shattered. The 
administration also suffered in a 
variety of ways and we had to face 
several difficulties. Thai, the coun
try’s attention was divided to plann
ing. In the First Plan, it was but 
natural that great attention was paid 
to improvement of agriculture. In 
those days, it was very difficult for 
the people to get food. We had to 
import and spend crores of rupees in 
purchasing food grains. Those condi
tions could not continue. The very 
stability of the country was in danger. 
Greatest emphasis was therefore 
rightly laid on increasing food pro
duction.

It appeared in 1954 that we had 
achieved self-sufficiency in food. 
In that perspective the targets of the 
Second Plan were fixed. Sometime 
after, it was felt that there was scar
city. In spite of the fact that the 
country had achieved the targets laid 
down in the First Plan regarding the 
increase in foodgrains, we were again 
faced with shortage of food. In 1056 
and 1957 foodgrains had to be impor
ted in large quantities. That is one 
of our greatest difficulties. We ex
pected that we might be able to earn 
foreign exchange by exporting some 
of our foodgrains. Now, we have to 
spend huge sums for importing food
grains. Our other expenses have also 
increased. Prices outside went on in
creasing. Therefore, it appeared that 
the targets we had fixed for the 
Second Plan had to be reconsidered.

Mr. Deputy -Speaker: I find as hon. 
Member crossing between the Chair 
and the Speaker. The hon. Member 
Should not violate the wholesome prin
ciple of not passing between the Chair 
•ad the Member speaking.

Bhri BarUi Chandra Matfear: I am
(H

Shri B o a t Fund: I am gi«* 
great emphasis has again been laid
upon agriculture, and community pro
jects. There are difficulties of foreign 
exchange. These difficulties will be 
serious in the years 1960, 1961 and 
1962, as remarked by the Prime Minis
ter. It is expected if we are success
ful in increasing the production of 
foodgrains, we may be able to tide 
over those difficulties. But, we can
not live on this expectation. However 
let us hope that there will be better 
days. If we fail to provide food for 
the ever increasing population, there 
may be serious difficulties. It is pro
per that we re-phase the Plan keeping 
in view all the financial difficulties 
that have arisen in our way. Targets 
were fixed long ago and considerable 
amount of money has been spent on 
various industrial projects. We are in 
the third year of the plan.

The projects that we have taken on 
hand must be carried through. The 
steel plants, power projects and the 
oil refineries are all essential for indus
trial development. Without them, the 
base will not be sound. This is a poor 
country. We have to depend upon 
our internal resources. Therefore, 
last year, new taxes were imposed 
which the people accepted under the 
expectation that the country will see 
better days. If we are successful in 
achieving the targets which we have 
revised, it may be possible to have 
subsidiary industries, which will re
sult in more production of consumer 
goods. If the country is prosperous, 
it will be possible to spend more 
money on social services like educa
tion and health.

The question of unemployment also 
demanda attention. The condition of 
the educated young men, coming out of 
the Universities and colleges is very 
deplorable. Already, the number of 
those who are coming out of Univer
sities and colleges has increased from
41,000 to about 58,000. Most of them 
secure Third class, about 60 to 70 par 
cent, and they knock from door to 
door for securing service. Ibeir school
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and college education has not enabled 
fe m  to take to industry or agricult
ure. These young men from the rural 
areas find it difficult, alter securing 
degrees in Universities, to take to 
agriculture. They do not like manual 
labour. They have no aptitude to 
compete successfully for higher jobs- 
That is the position. Unless steps are 
taken to see that the students coming 
out from the Universities prove useful 
citizens and take to some profitable 
business or industry, things cannot 
improve. An army of young men who 
do not find the means to live, is a great 
menace to the society. The University 
Commission was appointed and another 
Commission was appointed for Secon
dary Schools also. Various recom
mendations were made, but the ques
tion is one of implementation. It was 
suggested that there may be diversi
fied courses in secondary schools. 
But the achievement has not been very 
much, attempt is being made to start 
new schools of the deserved type. 
Unless the present schools are conver
ted in the right direction, there will 
be no solution to the problem of un
employment.

There was a suggestion in the re> 
port of the University Grants Com
mission that rural institutes and rural 
universities should be established, so 
that education may be imparted to 
young men in those branches in 
which it is necessary, and the con
dition of the rural areas may be im
proved. Mahatmaji used to say ‘Back 
to villages’. Now the position is 
otherwise. Those young men who go 
to the cities to study there do not like 
to return to the villages.

Similar is the condition in the case 
of the village labourer also. He too 
finds it difficult to earn his livelihood. 
Leaving aside certain districts which 
are better off, ordinarily the condition 
of the agricultural or rural labourer 
hat got to be improved. Thanks to 
the efforts at Shri Vinoba Bhave which 
he has wtHu to solve the question of 
ceiling on holdings by persuasion. It 
was never considered that he would

be able to collect so much land and 
distribute it amongst those persons
who have no lands.

Now, this question of ceiling has 
been pending for long. It is causing 
uncertainty and suspense. Some deci
sion has got to be taken in this direc
tion. The whole scheme should be 
such as may leave sufficient incentive 
with the peasant to try his best to 
increase production, and at the same 
time, land must be provided to the 
landless labourer as far as possible. 
Some sort of experiment may also be 
tried as follows: every tenant has to 
engage some labourer of a certain 
portion of the yield may be given to 
him instead of cash wages; this may 
lead to better relations between the 
labourer and the peasant, and ulti
mately it may lead to more produc
tion and some kind of co-operative 
farming.

It appears that the purchasing 
power of the ordinary man is going 
down. When we say that the national 
income has increased, it means the 
income of the whole country. But 
there are various components. Look 
at the condition of the lower middle 
class and the midfdle class. People 
with fixed income find it difficult in 
these hard days to make the two ends 
meet. The agitation for more sala
ries and more allowances is an out
come of the lessening of purchasing 
power.

These people used to invest in post 
offices and other small savings sche
mes. These schemes do not appeal to 
the big businessmen and the indus
trialists, nor are they meant for them. 
In spite of the best efforts, we have 
not been able to raise the necessary 
quota that we have fixed for small 
savings. Similar is the condition of 
loans. Here too, our expectations 
have not been fulfilled.

Side by side with large industries, 
it is absolutely necessary that due at
tention should also be given to cottage 
Industries, village industries and 
small-scale industries. 1 am glad to 
find that khadi has made such pro-
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areas, and Government are conscious 
at this fact because there is much 
scope tor employment

Unless the people are satisfied and 
they are enthused, they will not pvt 
forth their best effort in achieving 
the Plan targets. The ordinary man 
does not feel any enthusiasm regard
ing the Plan. So long as his legitimate 
needs are not satisfied, and he 
does not realise the urgency of imple
menting the Plan, the necessary at
mosphere may riot be created to 
achieve success. A real socialistic 
approach has got to be made. He 
must he made to realise that it Is 
for his development and lor his better-, 
ment that Government have embar
ked upon this Plan.

When we were fighting the battle 
tor freedom, people courted imprt- 
donment and suffered all sorts of 
suffering and privations. I am quite 
sure that if they realise the urgency 
of the plan and they feel the glow 
of freedom, they will gladly undergo 
any ■ amount of sacrifice in the cause 
of the reconstruction of the country.

The question of foreign exchange is 
also a very ticklish one. I am glad 
that necessary monetary steps are 
Being taken to see that inflationary 
pressure is kept under control. But 
there is another difficulty. If the pur
chasing power is not increased, then 
It Will affect the industrial production, 
and in the long run, it will 9tand in 
our way. For successful implementa
tion of the Plan, it is absolutely neces
sary that sufficient measures should 
be taken to increase the purchasing 
power at the people. Unless that is 
done, we may have to face serious 
difficulties. I am glad that there is 
consciousness about this, and the 
whole policy or at least the outlook 
seems to have changed. Already, the 
Prime Minister has accepted 
Chat challenge that within the next 
few years* that is, during the Second 
Sian, the country will become self- 
cuffictant in food. I believe that 
with perseverance and enthusiasm,

m  country will, achi&re success III 
fulfilling the Plan, and the effort to
wards the reconstruction of the coun
try will be successful.

I am grateful to you for giving me 
this opportunity to participate in this 
debate.

Shri Harlah Chandra Mathar
(Pali): The hon. Member who lint
spoke on this subject spoke with 
great fervour, and he pleaded for 
creating great confidence in the 
minds of the people and enthusing 
them, but I am afraid he himself ap
peared to be haunted by some sort of 
defeatism, particularly in respect of 
the internal resources of the country. 
He was very apprehensive of it, but 
he suggested no particular remedy. 
All that he possibly stated was that 
we have got to work hard and pro
duce more. Government is fully 
aware of the situation, I think, and in 
more than one speech the hon. Prime 
Minister as well as other Ministers 
have stressed that the salvation for 
us lies in harder work, because the 
internal resources can only be gene
rated by greater production both in 
the field of industry and in the field 
of agriculture. So far as the rural 
sector is concerned, we are actively 
considering the Balvantry Mehta 
Committee Report with a view to en
thuse the villagers and to give them 
that spirit which will impel them to 
come forward and be interested in 
greater production. The Government 
is equally anxious for industrial pro
duction also. Only through such 
measures of greater production both 
In the field of agriculture and indus
try can we develop our internal re
sources and be able to fulfil the Plan 
to the best of our ability, to the best 
of the ability of this country. There 
is a lot of confidence on this side. 
Nobody has ever felt that we are go
ing to whittle down pur Plan, and 
we feel that we will be able to nse 
to the occasion, to enthuse the peo
ple through ail these various activi
ties and create an atauNgttefe 
Which will be congenial tor the Ini' 
fllment of the Plan.
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But I wanted to deal with certain 
other basic problems, the basic pro
blems with which this Ministry is 
concerned, and I feel that a lot at 
re-thinking has got to be done in 
this matter. That is my strong view.
If we refer to the first paragraph of 
the report which has been placed in 
our hands by the Ministry of Fin
ance, we find it has been stated 
there that the Finance Ministry con
trols the entire expenditure of the 
Government of India. I do not know 
what sort of control is exercised by 
the Ministry of Finance. I know 
there has been a complaint of cer
tain obstructions, but the basic ques
tion is whether a healthy and a 
legitimate control over expenditure 
is exercised by the Ministry of Fin
ance, whether this Parliament is 
playing its legitimate part in con
trolling the expenditure of the 
amounts which it sanctions. It is 
again a question, whether the Public 
Accounts Committee is effective as it 
should be. My allegation in this 
respect is that it is not so.

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Allegation?

Shri Harish Chandra Mathur: My
allegation is that it is not so. The Min
istry is not playing the part that it 
should. The Public Accounts Com
mittee is not half as effective as it 
should be, and Parliament is most of 
the time engaged only in registering 
what has already been done. It does 
not exercise that control over expen
diture which it should.

I know I am making very serious 
allegations. 1 know I am making a 
statement which is serious enough to 
be taken note of by anybody, but I 
make it with a full sense of respon
sibility. When I make this allegation, 
I owe it to the House to explain what 
it means, I owe it to the House to 
substantiate what I say. And in 
explanation and substantiation at the 
very grave charges that I have made, 
I think I can do no better than quote 
flie Comptroller and Auditor-General 
in this respect He himself feels 
that no proper note is taken of the

criticisms which are made by the 
Comptroller and Auditor-General. 
He says:

"Audit queries and objections 
do not receive the attention they 
deserve and at the levels appro
priate to their character and 
Importance. Naturally, all this 
leads to a continuation of the 
Irregularities and encourages a 
feeling of immunity in the minds 
at dishonest officers."

This is exactly what the Auditor- 
General expresses. Now I am men
tioning this only because I am criti
cising the control which the Finance 
Ministry exercises over expenditure.

He further goes on and says that 
tne arrangement as it exists today, 
and the way in which we are func
tioning leads to a very unhealthy 
state of affairs. When the Public 
Accounts Committee is called upon 
to examine officers, to examine wit
nesses, the Secretaries find that they 
have to work in a background which 
is very difficult. What he has stated 
is this:

“This often proves irritating 
and distasteful to the witnesses 
and in extreme cases even creates 
the impression of their bona 
fides being questioned. As a re
sult, officers at all levels ara now 
disinclined to take responsibilty.”

It is a very dangerous situation 
which is developing. He comes to 
the conclusion which requires exa
mination by the Ministry in a very 
serious manner.

While dealing with this matter fur
ther, as I mentioned at an earlier 
stage, regarding the accountability to 
Parliament.................

Shri Mahaaty (Dhenkanal): There 
is no quorum.

Some Ban. Members: There is 
quorum. 

An Hon. Member: There is double 
quorum.
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Mr. Btyty-gf tor There is
*Iuorum. The hon. Member is mis
taken. He ought to have made sure 
JiimseU first.

Hurl nummaiali (Kolar—Reserved 
—Sch. Castes): Perhaps he saw

only his own Benches.

Iferi Harish Chandra Maihur: Re
garding control over expenditure by 
Parliament, I am again quoting the 
Auditor-General. He is supposed to 
be a very good authority on all such 
matters, and what he states is this:

"It is common knowledge that 
supplementary demands are pre
sented on the one hand to the 
House to cover expenditure al
ready incurred in excess over 
voted appropriations, and there 
are situations on the other in 
which the savings in the grants 
themselves turn out to be larger 
than the supplementary votes 
obtained. Parliamentary controls 
over appropriations thus loses its 
meaning and purpose.”

7 am talking of control over civil 
«xpendilure, and in this connection 
this is what he says Anally. He
feels:

“Unless we can re-orientate 
the machinery of control, Par
liament will be reduced to the 
position of a registering autho
rity of executive decisions.”

He then points out that under the 
Constitution we have designated him 
as the Comptroller and Auditor- 
General, but complains:

“Our Constitution re-designat- 
ed the office I hold as Comptrol
ler and Auditor-General as It 
was recognised that the func
tioning of a Comptroller-Gene- 
ral was indispensable for the en
forcement of parliamentary con
trol. This designation of Comp
troller-General has, under the 
present state of affairs, become 
a  honorific prefix without any 
function. If I am to ensure on 
behalf of Parliament that gov

ernmental expenditure is Jupi 
within the funds appropriated • 
department—and vote-wise, the 
departmentalisation of accounts 
is inescapable.”

Shri B. R. Bhagat: When was it? 

Shri Harish Chandra Mathar: 1
am quoting from the speech of the 
Comptroller and Auditor-General.

Shri B. R. Bhagat: Where did ha 
speak? Without knowing the time 
and place, how do I know?

Shri Harish Chandra Mathar: I
will pass on a copy of the speech to 
him. He made this speech at Cal
cutta immediately after taking over, 
in 1955. I asked for a copy. Here it 
is.

I would say that in spite of the 
fact that these points have been 
stressed more than two years ago, no 
steps whatsoever . have been taken 
to improve the position regarding 
control by the Comptroller and Audi
tor General, by the Finance Minis
try, by the Public Accounts Commit
tee and by Parliament, in this mat
ter.

You are aware that there was re
ference both in this House and in 
other House about separation of audit 
from accounts, because these two 
functions are not compatible with 
each other. This principle was ac
cepted by Government and certain 
steps were taken in this direction, 
but for the last two years we have 
made no progress whatsoever in this 
direction. If we are to discharge our 
duty, if we are to be true to this 
principle which has been accepted, I 
think the Ministry owes some infor
mation to the House as to what action 
has been taken during these two 
yean to further the progress of 
separation of audit from accounts.
1«.W b n .

[S bkxmatx  Rnnr C b a k b a v a k t t y  t o  t k t  
Chair]
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Thia point was also dealth with in 
detail and all the difficulties which 
w e were supposed to face were taken 
into consideration. But, unfortu
nately, nothing seems to have been 
done in this matter. I hope the hon. 
Minister will be in a position to tell 
us how he proposes to proceed in 
this matter, what is the present 
policy of Government, whether they 
have revised their policy, whether 
they want to proceed with it, whether 
they have taken any particular steps 
already and whether they propose to 
take particular steps in the near 
future.

Again, talking about control over 
expenditure, I wish to mention that 
there is absolutely no climate of eco
nomy anywhere, and there is a lot of 
force in the criticism which comes 
from all sections of this House re
garding huge wasteful expenditure. I 
wish that a high-power committee is 
set up to go into this entire ques
tion. I understand that certain teams 
have been appointed to go into cer
tain projects. We do not know. I 
had asked only the other day about 
the report of the Chambal project. 
We have not got all the information. 
But the overall picture regarding the 
whole matter, which is of such vital 
importance, requires immediate con
sideration by Government, and I 
think when we are expanding our 
economy, when we are spending 
crores and crores of rupees, it is 
extremely urgent that immediate 
steps are taken to ensure that every 
pie that we spend is usefully spent.

I do not know what sort of con
trol is exercised. So far as expendi
ture on the civil administration is 
concerned, it has gone up tremen
dously. We know that such a thing 
is almost inevitable in an expanding 
economy. Nobody denies it. But I 
was surprised that when I asked for 
certain information on this subject 
from the Planning Commission, I got 
no information whatsoever. The Re
search Section of Parliament inform
ed me that no such information was 
available, and X had to hunt ter such

information from various sources. If 
you take the comparative figures, you 
will find that in 1938-38, our expen
diture was somewhere about Bs. 10 
crores. It went up in 1940 to Rs. 11 
crores, and in 1941, Rs. 12 crores— 
it is no use giving all the figures. 
In 1950, it was about Rs. 40 crores. 
From that, it has gone up to Rs. 64 
crores in 1954, according to the 
budget figures, and from J1954, It 
has ben rising. It' is Rs. 86 crores 
in 1955, Rs. 75 crores in 1958, Rs. 
122 crores in 1957—look at ithe 
jump that it has taken—Rs. 194 
crores in 1958 and Rs. 200 crores in 
1959, that is for 1958-59, they have 
provided for about Rs. 200 crores.

When there is such a phenomenal 
increase—everybody understands 
that increase is bound to be there; 
we all concede that because in an 
expanding economy, increase In 
such expenditure is bound to /be 
there—we are certainly entitled to 
know whether it is justified. What 
steps have been taken to examine 
this increase and find out if it was 
essential? We have got to go Into 
all this.

Another point I would like to 
refer to relates to the Pay Com
mission which was appointed by the 
Finance Minister sometime b» 
August last year, though it is extre
mely difficult for me to understand 
what the Finance Ministry had to do> 
with the Pay Commission, because 
there appears to be a lot of confus
ion about the responsibilities which 
♦he Home Ministry and the Finance 
Ministry exercise in respect of the* 
control of services. We are given 
to understand that it is the Home 
Ministry which controls the services 
and their conditions of service etc. 
I will not go into the whole of this 
matter. There have been very sharp 
opinions on this matter also. My 
point is that when the Pay Commis
sion is appointed, what is more 
Important at the present moment is 
that the Pay Commission will have 
to go into the matter in the back
ground as it exists at the present
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moment They will have to take 
info consideration the structure of 
the services as it exists, but what is 
much more important is that the 
structure of services has got to be 
changed. Zf the Commission feel 
that the present structure of ser
vices as it exists should remain as 
it is, they will not be able to give 
proper advice, they will not be able 
to do justice while making their 
recommendations, because I feel that 
the entire structure of the services 
has got to be revised and reconsid
ered. There are so many grades 
and grades which will have to be 
«liminated. If so, the first essential 
thing is to examine the structure of 
the services as it exists. You will 
be surprised to know that there are 
quite a vast number of categories of 
services which are absolutely un
wanted. They do almost the same 
type of duty, and more particularly, 
it sometimes happens that they have 
not only to do the same kind of 
duty but they are only helpful in 
delaying matters!

So I think that this question must 
first be taken up and the Pay Com
mission directed to proceed accord
ingly. They cannot work in a 
vacuum. They will have to take into 
consideration this aspect. It is very 
important so far as the administra
tion of services in the States is con
cerned.

Mr. CHalriUiMta: The hon. Member
• lias taken 20 minutes. He has an

other two minutes.

Shri Hartsh Chandra Matbnr:
Tlie Pay Commission must take Into 
consideration the structure at ser
vices in the States. It becomes all 
the more important in the present 
context, because now we have got 
so many Central offices strewn 
all over in the various States. We 
have certain all-India services, so 
far as the administration and police 
are concerned. The Centre Is plan

ning to have engineering service*. 
We want to have all-India services 
in various other fields. When we have 
all-India services in various fields, 
those people who are in the ser
vices of the States at the top level 
will all be guided by the same faci
lities, the same structure at salary 
which is obtaining in the Centre. It 
will create a very dangerous posi
tion when people in the services at 
the States at the top level are guid
ed by the pay scales and service 
conditions obtaining in the Centre 
and the entire lower level is left 
high and dry. That cannot be done. 
This matter must be taken into con
sideration by the Pay Commission.

I think we will have to take into 
consideration certain other matters. 
I will just mention about the Plan
ning Commission in a minute. Since 
only a minute is left to me, I feel I 
will not be able to do justice to it  
But, in this growing economy and 
in this dynamic implementation of 
the Plan it has been my unfortunate 
experience that there is hardly any 
getting out of the rut and routine. I 
do not understand where that 
autonomy is.

I have got two typical letters in 
my hands at the present moment I 
asked for some small information at 
the Planning Minister in the month 
of August. The Planning Minister, 
sincere as he is, is trying to collect 
that information from the State
Government He could not collect
it for the last six months—the very 
ordinary type of information I asked 
for. I had asked for certain inform
ation about programmes which are 
being taken up by the State Govern
ment. He could not get the inform
ation. And, eventually, after six
months, he writes to me that it Is 
unfortunate that he has not been 
able to collect the information. He 
is now trying to collect whatever he 
could collect from his office and
supply it to me.

I wrote to another hon. Minister, 
Shri PatS, who is suppose to be very
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prompt. I wrote some time in the 
month of October. He also could 
not get any information. And, after 
a period of six months he wrote. He 
gave me interim replies. I do not 
blame him. But the unfortunate fact 
remains that he could not get the 
information. The Minister of the 
Central Government could not get 
information about Bhakra-Nangal 
and the Chambal project and their 
plans and programmes. Eventually, 
he sent me only half the information 
and told me that his successor would 
possibly write to me in the matter. 
If this is the type of the administra
tive machinery we have got, I do not 
know how we are going to fulfil our 
Plan.

Shri Nagl Reddy (Anantapur): 
Madam Chairman, we are today dis
cussing the Finance Ministry under 
the aegis of new faces in the Minis
try. There have been quite a number 
of casualties last year. I only hope 
that the new entrants will be much 
more careful. They are entering 
this great padma vyuha out of which, 
I feel, not a single person has come 
out unscathed, so far. I must also 
tell them that they have entered the 
Finance Department at a very criti
cal moment. There is crisis sur
rounding them. There is crisis of 
Plan; there is the crisis of the inter
nal resources and there is the foreign 
exchange crisis. There is, I should 
say today, in certain industries at 
least the crisis of over-production. 
TTien, there is the crisis—naturally 
following all these items—of the 
consumer’s purchasing power being 
reduced. It must also be remember
ed that the whole world—the capit
alist world—is being faced with eco
nomic crisis. This is the time when 
they have taken charge of the Minis
try and naturally, of course, I wUh 
them well.

The Minister of Finance (Shri 
Menu# Demi): Sincerely?

CBul Nagl Reddy: Yes, sincerely. 
And I hope they will take note at 
least of one factor. If they are very 
careful to steer clear of some of

those contacts which big financial 
sharks maintain with the Finance 
Department, I think, they will be 
able to achieve something. These 
contacts have to be snapped some
where. I think they have a good 
amount of young blood now in the 
Ministry and I hope they would be 
able to snap them thoroughly and 
won’t fall a prey as others have fall
en in the previous regime.

The Deputy Minister of Economic 
Affairs (Shrlmatl Tmrkeshwarl Slnha): 
What are they?
(Interruption.)

Shri Nagl Beddy: Whether they
are inside or outside I have nothing 
to do with it but I wish you would 
not fall a prey to the man-eaters by 
getting into contact with them.

Shri Morarjl Desal: Man-eaters
are everywhere.

Shri Nagl Beddy: The position
today is very dangerous. We are 
seeing it all-round. There is a pecu
liar phenomenon in the world today 
of growing prices and, at the same 
time, over-production and lesser con
sumption. When there is over-produc
tion and lesser consumption, natural
ly, there ought to have been fall in 
prices which is not taking place as 
it ought to have because of certain 
financial interests who have got a 
strong-hold over certain productive 
forces.

Shrlmatl Tarkeshwarl Slnha: But
the world prices have fallen.

Shri Nagl Beddy: Not in all
places. I do not see the fall in 
prices in quite a number of indus
trial commodities on a world scale 
and even in India. You can dee the 
textile mills being closed and work
ers getting unemployed. I do not 
see the huge fall in prices in cloth 
even. There is some new feature in 
the present economic crisis. I do 
hope the Minister would take time 
to understand these things much bet
ter so that they may be able to help 
the country much more vigorously.

TUb kind of peculiarity is ' 
unforeseen. It could have been fore*
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■een because even in our own coun
try with all the planning that has
taken place, in the planned economy 
in which we are living, it is not a 
thing which could not have been 
foreseen. ,

Today we see that internal con
sumption is being reduced more and 
more. That is a point which we can 
see out of the growing economic 
crisis. But the point is, did the Gov
ernment at any time consider this 
factor at all? Because it did not con
sider this factor, it did not go deep 
into the statistical data that is essen
tial for proper planning.

Last year, I had asked a question 
at the time of the discussion of the 
Finance Bill whether the Finance 
Ministry had got cut-up figures of the 
per capita income of different strata 
of people in our country. Of course, 
I was told that the income in the 
agricultural sector is so much and 
therefore the per capita income is 
•o much; in the industrial sector, it 
is such and such.

My particular point was this. The 
per capita income might be rising in 
the country—it should have because 
production in general is rising. But 
the calculation of the average per 
capita income is a dangerous factor. 
It is just like seeking the average 
depth of the Ganga. Probably, in 
summer it might be only 3 f t  and if 
they take the average depth and 
plunge into the river they would be 
drowned. I am afraid the' Ministry 
is getting drowned in the averages. 
Therefore, whenever we come to the 
question of . . .  .

The Deputy Minister of Finance 
(Start B. R. Bharat): What about
the weighted average?

Bhrlmati Tarkeahwarl Slnha: He
won’t understand that

Shri Nagi Beddy: In these aver* 
ages you are trying to kill the com
mon man. That is what I am afraid 
because there is a peculiar feature in 
our taxation policy. I think quite a 
number at instances must have been 
brought to their notice quite a num

ber of times tor the Ministry to have 
understood this particular problem 
by now. But no proper answer has 
ever been given on the floor of 
House.

If we had taken the statistical 
data as to what the per capita in
come of particular groups of people 
or sectipns of people or classes of 
people are, whether it has grown 
or decreased, then, naturally, •'the 
position which they would have 
adopted would certainly have been 
different and would not be as it is 
today. When we do not take note of 
that, naturally, the general average 
at income is taken to be increasing 
and we put quite a number of duties. 
Quite a number of Central excise 
duties have been imposed. And 
there is greater taxation at a time 
of rising prices. By that* we have 
reduced the purchasing power of the 
people and if Government were to 
take note of this particular factor for 
the future, then it must come out 
with a proper understanding of its 
own position.

If with this idea we are able to 
look at the collection of taxes, it 
would be better. We are always 
talking of internal crisis, crisis of in
ternal resources. This point of crisis 
of internal resources is a very peculiar 
thing. This crisis seems to be grow
ing just as taxes are growing. You 
tax more and the greater is the crisis 
of internal resources. We have tax
ed to the tune of Rs. 100 crores last 
year; it looks as if the crisis of inter
nal resources is growing again. Why 
is it so? Has the Finance Department 
at any particular time tried to under
stand this particular feature, 
review its own work at the collection 
at taxes and tried to find out as to 
where the loop-hole actually is?

I would just give them one parti
cular instance.

For instance, in 1948-48, the year 
after Independence, the collections 
from Income-Tax and other allied 
taxes had ben near about Bs. 140 
crores. In 1957-88 it had come down
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to Rs. Itt crores. We have been told 
that taxation had been increasing. 
There la a hue and cry from the big 
businessmen that the percentage of 
taxation has increased so high that 
they are not able to live at all. For 
patriotic reasons, the socialist-mind
ed big business has been asking incen
tives and reduction of tax. At the 
same time, with collection decreas
ing, the expenditure on the collection 
of these very taxes had been increas
ing from Rs. 1*82 crores in 1948-49, 
to Rs. 4'62 crores in 1957-58. The 
Budget Estimates for 1958-59 are Rs. 
5*11 crores. If there is extra ex
penditure, there should at least be 
proper returns. Otherwise, it is bad 
business. We still believe in private 
industry and so we should be able 
to understand that our returns have 
not been as good as our investment. 
Unless we go through these things 
very carefully, our internal resourc
es will always be in danger. I would 
like to remind the present Finance 
Minister of a speech made by my 
hon. friend, Shri V. P. Nayar. He 
may not know it because he was till 
recently in charge of Commerce and 
Industry portfolio. He said:

“You know that the bulk of 
the income-tax has to come from 
industry and not agriculture. 
From the figures given to me, 
while there were only 2,546 as- 
sessees paying income-tax of 
over Rs. 1 lakh in 1952-53 when 
we had the highest payment, 
their number had risen to 
4,090 . . .

16*23 hrs.
[M r . S p e a k k r  in the Chair 1 

The number of assessees payihg 
income-tax of over a lakh of rupees 
has been increasing; at the aame 
time the demand and payment from 
them its decreasing. "The total in- 

come-tax demanded from all the 
compaines—there are so many of 
them now—amounted to Rs. 102
crores in 1952-53. In 1958-54 when 
the surcharge was also introduced it 
come* down to Rs. 96*36 crores; 
in 1954-55, it Is Rs.'86*79 crores. In

1955-56 It is Re. 82*45 crores.”  As 
the number at assessees increases, 
the demand decreases. Is it because 
production has not increased or pro
fits had not increased or properties 
had not increased? The number of 
people who have an income of more 
than a lakh of rupees is increasing 
so much that if we take this Cone 
lakh) as the minimum, the total col
lections would have worked, out to 
Rs. 16 or Rs. 17 crores more than 
what it was in 1953-54. Here is a 
problem for the Ministry to under
stand. Even the minimum is not col
lected. Of course it leaves out the 
greatest problem of tax evasion. This 
is a simple problem and the Finance 
Ministry has never tried to under
stand this problem and solve it, 
probably because, as I said before, 
there are quite a number 0# links 
which we have seen in the past few 
months connected to the big busi
ness of this country. I hope the Min
istry will take care to see that there 
is a probe into this problem properly 
and it should try to save the Second 
Plan by collecting all the amounts 
that ought to have been collected.

We can see that there is a another 
peculiarity in our administration. 
There is a sort of a shielding of peo
ple who are trying to evade taxation. 
I asked a question last year about 
the misuse of licences in the export 
and import business. I asked why 
the names of these firms should not 
be published. In the name of law 
and order or probably in the nam" 
of saving the public conscience from 
trouble, they say that it is not gene
rally published. The present Fin
ance Minister has said, probably for 
the first time, that he would consldei 
it. I do not know what considera
tion has been given to it. Why Is 
this consideration being shown to 
people who have been evading taxes 
or misusing the import-export 
licences. Prof. Kaldor has said that 
to the extent of Rs. 200 crores is 
being evaded. At one time the Min
istry came forward to say that it was 
not so much but it was somewhere 
betwene Rs. 89-40 crores. I do not
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know whether it is true but X read 
in the papers that the present Ha-, 
n e e  Minister has said in his Party, 
meeting that nearly Rs. 200 crores 
were being lost in evasion.

The Minister of Finance (Shri 
Memrjt Demi): I have said nothing
of *he sort.

An. Hen. Member: It may be
arrears. -

Shri Nagi Reddy: I stand correct
ed. Anyway it was in the news
paper. (Interruptions.)

Shri Morarjl Desai: I am also
reading Karl Marx.

Shri Nagi Reddy: Perhaps they
are arrears. To make our - Second 
Plan a success we must collect these 
taxes to the fullest extent possible. 
At least we should see that the yield 
is not reduced year by year. I wish 
they see the data from 1948. There 
have been a series of reductions from 
1948 to 1958 even though on the 
statute book we go on increasing the 
number of taxes.

When there is shortage of internal 
resources for the development of the 
public sector, there is also talk of 
loans being sanctioned to the private 
sector, year by year. In some cases 
the loans to the private sector are to 
purchase some shares and in some 
cases it is for an industry which Is 
slowly making some headway. I 
think the hon. Finance Minister will 
correct me again, if I am wrong. A 
few days ago, I saw an article in a 
magazine in which it was stated that 
a particular newspaper industrialist 
was given about Rs. 55 lakhs as loan 
to construct a building to house his 
office in the lower floor. He is wait
ing for some Ministry to come and 
take the top floor on rent.

Now, in the matter of the policy 
of loans it is very surprising that 
even State Governments are refused 
loans quite a number of times. I am 
referring to my own Government, 
the Government of Andhra Pradesh.

The Minister of Finance (Shri 
Morarjl Deni): It may not be deserv
ing.

Shri Nagi Reddy: And, Singhareni 
collieries do not seem to be deserv
ing to the Government whereas they 
have been giving to Goenkas and 
Mundhras, who are considered to be 
deserving, the required money essen
tial for their needs.

My point is, here is a case of Sin
ghareni collieries which is almost on 
the public sector—of course, it is not 
in the central sector but it is in the 
State sector with nearly 80 per cent 
of the shares in their hands. It is 
increasing its production day by day, 
and it is unquestionable because the 
Government itself gave statistics and 
accepted it here in the Question Hour. 
When the State Governments ask for 
a loan of about Rs. 7 crores for fur
ther development, promising that 
they will over-fulfil the quota of the 
Second Five Year Plan if they were 
to be given that particular loan, the 
Central Government says: “Either
you hand it over to us, then we will 
develop it ourselves; or, you won’t get 
the loan.” We give loans to the pri
vate sector without even asking whe
ther we would be allowed to be one 
of the managers of the company con
cerned. Quite a number of loans
have been given wherein we do not 
have even a hand in the management 
of the companies. Yet, when it
comes to the question of State sec
tor the Government has a peculiarity 
ot refusing loans.

Shri Morarjl Desai: Are there many 
cases, or is it only one case?

Shri Nagi Reddy: I can give you 
another instance if you want. Of
course, I can give you a few more 
but' I have not got the time. I only 
want to say that this is a peculiar 
policy and I wish the Government 
would review its own policy.

I want the Government after every 
year to critically re-examine the 
policy of the past. We are given re
ports which, I should say, actually 
êxplain nothing; the Finance Minis

try’s Report does not even moke a 
mention of the evasion of income-tax
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at all and what steps they have been 
taking. Therefore, if you do not re
view a particular major aspect of the 
financial policy and tell us as to -what 
the Government is thinking in that 
particular line, naturally I cannot ex
pect that the Government is taking a 
serious note of these things.

In the two or three minutes that I 
have at my disposal, I will try to 
cover two more points. One parti
cular feature with the Government 
is, even though they are talking of 
socialism and development of the 
public sector, of late there has been 
a great shouting about the invitation 
to the foreign private capital. The 
former Finance' Minister took it into 
his head to go all the way to America, 
England, Canada and Western Ger
many, talk to the big financiers and 
give them invitations in person re
questing them to come all the way to 
India. He assured them that all 
necessary concessions will be given 
to them for their investment in in
dustries in India. I would ask the 
Government, is there any country in 
the world—after all, the history of 
the world of capitalist development 
and imperialist development is some
thing like 300 to 400 years old—which 
has industrialised itself, developed 
its economy through the investment 
of private foreign capital? In Canada 
they went and actually settled in 
Canada. They went and settled in 
Australia. Even United States of 
America and foreign private capital, 
but they became citizens of United 
States of America. You see the 
Middle Cast. There are huge oil 
fields. Can Government tell us that 
Iran is industrially developed or is 
going to be developed with the help 
of foreign private capital? Whether 
It be in South America, or in Middle 
Asia, or in Africa, or in South East 
Asia, anywhere in the world, history 
has proved that private foreign capi
tal is a hindrance for the develop
ment of any country industrially.

Therefore, if  we are serious of the 
Second Five Year Plan, if we are

serious that we should develop our 
economy independently, then we 
should seek other sources, We would 
be prepared to tighten our own belts, 
if the Government is prepared to see 
that people with enough money 
tighten their belts. I warn the Gov
ernment that this experience of his
tory should not be lost sight of in 
their eagerness to get friends for the 
Indian big business who are there in 
American big business—because the 
Birla Mission went all the way to 
America and they seem to have given 
a report to the Government. And the 
Government is keeping quiet, and 
ominously quiet, I am afraid. Some 
day it might burst upon us in a 
different way, by way of dollars 
flowing into the country as private 
capital. I would like the Govern
ment to take serious note of this fact 
as to what is happening in the Middle 
East, what is happening in South 
East Asia or as to what is happening 
anywhere in the world where foreign 
private capital has invaded parti
cular countries’ industries.

Lastly I would only say this. There 
is another feature which I am afraid 
is going to hinder the Second Five 
Year Plan. That is the concentra
tion of the entire power in the hands 
of the Centre. I want planning; 
there is no doubt about it, and plan
ning requires a certain amount of 
centralisation. I can understand it 
very well, but this concentration of 
power in the Centre has reduced the 
position of the State Governments to 
worse than that of Collectorstes of 
districts. They are just post-offices. 
Unless there is a certain amount of 
decentralisation, it will not do good 
to the country. Because the Gov
ernment does not want decentrali
sation, it says, “Come on, give away 
the Singhareni colliery to us, and we 
shall manage it properly. You can
not do it. You are all bachhtu. You 
should keep out." This kind of atti
tude on the part of the Central Gov
ernment is not going to help in the 
fulfilment of the Second Five Year 
Plan. This is going to be the great-
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ttt hindrance in the fulfilment of 
the Plan. I would only say this. Let 
not the Central Government go into 
the blue-prints even of the type of 
houses that are to be built under the 
rural housing scheme if they were to 
give the money to the States or some
thing like that. I hear that the 
plan for the Tungabhadra project has 
been sent to the Centre. Their ap
proval will take time. I do not know 
how long. They will go deep into 
every sector of it, every mile of it, 
every furlong of it and see whether 
it should be so many miles or whe
ther it should not be so many miles, 
whether it should face this way or the 
other way. I only want to say that 
either for the Nagaxjunasagar pro
ject or for the Tungabhadra project, 
concentration of power in the centre 
is taking place in this way. Natu
rally, the Finance Minister is the 
pivot for all the Ministries.

An Hon. Member: Planning.

Shri Nagi Reddy: Yes; planning 
and the Finance Ministry are the 
pivot around which the others circle, 
so to say, as the Sputniks.

An Hon. Member: Also the Prime
Minister.

Shri Nagl Reddy: Including the
Prime Minister, naturally, because 
even the External Affairs Ministry 
has to get the money only from the 
Finance Ministry. I would only re
quest the Government to realise that 
this kind of concentration of power 
is a very dangerous thing. Give it up 
and decentralise it, to the extent that 
is necessary to make the second Five 
Year Plan a success.

The rest of the points will be 
dealt with by the rest of the Mem
bers.

Mr. Speaker: The following are the 
07 selected cut motions relating to 
various Demands under the Ministry 
of Finance which will be treated as

having been moved subject to their 
being otherwise admissible*—

Demand No. of Cut Motion
No.

(TOKEN)
27 1449,1450, 1451. 1452. 1453. 

14 7 4 .1475. 147<S. 1478. M79. 
1480,1481, 1496,  1497, 1647, 
1648,1649, 1657.1658, 1659. 
1660,1661. 1662. 1663, 1664. 
1665, 1666.

28 1482. 1650,1655.

29 1667. 1668.

30 355. 356. 801, 1454. 1455. ‘ 456.
1457. 1458. 1651. 1669. 1670, 
1671.

3> 357-

35 363-

36 364. 365-
37 366, 1652,

38 367, 368. 490. 1672. 1673. J674>
1675.

39 369. 491. 492. 1304. 1305, 1306.
1307. 1308, 1623.

4* 493-

A list indicating the numbers of the 
selected cut motions will be put on 
the Notice Board and will also be 
circulated to the hon. Members to
night for their information.

Need to evolve comprehensive mea
sures of economy in different depart

ments of Government

Shri Frabhat Kar: I beg to move:

That the demand under the head 
Ministry of Finance be reduced by 
Rs. 100.

Need to evolve methods of making the 
small savings scheme effective

Shri Frabhat Kar: I beg to move:
That the demand under the heed 

Ministry of Finance be reduced tojr 
Rs. 100,
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V n <  to take Parliament into confi
dence regarding the Private Sector’s 
share in the benefits accruing from 

the American aid now expected
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
failure to offer any real interim relief 
to Government employees pending the 

report of the Pay Commission
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
Dangers of the apprehended failure to 
reach Second Five Year Plan targets 
in agriculture, industry and other sec

tors of the economy
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
Large-scale payments made through 
foreign banks by the Indian High 
Commission in Britain and other dip
lomatic channels, in preference to 

Indian banking agencies
Shri Prabhat Kar: I beg to move: 
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
Government’s responsibility for not 
reasonably anticipating difficulties and 
stopping the fall of foreign exchange 

reserves
Shri Prabhat Kar: I beg to move: 
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
Desirability of a thorough probe into 
the squandering of foreign exchange 

daring the last three years
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Ra. .100.

Failure to take a serious view of loan 
repayments which need to be made 

particularly from 1959 onwards
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.
Failure to offset the effects of the rise 
in the U.K. bank rate on our deferred 

payment arrangements
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Failure to meet the legitimate 
demands of the field workers of the 

Life Insurance Corporation
Shri Prabhat Kar: I beg to move:

That the demand under the head 
Ministry of Finance be reduced by 
Rs. 100.

Administrative and financial propriety 
of the State Bank’s overdraft facilities 
to the Mundhra concerns to the extent 
of 5'50 crores, in spite of the character 
0} the Mundhra concerns being well- 

known to the Reserve Bank
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Defaults in the matter of the Life In
surance Corporation’s investments
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Failure to rectify a position wherein 
the overwhelming majority of Gov
ernment employees draw a monthly 

salary of less than Rs. 100
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry ef Finance be reduced by 
Rs. 100.
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Failure to take note of diseatiefaetkm 
among Government employee* in the 
Union Territories consequent on the 

non-payment of interim relief

Shri L. Achaw Singh: I beg to 
move:

That the demand under the head 
Ministry of Finance be reduced by 
Rs. 100.

Failure to control the drain on foreign 
exchange reserves

Shri L. Achaw Singh: I beg to
move:

That the demand under the head 
Ministry of Finance be reduced by 
Rs. 100.

Dishonouring of a cheque issued by 
the Life Insurance Corporation (17nit 
—Phoenix Insurance) as reported in 

the Press

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Failure to introduce effective control 
on credit

8hri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Failure to check rising trend of prices 

Shri Prabhat Kar: 1 beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Budgetary principles followed in pre
paring budget for the Union Ministries

Shri Pntbhst Kar: I beg to move:
That the demand under the head 

Ministry at Finance be reduced by 
Ra 100.

Need to implement tha recommenda
tion* of the All-India Surat Credit 

Survey

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Minister of Finance be reduced by 
Rs. 100.

Need for amalgamation of Small Banks 

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100. '

Need for effective control over the 
working of the Banks

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Need for nationalisation of Banks
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Need for nationalisation of 
Insurance

General

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
Rs. 100.

Need for introduction of Union Sales- 
tax in place of States Sales-tax
Shri Prabhat Kar: I beg to move:

That the demand voider the head 
Ministry of Finance be reduced by 
Rs. 100.

Failure to check smuggling of gold
Shri Prabhat Kar: I beg to move:
That the demand under the head 

Ministry of Finance be reduced by 
tu. laa
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failure to follow up with proper step* 
*h« recovery of smuggled gold by 
Customs officials in certain premises 

m Calcutta during 1956

Shri Frabhat Kar: I beg to move:
That the demand under the head 

Customs be reduced by Rs. 100.

Failure to check evasion of custom 
duty on Borders

Shri L, A chaw 8inch: I beg to
move:

That the demand under the head 
Customs be reduced by Rs. 100.

Failure to follow up the discovery by 
Calcutta Customs at Dum Dum airport 
of smuggled consumer goods and docu
ments on the person of a well-known 

business man on February 3, 1958
Shri Frabhat Kar: I beg to move:
That the demand under the head 

Customs be reduced by Rs. 100.

Need for reorientation of tax policy
Shri Frabhat Kar: I beg to move:
That the demand under the head 

Union Duties be reduced by Rs. 100.

Need for change in excise duties
Shri Frabhat Kar: I beg to move:
That the demand under the head 

Union Duties be reduced by Rs. 100.

Failure to check evasion of income- 
taxes

Shri Ghoaal: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.

Failure to realise the income-tax 
found to be due by the Income Tax 

Investigation Committee
Shri Ghoaal: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be ndnoed by Rs. 100.

Failure to allocate the share of 
income-tax realised in West Bengal 

on collection basis
Shri Ghoaal: I beg to move:
That the demand under the bead 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.
Problem of evasion in income-tax 

collection
Shri Frabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.
Mounting arrears 0/  collection in the 

Income-tax Department 
Shri Frabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.
Need to associate local advisory bodies 
in the tasks of preventing of income- 

tax evasion
Shri Frabhat Kar: 1 beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.
Neglect towards allegations regarding 

evasion and under-payment of 
income-tax

Shri Frabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100. 
Accumulation of income-tax assess

ment cases

Shri Frabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.
Delay in the disposal of cases of 
assessments of income-tax end appeals

Shri L. A chaw Singh: I beg to
move:

That the demand under the head 
Taxes on Income including C o r p o r a 
tion Tax, etc. be reduced by Rs. 100.
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Lapses in the functioning of Tax Col
lecting Machinery

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Taxes on Incoma including Corpora
tion Tax, etc. be reduced by Rs. 100.

Working of the Central Soard of 
Revenue

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.

Need for change in the procedure of 
Tax Collecting Machinery

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Taxes on Income including Corpora
tion Tax, etc. be reduced by Rs. 100.

Failure to suppress the illegal opium 
dens of Calcutta

Shri Ghoaal: I beg to move:
That the demand under the head 

Opium be reduced by Rs. 100.

Failure to consider the demands of the 
Mint Engravers of Alipur,

West Bengal
Shri Ghoaal: I beg to move:

Tha* the demand under the head 
Mint be reduced by Rs. 100.

Failure to abolish political pensions to 
royal families

Shri Ghoaal: I beg to move:
That the demand under the head 

Territorial and Political Pensions be 
reduced by Rs. 100.

Failure to introduce political pensions 
for the political sufferers of Indian 

Freedom Movement
Shri Ghoaal; Z beg to move:
That the demand under the head 

Territorial and Political Pensions be 
reduced by Rs. 100.

Failure to increase the quantum Of 
pension in proportion to the increase 

of cost of Uving index
Shri Ghoaal: I beg to move:
That the demand under the head 

Superannuation Allowances and Pen
sions be reduced by Rs. 100.

Failure to ffi/ve relief to low-paid 
pensioners

Shri L. Achaw Singh: I beg to
move:

That the demand under the head 
Superannuation Allowances and Pen
sions be reduced by Rs. 100.

Inadequacy of the assistance to the 
States for raising the emoluments of 

low-paid employees

Shri Ghoaal: I beg to move:

That the demand under the head 
Miscellaneous Departments and Other 
Expenditure under the Ministry ol 
Finance be reduced by Rs. 100.

Failure to give impetus to the Small 
Savings Schemes

Shri Ghoaal: I beg to move:
That the demand under the head 

Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Rs. 100.

Injustice done to West Bengal by 
Finance Commissions

Shri Ghoaal: I beg to move:
That the demand under the head 

Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Ra. 100.

Need for decentralisation of authority 
in the Life Insurance Corporation
Shri Prabhat Kar: I beg to move:
That the demand u n d e r  the head 

Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Ha. 10ft
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Working of the L ift Insurance Cor
poration

Shri Prabhat Kar: I beg to move:
That the demand under the head 

Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Rs.’ 100.
Service conditions of field workers in 

Life Insurance Corporation

Shri Prabhat Kar: I beg to move:

That the demand under the head 
Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Rs. 100.

Service condition of the employees of 
Li/e Insurance Corporation

Shri Prabhat Ear; I beg to move:
That the demand under the head 

Miscellaneous Departments and Other 
Expenditure under the Ministry of 
Finance be reduced by Rs. 100.

Failure to supervise the execution of 
small plan-projects entrusted with the 
States under the Second Five Year 

Plan

Shri Ghoul: I beg to move:
That the demand under the head 

Planning Commission be reduced by 
Rs. 100.

Failure to check waste of money in 
the execution of the small plan-pro
jects of the States under Second 

Five Year Plan
Shri Ghonl: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.
Modifications of small plan projects of 
the states detrimental to the purposes 
for which projects were sanctioned

Shri Ghonl: I beg to move:
That the demand under the head 

Planning Commission be reduced by 
R*. 100.

Failure to formulate the Five Ymar 
Plans within available resources in 

the country

Shri B. Da* Gupta: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.

Need to reshape and reconstruct the 
Second Five Year Plan for a demo

cratic set up
Shri B. Dai Gupta: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.

Need to build up the administrative 
units on hierarchical basis with de
volution of powers for rebuilding 

rural areas and implementation of 
the Plan

Shri B. Das Gupta: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.

Need for collecting comprehensive and 
correct statistics for proper formula

tion of the Plan

Shri B. Das Gupta: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.

Need for cautious measures regarding 
foreign loans for Plan projects

Shri B. Das Gupta: I beg to move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.

Implementation of plan targets

Shri L. Achaw Singh: I beg to 
move:

That the demand under the head 
Planning Commission be reduced by 
Rs. 100.
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Delay in the payment of pre-partition 
claims

Shri Ghosal: I beg to move:
That the demand under the head 

Pre-partition Payments be reduced 
1*y Rs. 100.

Mr. Speaker: These cut motions 
are now before the House.

Shri Llladhar Kotokl (Nowgong): 
I am glad that the strength of the 
Finance Ministry has been increased 
and, therefore, we can safely hope 
that the loopholes that were in this 
Ministry and about which this House 
discussed many times before, will no 
longer repeat themselves in future.

Regarding the Plan, I am very sorry 
to And that the principle that has 
been laid down in regard to the 
method of removal of the disabilities 
of the various undeveloped Commu
nities and the disparities of the vari
ous regions has not been given proper 
attention. When questions are put in 
this House whether any assessment 
has been made to find out what those 
disparities are and how the financial 
grants for the various development 
schemes have been allotted keeping in 
view of the need for the removal of 
disparities, no precise answer could be 
had. I suggest that a committee or 
commission should be set up to go into 
this matter and to reallot the funds, 
more particularly to frame the future 
plans in such a way that these dis
parities can be removed as early as 
possible.

In this connection, 1 want to refer 
to the provisions of the Constitution 
wherein it is enjoined on the Govern
ment that the backward classes and 
communities and the Scheduled Castes 
and Scheduled Tribes have to be 
brought to the level of the other 
communities within a specified period. 
While discussing the reports of the 
Commissioner, for Scheduled Castes 
and Scheduled Tribes and other Back
ward classes, it was pointed out from 
various sections of the House that it 
would not be possible for the back
ward communities to reach the level 
of the other communities—in other 
words, to bring to a common level all 
communities in the countiy—within

the specified period. Therefore, the 
demand has been made by the Sche
duled Castes and Scheduled Tribes 
that the period of reservation should 
be extended and the Government 
have assured these communities that 
this matter will be considered. My 
appeal to the Government is to realise 
that unless and until we have some 
sort of a machinery to find out year 
by year as to the progress made in 
this direction, how far the commit
ments made by the Government under 
the Plan and also in accordance with 
the provisions of the Constitution have 
been fulfilled, in spite of the appreci
able achievements of the Government, 
they will go unsatisfied.

The Second Finance Commission 
have made their recommendations 
which have been accepted by the 
Government. There also, we hear 
from various States that adequate 
consideration has not been given to 
the needs of the various States, parti
cularly those States which are aifect- 
ed by natural calamities like droughts 
and the States where these backward 
classes and communities are in large 
numbers and the States where the 
disparities exist to a great extent. It 
is very difficult to believe that the 
targets laid down by the Planning 
Commission to be achieved during the 
second Five Year Plan in various sec
tors will be achieved within time. The 
foreign exchange difficulty is there; 
various other difficulties are also there.

It is particularly painful to find that 
our country is still highly deficit in 
the matter of food. In our part of 
the country, people believe that it is 
much beneath dignity and shameful, 
if I may use that word, for anyone to 
go and ask for food. I feel in the 
same strain that in a country like ours 
we have yet to look to foreign coun
tries for food to feed our hungry 
millions, when we boast of so many 
achievements, developments in vari
ous industries, plans and all that. I 
feel that the Plan should have been 
framed giving the top-most priority 
to food production. I do not say that 
nothing has been done, but when, we 
look and analyse things which have
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been don> so far, we cannot feel very 
happy. 1 feel that there is something 
wrong in framing and executing our 
schemes, oven in the matter of grow 
more food and increasing agricultural 
production I will give some instan
ces. Take minor irrigation projects. 
They are very essential for increased 
production. A  lot of money has been 
spent on that also. But, if we ask 
what is the percentage of increase of 
foodgrains or other agricultural pro
duces on account of these minor Irri
gation projects, we cannot have this 
information. Then, again, improved 
seeds are given. There are seed farms 
almost in every district, in different 
areas in different States. How far 
food production has increased because 
of the improved seed farms, we have 
yet to know. Then again, there is 
rural credit. Something has been done 
for giving more credit facilities to the 
fanners. But, if we go to the working 
of these credit co-operatives or other 
organisations, we find that many 
times, the needed credit does not 
reach the farmer in time. The season 
goes out and therefore, there is no 
production. But, our statisticians Will 
tell us that so much of rural credit 
was given to the farmers and so much 
of increase has been achieved. There
fore, I would request the hon. Finance 
Minister and more particularly, the 
Minister in charge of Planning that 
whenever any scheme is taken up or 
whenever a particular target is put 
before the country, all the connected 
factors have to be taken together. 
This we find, is lacking in almost all 
spheres.

Again, if we apply another test as to 
whether our plans have really touch
ed the economy in the villages, we 
will be surprised to find that there is 
actually no perceptible increase  ̂ whe
ther in the amenities or in the stand
ard of the villagers. This is because, 
I think, there is no village plan. We 
say that the Second Plan is a village 
plan because the Plan schemes were 
sent to the States and sent round to 
the municipalities, loeal bodies, 
ntohallas and so on and then they 
came back to the States and later on, 
they were accepted by the Planning 
Commission. Sometimes, it is claimed

that this is a village Plan, a Plan of 
the people. But, I must humbly dis
agree with that claim if it is made by 
any. I would humbly suggest, what
ever we do—it is very essential to 
have key industries, river valley pro
jects, locomotives and so on—we can
not ignore the vital interests of the 
rural areas and the rural population. 
Therefore, in our future Plans, we 
must set apart a portion of the Plan 
which directly benefits the villagers. 
That should be based on the plans of 
the villages or units which may, if 
found suitable after examination, be 
adopted

Shri M. C. Jain (Kaithal): What
about community development?

Shri Liladhar Kotoki: I have a 
word to say about that also.

Mr. Speaker: We had a discussion
on community development separate
ly. Everything can be brought under 
Finance. Why not Education?

Shri M. C. Jain: This relates to
rural areas.

Mr. Speaker: The hon. Member
need not give a tip to the Member.

Shri Liladhar Kotoki; I will come 
to that also. It refers to planning.

Mr. Speaker: Every subject can be 
brought under Finance.

Shri Liladhar Kotoki: That is in my 
mind. 1 will come to that.

Mr. Speaker: No, no. Discussion
of Finance means Finance minus all 
the other subjects which we have dis
cussed.

Shri IJladhar Kotoki: Without his
hint I would have come to it.

Mr. Speaker: He ought not to come
to it

Shri Liladhar Kotoki: I will come 
to it because it is necessary.

Mr. Speaker: I am asking him not 
to come to It
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Sir, but there is overlapping at oar tioa. I would Appeal that more pro
vision should be made for improvingschemes and various agendas are 

doing the same sort at thing. I do 
not know how far we have achieved 
the results that are reported by the 
various agencies. Community deve
lopment is there, the Village Indus
tries Board is there, and so many 
other agencies are there and they are 
all working almost in the same place.

As I said before, our Plan, so far as 
it relates to the village community, 
should be comprehensive so that there 
is -no overlapping and all the factors 
that may contribute to the improve
ment of the village economy should 
be taken together.

Regarding export, it is admitted 
that tea and jute contribute a large 
percentage. It is disquieting to And 
that one important item, that is tea, 
is going down in volume because of 
competition from various countries. 
As was stated in the House during 
Question Hour, during 1955 and 1987 
there has been a decrease, although 
there was some increase in 1954 and 
1956. I suspect the position is not 
improving in the present year, 19S8. 
This will create various complications. 
We have already had reports that 
several gardens have closed down in 
Assam and some other States and 
that others are also deteriorating. The 
causes have to be found out. One 
obvious factor is that the tea bushes 
have become too old. They have not 
been replanted. There is mismanage
ment in various tea estates and if we 
do not put a check an this process, 
apart from losing foreign exchange, 
there will be a gigantic problem of 
the labour that will be thrown out of 
employment because of the closure of 
these gardens. This is also an impor
tant matter to which the Ministry 
should give its immediate attention.

The same fate also applies in the 
case of Jute. Jute is also facing hard 
competition because of the finding of 
substitutes and also because of the 
production of Jute in some other 
countries. The quality at our jute is 
also going down because of lade of 
faattities for retting, and therefor* this

the quality of jute; for the retting of 
jute and also for setting up processing 
industries in respect of jute in the 
country.

It is painful to find that although 
a jute mill was proposed to be set up 
in Assam several years ago, for soma 
reason or other the jute "tin has not 
come up. Steps may kindly be taken 
by the Ministry to see that these 
things are expedited so that the people 
can reap the benefit before it is too 
late.

I find that the taxation policy also 
needs a little re-examination. Wa 
have had a large number of taxes. It 
is very difficult to assess the proper 
incidence of these taxes. But the 
common people generally believe that 
they are ultimately hit by almost all 
the taxes, whatever be the immediate 
sector where that tax is levied. In many 
cases, they become only the collectors 
of taxes which are ultimately paid 
by the common people or the common 
consumers. So, I would suggest that 
a machinery may be set up like the 
Taxation Enquiry Commission or the 
Evaluation committee or whatever it 
may be, to re-examine the entire 
taxation policy of Government and 
to revise it as may be found neces
sary.

I have several other points to deal 
with, but since my time is short, I 
shall deal only with the Life Insur
ance Corporation. I am not referring 
to the defects in it at the present 
moment because we have discussed it 
enough. I suggest that the corpora
tion may draw up a scheme whereby 
the lives of the travellers in the coun
try may be insured. That is done in 
the case of journey by air, but for 
journey by trains and by roads, there 
is no such provision. In many other, 
countries, there is provision for insur
ance for travel by rail. Since the 
railways in our country are owned by 
the State, and there are also large 
areas where the bus transport is also! 
owned by the State, whether by the 
Central Government or by the State
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Government*, perhaps it would not be 
difficult to draw up a scheme Car 
in nuance in the caae of journeys by 
air, rail as well as road, at least so far 
as travel by State buses is concerned.

An Hon. Member: What about
Journey through water?

Shri Ularthar Ketokl: Water trans
port is also theie. But I did not bring 
in water transport, because inland 
water transport is very limited, at 
least so far as State-owned water 
transport is concerned. That would 
also come in because such provision 
is there in the case of sea travels.

Mr. Speaker: Now, Shri Manaen.
The hon. Member is absent. Hon. 
Members are anxious, and they come 
and ask me to call their names. But 
they are not present here when they 
are called.

Now, Dr. Melkote.
Shri Nanshir Bharneha: Are we

sitting till 5.30 p.m. today?

Mr. Speaker: As the House likes.
Shri Nauhtr Bharneha: The House 

does not like it
Mr. Speaker: All right. Dr. Melkote 

may start
Dr. Melkote (Raichur): The diffi

culties that Government have been 
'.‘ncountering . . .

Mr. Speaker: The hon.. Member
must have a number of points.

Shri Thlmmalah (Kolar—Reserv
ed—Sch. Castes): Perhaps, he has not 
come prepared.

Shri Hanga (Tenali): He is worried 
about the time.

Mr. Speaker The hon. Member 
may continue tomorrow.
16.59 hra.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
17th April, 1958.
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